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LEGISLATIVE ASSEMBLY.' 

Friday, 4tk8eptember, 1936. 

;. 
,-,,,,. 

'J'hA Assembly met in the Assembly Chamber at Eleven of the 0I0ei, 
llr. President (The Honourable Sir Abdur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

UNIFORM"lTY IN PaoVINCT.AL Exci:8B RJ!lGULATIONB •. 

117. ·8eth GoviJul Du: Will Government be pleased to state: 

(a) whether it. is a ~  that trader!! are. under the exi!!ting Pro-
'Vi ... -lal Excise Regulations, required ·to procure import and 
I!Xport permits for importing spirituous. medicinal Ilnd 
toIlet preparatioJlR from other Provinf'es, and whether they 
are aware that sllch a pro<.'edure is laid down tha·t it resulta 
in a grp.at handicRp to the development of the pharm&p,euti-
cal and drug industry of India ; 

(b) whether it is a fact that such import'! from foreign conn·t-riel 
like Germany and Japan, are allowed freely and without 
any restriction throughout India. and whether they are 
aware that the Punjab Uovernment have made 1'ulee 
prohibiting import of these articlea from other Pro\"inoel 
and thp. Indian States and the Bengal Government haye im-
posed conditions for the import of these articles, rct;ulting 
in almost total prohibition of their impol"t from the other 
P'J"ovince!l in India : 

(c) whether the Excise regulations liistinguish between portable 
drinks and spirituous, medicinal and toilet preparatioD8 ; 

(d) wh('ther they are considering the f('asibility of' m¥iq. the 
excise duty on spirit and spirituous prepara.tions, ~ ~ 
the excise regulations governing traffic, in ~ uniformal ; 

(e) whethf'l' the;v ll:rollOSC to con Rider the adyisahility of instructing 
the ProvinciAl Governments for mutual trust and agreement 
for the recovery of duty in the provinces of export, the 
amounts bping adjusted in the inter-provincial accounts ; 

(I) 

(g' 

whether they are aware that thp. ex('i<lp a.nt.horities or one 
Pro\'ince do not always accept the certificate of Excise duty 
levied by tht'! Exci!le authorities of Another P:rovince and they 
make further inspections of ~  thereafter; and 

whether ~  prOl)O!.le to inlllllde in the 8Jlenda of the Con-
ference of the Local Self-Governments and Industries, held 

( 4:US ) 
L!1OI.AD 
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&DDually at Delhi, the subject of introduciDg uniform· 
excise I'egulations for discussion f 

Mr. A. B. LloM ~  ~ ~ (t). ~ •. qovef,oment of IDdia have 
receivt'd complaints that the position is as stated In these parta of the 
questioll and are prepare4 to ~  it th,t the,4l' complainta are, «lnerally 
apeaking, well founded,' although they are not in p088ellHlOn of full 
df'tMih. !SinCE! Excise is a Provincial transferred subject. 

(c) Yes, 80 far as the Government of India are aware; 

(d) aDd (e). Since Excise is a Provincial transferred subject, the 
Government of India have no authority to interfere with the diar.retion 
of Local ~ in the matter. 

(0) ~  Local Self-Go,'ernmeot Conft>rence iN held by tilt> Govern-
ment of India. They, however, hold an IndU8tries Couferene(· :mnually. 
Thert> is nothing which renders it impossible to place lIuch a Hubject on 
the agenda of that Conference; but the Government of India do not 
contf'Jlll'late any such Irtep. 

Mr. 8. Batyamurtt : In view of the answer to I)arts (a) and (b) of 
the questioll, in whieb I believe the Government admit that these t!om-
plaiutfi! are true and well-founded, will they take the step of advising 
Local Governments, without going to the extent of giving diredions, to 
,ccept the Sllgcelttion contained in this question. with a "'iew to facilitating 
the whole business t 
1Ir. A. B. LloJd : No. We have decided that the first move must 

Cl()me from the Local Governments themseivElfi. 

a.h GoriDcl Du : When the complaint is Wliversal in all the pro-
vint'es, ilt it not advisable for the Government of India to Ildvise Local 
Governmenta, because tIUa is not a question of an,. particular Loeal 

~ but the eompl"nt ia universal! . 

Mr. A. B. LloJd : 1 should perhaps explain that the reprcRcntationa 
which have been I'feeived by U8 have been eircufated to uU the ~  
Government! for their conaideration. 

Seth GoviDd Das : And the Government do not think it neeMS.ry 
to aliyise the Locnl GOvE!mments..... . 

.• ' A. B. ~  : Government have not expJ'eIIJed any ,-jews on the 
8tlbJe<>tns the lJlatter is within the diaeretiotl of the Local Governments. 

AaTICLJI JOITITLBD .. KK)I'Y A .. PUBLISH.n IN 1'1111: Hiflll,A. 

118. -Mr. ~  8atyamurtt : Will Government be pleased to state : 

(a) whether their attention haa been drawn to the leading article 
entitled" Kenya" in the Hindu of the 23rd April, 1936 ; 

(b) whether ~  have allCe1'tained the intention of the European 
community in Kenya. of compelling His Majesty's Govern-
~ ~  agree to the pro.posaI that all financial measures. 
Inlllud?ng the bu,dget, should be approved by the Finnncl! 
COlilJluttee, baving a majority of European D!.embers . 

(c) Whether the COlonial ofttcer ~  any ~  ~ tbi8 
demand; . 



(4) ~ any orden ~  beenpUll8dwith ""P. to thl' 
reeervation of HitrbJands for EUl'opeau:aI J . and 

.. (e) what the latest poaition of the whole que&tion itt T 

8tr Girja Ib .... k .... BlJpai: (4) Yes. 
(6) and (c). The Honourable Member's attention is invifA>d to para-

l1'aph 13 of a Despatcbdated the 12th October, 193j, from the Secreta.rr 
4)f State for the Colonies to the Governor of Kenya, a copy oi wh,cb j,as 
be,'1) rlaced in the Library of the House. 

(d) and (6). The Honourable Member's attention is in,"ited to my 
reply to part (G) of .his starred question No. 42 on the lst September, 
1936. 

1Ir. 8. Satyamurti : Sir, with reference to the answer to parIs (b) 
And (t) of the qu, stion, may I know if Govel'nmcmt ~ ascertained 
tile furt.\ler progress of Ulis ~  .Oct9ber 7 
Sir Gitja .. DIRkar 8&jpai: Yes, Sir. It might help 10 allay __ 

givings if I w-ere to read a rel.!'vant extract from the Despatch of the 
Seeretary of State for the eoloniett. whichl'UDJi as folIo" .. : 

•• It HeClDt. req04llbJe to conclude that there wot\ld be. Iea8 support for closer 
union "--th(' ~  11·/\11 011 the lIubjcct ot a closer union-' I if it were Dot accom-
panied by sueh ftreater melUlUre ot control, but I rouM not l!olltemplate any change 
whieh di8turbed aD ilDportant principle laid dOWD by the Joint Peteet Colllillittee. ,., In 
itt report l!Jseuaaing the rellitionship betwC('D different communities in EllstA.friea, 
It, pointed out that " the control olBis Majctrty's (Jovernment in the United Kingdom 
must remain unimpaired. The 'couditious in East Africa, wbere theRe widely dtlfermg 
\,omlDIID,lties ~ aide by side, demaud the mainteJUinceof aJ1 I!ff8l!ti'le power of 
taterYeutioa by the 1.'r01l'll in all matters of hoth legislation and adminlatrlltion. This 
power will be cJ:ereieed by His JlajeatY'8 Government aating thrOngh the Seereta"1 
9f. ~  It. ~ clear tbat under eKisting eoaditions the principles outlined ab_ can 
.. .,. be.eft'eetl'f'cI7 operatIve if the autbority of H'18 Majesty's Government remains 
unilDpaired. The diversity of the interests to he co-ordinated and hannontl4!d reqmTtl 
.. ~  iOlpartlaJ &114 ~  of JODfJ ~  

Mr. S. latyamurti: May I take it that there has been )10 "huge 
~  tht ~~  ~ that t.I;l,re ~ be no ehauge wijhout 
~  to. tbe Govet'nment of India, 

... Gtrja .... - Bajpat : As far as I .ttl aware, not oBly Ilu there 
.not l;een Ulty change, but when the Indian Congress in Nairobi addressed 'lis ).fl&jc8ty's Secretary of State for the Colonies ~  the: "isit 
,f J,.urd Fralleia Scott, they were informed in reply that ~  that 
Lord FranciR Scott could say could make any difference to Hilt l!aje8ty's 
Goyet·urnouf. 's attitude in this matter, and that any represent:ltions the 
8('ttI0l"S ruightwiH. to make mnst be submitted through the Go,'ernor of 
Kenya and not direct. 

tU9·. 

OvERHA,.ULING 0," THE INDlAN TARIFF SYSTEM. 

120. .:Kr. 8. "",a.p:uII'ti: Will Government be pleased to state : 
(a) wbetJMr their .attention .has beeD drawn toa·'IMding 'article 

entitled. " The ·Tarilf Bill ", iDtheHindu 01. the-24th April, 
1986;:. . .... 

'f '1'hlll' que.tlon WM inthdrAWJI by' t1w qUo8tioner. 
I.9]OL.AD .  , .' .AS 
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(b) whether their attention has been particularly drawn to the 
followmg sentences :-IC The whole tariff system has been 
acquiesced in only as a make-shift. Indeed, there is a general 
feeling that the Indian tariff system should be overhauled on 
scientific principles and the anxiety of the non-oftlcialmem-
bers to get an assurance from the Government that the 
passing of the Bill does not mean the surrender of their 
freedom to reject the Ottawa policy for good when the Ottawa 
Agreement lapses by emux of time " i 

(0) if so, whether they have any intention of rebuilding at an early 
date the I;ndian tariff syst.em i 

(d) if so, the steps they have taken ; and 

(6) if not, why not t 

The HODoura.ble Sir Jamel Grigg: 1 would refer the HOJl()1ll"able 
Kembel' to the replies which I gave to his starred questions Nos. 41 and 
.loo on thl! 4th and 6th February last and to the supplementary questions 
&I!kt'd by him on the former date. I have nothing to add to thollie replies. 

lIIr. S. Satyamurti : Sir, may I know if Government have con&idcred 
~ point, whether this tariff system works for the rich, or ror the poor, 
or for neither, or for both , 

The Honourable, Sir Jamea Grigg: The protective paI:t of it works 
for the ricb. 

Mr S. Satyamurti: May I, therefore, take it that Government 
propose to pursue this policy of protecting the rich alone , 

The Honourable Sir Jamea Grigg: Government would like ver'1 
much tl.1 have the money to lower the general level of the tari.ff. 

Mr. S. Satyamurti: What steps have they taken in that direction 
110 far' 
'The Honourable Sir James Grigg: They have got all the material, 

and. whet! the financial circumstances of the country permit and there 
is no more danger of throwing away money by excessive protection, Gov-
ernment may be able to consider it. 

Mr. S. Satyamurti : Do Government realise that both the rich and 
the pOOl' or this country may be killed, if there is no protection at 1111 , 
The Honourable Sir Jamea Grigg: No, Sir. 

JIr. S. latyamurti : Is that Government's policy, Sir , 

.. The Honourable Sir James Grigg: Which , 

Mr. S. 8a.tyamurti: This doing away with protection, because the 
abserJc(' (of protection will kill neither the rich nor the poOl' , 

The Honourable Sir James Grigg: I do not follow the Honc)urable 
Member'!; (IUestion ; it seems to me to have no point. 

lIr'Ir. I. 8&tyamurti: The point is this. My Honourable friend Mid, 
in anSl\'E'l' t,o my question, that they are convinced that thii protection 
is for the benefit of the rich. I am asking whether Gove1.'Dnlcot have 
considerecl the question that the absfDce of protection may 1'le&Jl the 
killing of the rich and of the poor alike. 



QUB8'l'JON8 .&lfD ANSWJIBI. 

, I'Iae BOD01I1'able 81r Jamu 'anrr: I said, no, I do uot agroe with 
tltat. ,. ".., '  " 

; Mr. S. Satyamurti,: May I know if Government have got any p'Qlicy 
in tJli'i nu:tltel' of revising the tariff· policy of this country f .' 

'The Honourable' Sir James' Grigg : If the Honourable. MeJllxr will 
lo()k flt the. questions tq. ~  . have referred, he wul bee wh,lit the 

~  Gov.ernment oflildia itt.''-·' .' 

'. Mr. S. Satyamurti: May 1 know ,if that policy is the cloiQg Itway 
wilt,' ~  protection, as earlr as possible' 

The Honourable Sir Jemll Grill: Sir, this iatoo long.IL Qlatter to 
deal with in reply to n seril's of interrogatories acr.oss tne floor of the 
HOlts.!. If the Honourable Member 'will read the answers giW:ll and the 
referenu('s in them, he will see exactly what .the policy of the Goyernacut 
of Iud ia is. 

J' 

RESULT Oll' THE OrrAWATRADE AGREEMENT ONTHB FOREIGN TRADE 01' 
INDIA.. . 

121. ·Mr. S. Batyamurti: Will Government ~  to state : 

. (a) the iatestresult, 80 far as available to Government, of the 
Ottawa Agreement on the foreign trade of India ; 

(b) whether it is a fact that Japan remains the largest bllyer of 
Indian cotton ; . 

(c) whether ,e.J:port!l of linseed to the ~ Kingdom fell 1$ the 
ridiculously low figure from RB. 15,837,909 in 1934 to 
Rs. 4,423,654 ; and . 

(d) what the balance of trade of India today is , 

The Honourable Sir MnbammadZa.frullab Khan: (a) The attention 
of the lloJ;lourable Member is invited to . 'the Report on th" working of 
the Ottawa Trade Agreement for the year 1934-35 and the sllpplt'ntentnry 
V'ohnil" b!;inging the statistical tables in that Report up to October, 1935. 
No later !-:intisticshave yet been compiled. . 

(b) Yes. 

(c) The figures are as given by the Honourable Member. I may, 
bowever, mention that the large exports of linseed from India tt} t1-)e I Tnit£'d 
Killgdom in 1934 were due to practically all the 8"'8ilable export snrplus 
~  ~  shipped ;n that year at remunerative prices, while the (ledine 
in eXJlorts in tbe following year was due n,ainly to the speculative holding 
of stock!! by linse£'d interests in India in the hope of a rise in the price 
df thn A l'gentine linseed as a result of rumoured drought in thll.t country. 
The dedine in exports of linseed from India in 1935 was not confined to 
the United Kingdom but applied to practicaJly all continental conntries 
$Ud the United S .... tes of America. I may add that there has becn a 
considerable improvement in the exports of Indian linseed to the United 
Kinguom during the current year, the value of ~  for tlle f)eriod 
Janua;i'y to June. 1936. being about Rs. 141 lakhs as compared with Rs. 26 
lakhs during the corresponding period of 1935. 



LEGlSLA'fl¥& 48SUIJLY. 

(d) The attention of the HODOurable ~  is ievitAtd ~ the Aooounta 
relating to the Seaborne Trade and Navigation of British India for the 
-montb of June, 1936. 

Mt-. S. Ibtyamurti: Apart from the export of gold,ma:r I know if 
tho bulanec of trade of India today is very much less favollrable to her, 
~ it was, 8111, .,eme J'8&1'I age' 
Tbe Honourable Sir lIIUbammad ZafrDJlah Khan : The 11/JUl"e1i wiib. 

regaro t.o the last three years, for the months April to JUDe lire: 

For 1934, fol' the three months April to June, the balanne of trade 
in merchandiBe alone, apart from bullion, was Re. 7,62,00,000 ; 

\" '<'::Ji'tJr 1935, fop the same three dlOllth8j •. 5,M,00;000' j 

,.1", l"rOr 1936, for the. same three months, RI. 13,55,00,000. 

Iardar JtIaDpl IiDIh : Is the Laneashire Indian Cotton Committee 
still wOl'kiuf , 

The Honourable Sir Muhammad Zafrullah Khan : Yea, Sil·. 

Sardar ltangal Singh: What is the position with regard to the 
imports of Indian cotton now into the United Kingdom 7 

'the Honourable Sir Muhammad Zafrull&h Khan : It is beiug inlported 
~  the United Kingdom at a progressive rate; but if the UOllournble 
Mentber ""ltnts the exact figures, I am afraid I shall have 1.0 ask him to 
]lut down n question. 

8ardar Jlangal Singh: I want to know if the same progress is being 
r.l8,;ntair.ed this year also' 

The Honourable Sir Muhammad' Zafrallah Kbtm: I belie"e so 
generally, hut, as I have said, if the Honourable. Member wants p.xaot 
figure!! he shall have to put down a question. 

hmo-JAPANESB CONVENTION AND PROTOCOL. 

122. -:Mr. 8. Satya,marti': Will Government be pleased to state: 

(a) whether they have received any answer to their enquiries to the 
Chambl'r of Commerce respecting the Indo-Japanese Conven· 
tion and protocol j 

(b) whether it is a fact that the protocol has worked to the economic 
advantage of India j 

(c) what are thc effects on the trade of India of the working of 
this protoeol ; 

(d) what steps they have taken or propose to take for the renewal 
of agreements witll Japan j 

(e) whether Indian commercial and other opinion will be Lulcf!ll 
into account j and 

(/) whether in rl'newing the protocol, their prime object wiU be 
the expansion of India's export market on the basis of 
reciprocity , 

'the' ~  Bir Muhammad Zafrull&h Khan : (a) Yes, Sir. 
(b) Yes. : ,;;,'li 



'-'Cc)' ~S ~ Member is tere*ed tothcf at.mstie8 ijlatillg to 
the exports of Indian raw cotton to J apu and iinports of cottun piec.: 
800dN frl)Rl that oountry into ~  which have been publish6d in the 
Intli4n TrGde J.o.rrwJ,l, Jiated the ,14th: November, 1935, 4th June, 1936, 
and the 18th JUJie, 1936, copies of which are in the Library . 

. , Cd) ,and (e). The Honourable Me.nber is referred to the 'preas 
Cornmuuiques on the subject recently issued by the Go,ernment tJt India, 
oopies of which are in the Library. 

(I) Yes; Sir. 

SBIZUBlI: OF THB P A8SPORT OJ' Ma. SUB8MB CHANDRA BoSE AT PORT SAID. 

i23. ·lti'. i. Io.tjrain'ittf : Witl ~  1)\ pleased to state : 
(a) whether it is a fact that Mr. Subhalh Chandra Bose had h.ia 

passport seized at Port Said; 

(b) if 1lI0, UDder whose orden ; 

(c) why a policeman was. detailed to mount guard on him, whU6 
he was aboard ship at Port Said, and under whose orderi 
that was done ; 

(d) why Austrian police, at the reqriesi of the British ~  

closely watched him at Bad Gdein; alfd under whose orders 
this was done ; 

(e) how many letters of Mr. Subhash Chandra Bose have so far hem' 
intercepted, and why ;  . 

(I) ,whether any informers were employei to discover ~ 
against him ; 

(g) whether their attention has been drawn to the statement of 
Mr. Butler in' the 'Honse of Commons on the 30th April, 
that the "Marquis of Zetland's information waS ~ 
whenever lIr. ~ regained his liberty he becaJDe the locns 
of revolutionary activity again" ; and 

(h) whether they supplied any infonnation on which this statew6Dt 
was based ; if so, what that information was , 

The HonoUI"Grble Sir Helll'Y Oraik : (a) to ('c). I have ~  information 
88 to-tbese parts of the question, which relate to action stated to have 
"een taken by the Egyptian authorities . 

. ' (d), :ft *as iritportant t)J.at the British authorities should be informed 
of )fro Hose's \'thereabouts, but I understand that the measures taken were 
not more than was necessary for the purpos8and did not amount to 
;em.nal interference. 

(e) ] am riot prepared to furniiih this information, 
(f) No. 

(g) and (h). I have seen the Under Secretal'y of State's statement, 
which WIf8 based on the' ~  &ftainst Mr.B*. 
Mr, S. Ibtyam1U1i: Witb reference to tM. ans"'er ~  claulOI (a) 

.md' (e )of the question', will the Government ple&Re call for the infor-r 
mation' 



( .. ra Sa..., .••. 

( De .......... Bam'J On.tk !·No, SiI.'._ .... ~ 11_ • ....,. 
of .tile Oovem"ent of, India at all 
;:"(' .... 8. ~ : Wi:b r:eferenee .to the ........ "! 61 .... {., " 
the' qnfgtioh, may I know 1f ~ letten are .tall beiJIf ...... ~ t  " 
ftt BoDouraW. Iir BeJII'1 0reJk : I hue re.peatedl,. llJid that i' 

~ ~~~ .. ~ ~~ ~ ~ interest to give any dotaill about the poNt 
~  ' . 
Mr. S. Satyamurti : With reieren(.oe ~ tbe &nS1!e!' to elause t,l of 

the (,u{'stj()n, may I know wbat is thr eVIdence "bl.ch ~ UoVP.ftUlleDt 
01 India l>&JpplJed to tbe Muquess of Zet1and on whieh th .. anl.er ,.. .. 
bdt..Jf ' " 

~  JIoDoIIrabJe 8ir Bem:r Or&tk : The qt1lfe of ~ IVU, ditc10eecl 
ia the speech .. made by Mr. lIaJh,tt and' myaelf 00' the adjoaJ1lJDeDt 
..... O"· .. h •• Il'1 .... dilleGited IaIt. SeaioD. '.. . . 

... 8. ~  Apart from ihest8temeDta made' on the flo,.-
of the liOhRe. whieh are now part of the ,proofed. of this Ho..." wu 
IPY otberjmo1'1D&t.ioD,aupplied by the Govel'l1lllent of India 1o the Seere-
.., 01 State, on which this ans"e,. was bued t 

!'he HoD01ll'&bIt Iir Bemy Oraik: I .... ot '" off-hand but I 
iaagiue \hat. probably there ~  . 
.... cUt I ...... i ,KaMaIl&t&ra : Did the 8eeretaI7 of Btltte can for 

any !'(+ellrds C)f thl' Government of India on this matter, Or dicl the 
Ci'el"erl1ment of India,voluntarily supply ~  

~ ~ ',' . .' , 

ft. HOJlO1II'&ble air Henry Ora.ik : I C8DDOt ~ at the moment. 
~ ~  :w_, ~  of, ~  ~  ~  (If 

" . 1Ir. ~  8at,pm1Irti : Will ~  Goyernment of 'India be pleaHoo to la7 
OIl th,: Wale of ~  ~  ~  ,mfordlation supplied to the 8.Jcret&r7 of 
~  m. ~ ~~ ~  ~ ~  f' 
-.' fteJloDcnn.bJel·8ir,Beary,Onik.\ No. ·Sil'. It . will I not be io the 
publi,' interest to do 10 •. '  ' " 

'hoPOSALs POB OoNC'I.'OD1NG, R!:ctraOOAL 'hADE ~  aBTWBJIl( 
'.' :,' . INDu' AND CEYLON. . ',. 

~~ \ '1M: -•. 8. ~ ~ :, WIll ~~ ~~~ ~ ~  to ~  

, ".,:. 
(0' 

(a) whether their attentioD.:'h88 been diawnto'thespeech-of 
~ •. ;Peri, Sundaraw.... ,at· .,the . ~  ~ meeting ef the 

, ~ ~  '. :ChJlQlber ,of . Cey,lpn, ,17eporled Jll i.e 
~ ~  of. the 30tb AJll"il, .1936,;, ",::: " 

(b) whether they have any proposals for conchtding ::recipreeai 
trade ~  ~ ~  . and, Ceylon ~ .,. , . 

(c) if so, at what stage the matter stands ; and 

;': ' .. (d) if not, why not' 
The Honourable 8ir ·.uMmm", ZsfruBah 'nan: (a) r'8. 

CT ~  .\(i.,. (d.),·;The, HOIi.ourableMember"s attp.ntiODiiainvited ,to the 
"..",>gl"en by me toparta (b) and (e) .of Mr. AvioWilil18a!ft ~  
ltarred question No. 50 on tbe 2nd September. ~  H' ~ ~ 



.;" ~ ~ . ~ 

~ .......• M ....... .".... : 11 it; not .. ~ .... ~ ia·· 81»18 
of Judi.· .. 8w.kiDI to $.be. Ottawa ~  ~~  ~  
tit ~ ~ ar$ieae." Ceylon baa DOt bees nC1pI'outing at aU l 

'!lie BoaoarUlt Itr ........... WndIIII no : I ~ 
riodtr. of .Jult question, and I hope the ~  M-:mber wonl,t give 
~ ~ jnstaucel wit'll regard to the lack of I'eClpl'Oelt)'. . 

i, 

NEW RULJ18 FOB RE<'BUrrMBNT TO ~ INDU.N' ClVTL 8ERVICB. 

125. -...... ....,..1II"d : Will 90vennftetlt be l>leuedto .tate i 
(0) whether tb..ey were. eoJUiUlted by tbe Seeretary ~  S ~ 

Jndia before he made bia ~  regar.dmg the new. 
rules tor the ~  to' ~  bidiaQ Civil Service; , 

(b). if 80, what their rec;ommeadatioDI:I were;. ." 

(el) whether they wiJJ place a eoPT ,of ~  1'eCO..mcndatia OD 
the table of the Hoase ; 

(d) whether they have fa\'ourably expre&8ed their opinion OD tbe 
proposal to make tood. the ,shod'.lge· of l'eCI"Uitment by 
nominationa from the Civil S ~ Coml1lissionerl in 
England; 

(e) the reasons why the Delhi Examination is intended to become 
the mb.in. channel of JndiaD recruitmeat ; .,and ' •. 

(I) whether tbey have ~ the eft'eet of tbifl new' ruie On 
'. ' '. ~  public' opinion , 

.' ,<the Bcmo1ll"&ble Sir HeDl'1 Oraik : (a) to (.d). It is not in ~  
~  the re.,ognised practice to give publicity to views exprellSell by the 
..... thorJties in India in correspond:ence with the Seeretary 'of State' in 

~ .attera, the deoisioJl on which rests wit. the Secretary of State; 

',; (e) Asa result of  the recommen(!iltions of the IsIingu)Jf ~  
an E'xamiulltion was instituted in India io be the main source oIrecruibnerit' 
of Indians to the IndiaD Civil 8ervice.:With the large Iiuniber'bt Indians 
Dbw. bemgrecruited it is clear that'alll'ealJODable opportuniiieL' should' be-: 
offered to them to eompete in their own country, that a preference should 
not he given to those candidates wbose parents can'al!ol'd the oollsid"l'able, 
~ ~  of sending t.hem to ~  ~  there ~ .,Qe;PQ,artifjcial 
IDc1nc(,Dlrnts attractIng IndIan candIdates tnLondon, BUell Ai ariie. from 
an ~  ~  ~~~  of ~~  bemg available 
at'iht' Ddhl exaDilDahon.'" .,' . ., . '." .  , ,. 

,(f) YeR. 
'-r" . . -4 I ••• 

:' Mr. S.' ~  : 'lay I ia.ke it, therefore, that'the Gn-,rernment 
cJf furthl 1I:8"e cOlne tothe'leoiicluaron ,that, ilior'drr not to ~  the 

~ tl) go to England unnecessarily, Dr. preferenee 'shall he giv.!n to' 
allY Entrlish degreea Or Englaad ~  ia,.,ect of, &By ~  
in the. nClvernment of India' 
.' OJ''' , 

. The Honourable Sir Henry Oraik :  I do not think ~  neces-
~  follDW.$. In the case of the ~  Civil Service the over-:I.'iding 
'd'dfl81cmration 'is that more vacancil!s ihouid be availa.ble' for IndianH iii 
India. 
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lit. II; ~  I am aslditg fen-tJitH;J.ueidfitioiH1f ttfe Mdwer. 
It is said that there ahomd be DO indu.cement for Indiana going to England 
for Rettmg into the IndIan Civil Service. Therefo", ~  want to 
reduce the number of vacaneies there and inOt'eue the number in India. 
I am S ~  whether, in logical pursuit of that policy, GoverOl!lent have 
cc,nKidcrro or will oonsider that, with reg.ard to appointments uuder their 
contr(;] or to which they recruit, they will not give any undue ~ 
or give no preference at all to English training or the p08l1ession of 
English Iwademic degrees , 

The HOllOUrahle Bir Hemry Ort.ik: I cannot see that that jl a ~  

~  of the decision. In any case, I am personally only concerned 
1flth the recruitment of the Indian Civil Service and the Inoian Police 
Senicc and I am not sure to what e;l:tent other Services would give 

~  to candidates possessing English degrees. 

Mr. S. 8atyamurti: Is not my Honourable friend aware that, with 
regard to Hfveral appointments made by the Government ot' India, pre-
ference is R'iven to the possession of English academic degrees or English 
training in public advertisements Y 

The HOD01ll'8.ble 8lr Bemy Oraik : That may be the case ?lith regard 
tl) ('"rtajn appointments, mainly of a scientific nature. But ~ the ':ale 
of )l(\)lC of these appointments are simultaneous ~ held in 
England hnd in India. 

Mr. S. S ~  With reference to answers to claUilns (a) to 
(d) (.f t.he question, my Honourable frifiDd said that it is the practice 
n(lt to ~  anything on matters of correspondence. 1 havll read the 
Rule!! and Standing Orders. The word. used there is ~  

and !lot co correspondence ". In matters of controversy ~  the 
GOl'etnm('nt of India and the Secretary of State no question can be askeci 
sa to the J1ature of tile contro"ersy. I ask for your ruling, Sir, wbethei" 
it. i" ~  to Government to 8&y that, in matteh of correspolidenee:-
the 1'1'81 word being used is " controversy "-they are entitled to say 
tltnt ~  will not ~ any answer. 

Mr. PrllideJlt (The Bonoutable Sir Abdul Rahim) : 'l'he Chair's 
ruling is-and it has been said before also-that if Government think 
that it is n6t in the pUblic interest to disclose the contents of the correa-
pondence, then t'hey may refuse to answer. 

Mr. S. lbtyam'lli'ti : I accept your ruling, Sir, but they mast. say that, 
rid uot take shelter behind the word ,. correlJ?ondence " T 

The Honourable Sir Beury Ora.ik : I certainly think that it i.s not 
in ~ public intereMt. 

Prof. N. G. Jla.nga : In view of the fact that the Delhi eUJnination 
jl' inlclIill'!(l to be the main chllnnel of recrunmeRt, have GOTcrnmcnt 

~  ed the desirability of raising the maximum age-limit for recruit. 
in In(lin for the Indian examinations , 

'1'h& HODourable 8fr BeDJ'1 OIWik : It haa btilen raised by one year. 

-PTof, N. G. BaDIa: Haa it now bern brought to the same level as it 
iR il' ~ ~  , 

'fl,e Sonourable Sir ~  01'aik: Yes, that is one olthe recent 
r.i.'ltl. ~  



EI'J'BC'l' OJ' TAKING INTO THB INDIAN fua SlIitVIOB 0" NellUtMJ'iD hUon. 

126".; -i.1r. 8. SatyamUrti :' Will Government ~ pleased to state : 
(,,) whether their attention has been drawn to the statement of 

Mr. Peters, Secretary to the Oxford Appointments Com-
mittee, published in the Hindu of the 30th April, 1936' 
that " Oxford candidates were lower than mmal, there beiJl, 
a growing tf'ndency to seek profess?ons.not requirlDleutra.nce 
esamiWltiolUl "  ; and 

~ (6') whetller fhey have cO!lBidered the effects of taking into the 
Civil Service nominated people who do DOt enter by sti« 
competitive examination' 

The Honourable Sir IIenr7 Oraik: (0.) and (b). The rel,ly is in the 
a'ltlim'ative: ' 

Mr. S. 8a.ty&1Durti: Has the aftlrmative reply not produced flJiy 
eK-eet un my BODourable friend's ~ and dOe& he not want to pursue 
this rual ~  further, if Oxford candidates were lower than mual f 

The Honourr.b1e Sir Henry Oraik :  I have no acquaintance \vith Mr. 
Petp.J·:'; Ilncl no responsibility for the views he has' e:tpre.sed and they really 
do not carry very much weight with me. 

Mr. 8. Satyamurti: Is not my Honourable friend of the view that 
thC"se ,vho r.ucceed him in these 8eTvices should be at lrast ali good as he 
hfrnself , 

The BOD011J'&ble Sir Remy Oraik : Certainly. Even beiter. 

Prof. If. G. Bug& : Was the number of Oxford candidates lower than 
ni;uallJecause the British Government are doing more for ~ relief of 
til"" edne:lted unemployed than the Indian Government f 

The Honoura.ble Sir Remy Oraik: That question ought to be 
~  to :ais Majesty's Government. 

INDIA'S RCONOMIC SITUATION. 

127. -Mr. S. 8af.yamnrti: WiII Government be pleased to state: 

(a.) whether tJJcir attention has been drawn to the paper read by 
the Indian Trade Commissioner before the Royal Society of 
Arts, IJondon, published in the Hindu of the 29th April, 
1936, regarding India'8 economic situatinn : 

(b) whether they propose to examine the problems suggested by 
him; and 

(r.) if not wliy not Y 

The lloJlO1iti.ble Sir .Tam. Grtrr: (0) Yes. 
(h) aDd ~  The aspects of the situation whieh Dr. l\lJP.!c hrou!!ht 

(int are a part of the ~  eeonomic problem, whieh is' the constant 
~  (If the Governmtm-t of India. 

Mr. S. Iktya,mUl1i : Have the Government of India doue anything 
in tile lUll tter , 

The R01lO1lI'&Irle SIr t ..... GrIgg : Yes, Sir. 
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'.111" ••• ~  Namely' 

Tbe Honourable Sir .Tames GIif, : It will take .. lonl tUQ..e to recite 
aU that Go,;ermnent have done. . 

'. ·Mr. ".8&tyamurti : Will the Honourable Member give" the Hous. 
~  lor two illustrations to show how the Government have dealt with 
tb.o ecouomic situation', . 

: ~  . Honourable Sir .James Grigg: I have· done that on several 
oCfl/lsiuJ)s and I cannot go on repea:ing it every timt' a qUestioll ill ssked. 
It ill m·t in -accordance with parL.amentary etiquette to IP on iDdulgin, 
in VII in ~  . 

. Mr. S. 8&tyamurti : Except in our absence. 
~ ;t ' .. , '" .  '  : .' '. 
-tho HODourable Sir .T&m.ea Grigg: I may say' that I was Dot 

reHJ.II>lIsible for your absence. , , . 

Mr. S. Batyamarti : You were responsible for our absence, ifaxurbod7 
wns. 

': ". 

128. -Mr. S. Satya.murti : Wlll .Gi,ve1'Jlment be pleased to state: 

(a) whether their attention has·been drawn to the comment of the 
A/anc/lester Gllardian on Mr. Subhash Chandra Bose's intern· 
~  ',\ 

(b ) whether their attention has. been particularly, drawn to the 
sentence" It would be 'a 'piiy if cOlour'is lent'to the belief 
that. ~  are natural hypocrites by the case of 
Mr. Bose ", published in Amnta Baze" Patrika of the 23t1l 
April, ~ ; ,  , 

(c) whether their attention' 'has beeh· drawn' particularly to the 
question" Is his treatment consistent with English standards 
of fair play ,  "  ;  . 

(d) whether they have any intention of releasing him i.and 

(c) if 80, when 1 

The Honourable'Sir B(ll17 Orafk : (a) to (,,). I have seen the Press 
report. 

(d) fllld (e) . .As I have stated in reply to part (i) of the Honour· 
ahle I\lemher's question No.9, the restrictions on Mr. Bose will btl main· 
tuilled ISO long as this is necessary in the public interest. 

Mr. S, 8a.tyamurti : What is the' IJonourable ,lIember'lI reactil)n to 
t.h!' F<entellce in clause ~  of the question t  . 

" The Honourable air ReDl'1Cra.ik : In the .first place this seems to be 
~ for an expression of my personal opinion .. In the secowl ~  

J l'e8,l1y do not see why the Honourable Membrr should be entitlel1 to 
M'oh!' .. c:xnmineme about a statement published in the Press which 1: had 
not seell at all till he sent it to me, for which I assume no responsibility, 
and with which 4 priori I may be expeeted·to be. in profound ~ ~  



QUBSTIONB AND ANSWBBEi • 

. ' C9JDfEN'J' OJ' TID: Reynolil's Jt'6ekly ON 'fm: ABa_ST' OJ' 'MR. SUBIWH 
. '. . CHAIWRA BoSB. . .. 

129. -•. I. Satyamurti : Will GO"ermnent be pleased to state: 

(a) whether their attention has been drawn to the commeut of the 
Reynold's Weekly, on the arrest of Mr. Subhash Chandra Boae 
particularly to the sentence " It was just like the Govern-
ment ot' India to arrest Mr. S. C. Bose on the eve or the 
Congress at IJUcknow "  ; 

(b) whether they ·propose to ask the British Government to tate 
action allainst the paper ; and 

(c) if not, why not' 

The Honourable Sir Henry Oraik :. (a) I have seen the Prellll report. 

(b) and (c). No :  I see no reason for any such action. 

VIEWS OF THE FINANCE 'MEMBER ON INDUSTRW"IBATION BY A PBOTIlC'lIVBo 

POLICY. 

130. -•. I. latyamurti: Will Goverllment be pleased to state: 

(a) whether they have received a memorandum from the Indian 
Chamber of Commerce, Calcutta, criticising the views of 
,the Honourable the Finance Member on industrialisatiou by 
a protective polillY ; 

(b) whether they have examined the facts, figures, statements 
and arguments contained in the memorandwn ; 

(c) whether they are prepared to controvert any of the facti, 
figures, arguments in the Memorandum ; 

(d) whether their attention has been drawn to the ~  
sentences particularly, .. The speeches of the Honourable the 
Finance Member dis!)ouraging the grant of protection are 
often interpreted by the public as implying an official policy 
against pl'Otection, and have an extremely unfortunate and 
adverse effect on the growth of industries" j 

(6) whether they propose to take any action to correct the impl1!uion 
in the country ; and 

(f) what their answer to the Committee's hope is that they will 
give their careful consideration to this question and take 
suitable steps to re8Sliure the public that they will give effect 
to the policy of protection less haltingly t 

The Honourable lir Jamel Grigg :  I have already said on previoaa 
oeoasions that as a Member of the Government of India, I am bound to 
"Mer)t the policy of discriminating protection coupled with a due regard 
for til., imperative revenue necessities of the country and the other sate-
pards recommended by the Fiscal Commission and adopted by the 
GovernJl'tnt of India. The letter from the Indian Chamber of Commerce, 
9a1eutta, appears to be directed to the support of the unrestric'ed extm-
Ilion of the accepted policy and continues a controverlilY which I am afraid 
eawttot be suitably dealt with in reply to a question but which I  . am 
perfectly prepared to deal with on the proper occasion. 
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Mr ... ~ : ~ reference to the answer tQ ~  (Il), ~ ill 
the llonul11'able Member conslder what. the effect of hie speeches w111 he 
on th" interests concerned in this country, sinue he constantly talks 
agaiJllit protootion , 

!'he lIaaourable Sir Jamea Grigg :  I am entitled to my own opiuioll 
jut lIS much at' any other Honourable Member in .this House is. 

Mr. I. Batyamurti: But my Honourable friend is a Member of the 
Goverllment of India, while we are not. I am asking whether my 
Honourable friend, in his speeches, will remember his responsibility as a 
Member of the Government of India, committed to a policy of discrimi-
nRting protection. 

The Honourable lir James Grigg : As long as I make it clear that it 
ia W)- personal opinion, I am perfectly entitled to give expl'e8l1ion to it. 

Mr. S. Satyamurti : [ want to ask the IJeader of the Housc-I do not 
know whether he is in the position of the Prime Minister, so far as the 
Cabinet of t.he Government of India is concerned,-I should litre to 
know from him, whether the Government of India accept this position, 
that the Honourable the Finance Member of the Government of India 
can go ~  and make speeches supposed to be in his own personnl 
~  against the established policy of the Government of India. He 
constantly says they are my personal views. The point I raise is of 
great eonstitutional importance. If the Honourable the Leader of tbe 
House likes, he can take his own time to answer this question. I should 
like him to give his considered reply to this question, whether the Govern-
ml"IJt of India are going to allow individual Members of Government to 
nit· their views againftt the accepted policy of Government on the grouud 
taat they are their ()wu personal views. 

Mr. Ram Narayan Btngh : It is not ordered Government but anarchy . 

. > ,'Beth Govind Du: In what capacity is the Honourable the Finanee 
Member in this country' Not in his personal capa.city as Sir Ja.mes 
Grigg 7 But as the Finance Member of the Government of India . 

..... Prui6tDt (The Honourable Silo Abdur Rahim) : That cannot be 
discusseu. . 

..... 8. 1a'1&IDlUti : I want &Il answer to my question from the Leader 
of the House. 

Mr. Prilidillt (Tbe Honourable Sir AbdUl' Rahim) : Apparently tbe 
Leader of the House wants time to consider this question. 

The Honourable Sir Nripendra Sircar: I have got no orders from 
the Chair to ~  this quetrtion of my Honourable friend, 
Mr. Satyamurti. 

Mr. S. latyamurti : If a ~  is put and if the Honourable the 
President ~ not disallow it, the Government are bound to answer that 
~  , 

TIJe ~  Sir :Nnpendra Sjrcar : My Honourable friend wo.ntt 
me to express my opinion on a constitutional ~  I a;m ~  t.o 

~  asking for information from tQe Government of India 
IWd not t9 answer questions asking for, my personal o.pitrlon on ~

tntional questions, r, 
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j. • JIr.J. ~ ~  i§1Il not ~  ~ ~  ~~  UOpl the Leader 
Rt tAe ~~ J ~  ~  asking whfiihi the ~ of the ~ ~  
of India with regard to public speechel! made by Members thereof. Do 
!4ey give them the liberty to. express their personal views which are 
asiinst the accepted policy o.f the Government, on the ground that 
they arc only their own personal views Y  I am aslting for no expres-
sion of opinion at all. I want to know what is the' position or the 
uttitude of the Government of India in this matter t 
The Honourable Sir Kripendra Sircar :  I do not know what is meant 

by , what is the Po.sitio.n o.f the Go.vernment o.f India.' Do.es that 
expression mean my personal opinion as to the position' 

t 0 ~  fJ· ~~  No, no. The pQsition of the Government of 
ndia.· . 

The Honourable Sir Nripeudra lircjU" : l cannot express GOVt:l'n-
ment o.pinion. I can only express my personal opinion today. 

Mr. S. Satyamurti : If my TIonourable friend wants notice of this 
question, I will put it down, if yo.U, Sir, 80. direct. I merely want to get 
an answer to this important co.nstitutional questio.n, namely, the rights of 
individual members o.f Government to. give expressio.n to views ,vhich arc 
ngninst the accepted poliey of Government. 

The Honourable Sir Nripendra Sircar :  I shall accept short notice. 

Mr. B;.Ahmed : Why don't you ask for the adjournment of the 
House to discuss this question and move a substantive resolution f 

ENCOURA.GEMENT OF THE INDIAN CoASTAL SHIPPING. 

131. -Mr. I. latyamurti : Will Government be pleased to state : 

~  whether their ~  ~ been drawn to. a leading article, 
. entitled II Indian Coastal Shipping ", in'the Hindu, dated 
the 27th April, 1936 ; 

(1)) whether 0 they have examined the suggestions made therein ; 
and 

(c) whether they propose to enoourage Indian coastal shipping on 
the lines British shipping is encouraged Y 

The Honourable Sir Muhammad ZafruUah Khan: (a} Government 
have ::Iee11 the article referred to. 

('b ) The article made no specific suggf,stion for adoptio.n by the 
Go.vernment of India. 

(e) The Honourable Member is presumably referring to the grant 
of subsidies by His Majesty's Government to tramp shipping. If so, I 
would refel' him to my reply to part (c) of his starred question No. 1741 
.lIked OB ibe 17th April, 1936. 

Mr. S. Sa.tyamurtt : Is there any proposal to grant any subsidy to 
coastal shipping Y 

'!'he ~ Sir MuhaD,Ullad Zatrullah Khan : No, Sir. 

o Mr. 8. Satyamurti : Does my HOllourable ~  realise that, when 
the Oovernment of India Act, 1935, comes into force, we shall not be able 
to givE' any protectio.n to Indian coastal shipping' 
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fte Honourable iii" Muhammad Za.fra1lah J[han : I am afraid I can-
not offer any interpretation of the provisions of the Government ()f'-Iudia 
Act, 1935. 

Mr. 8. Satyamurti: Is the Honourable Member considering the 
problem of Indian coastal shipping Y Is he considering any steps for the 
enCOUl'CLgument of Indian coastal shipping , 

ThE: Honourable Sir Muhammad Zafrullah KbaD : I have answered 
that question when answering starred question No. 1741 on the 17th April, 
1936. 
Mr. S. Satyamurti: Apart from the quota system which has beea 

agreed to by Sir Joseph Bhore, which I lhink my Honourable friend is 
currying on, is there any other step, under the contemplation of the 
Government of India, to encourage coastal shipping , 

Tbe Honourable Sir lIubammad ZafruDah Kban : Of what kind 1 

Mr. S. Satyamurti : Of encouraging coastal shipping in India T 

The Honourable Sir Muhammad Zafrullab Kban : The lIonourable 
Member ill aware of the position with regard to the quota between 
different interests and so far as the question of subsidy is concerned, I 
have given my answer. I do not know what other steps the lIonoul'able 
Member has in view. 

Pandit Lakshmi Kanta Ma.itra : Is it not a fact that several ~

sentatiollB have been made to the Government of India for granting 
subsi<1iell to inland coastal shipping companies' 

The Honourable Sir l'ttubammad Zafrullah !thaD : I would require 
llOtice of that question, I have not got information here about reprcNcnta-
HoUl!! nla<ie by coa&tal shipping. 

NEW RULB8 FOR RECRUITMENT TO THE INDIAN CIVIL SERVICE. 

132 .••. S. Batyamurti : Will Governmt'nt be ple/lscd to state: 

(a) whether their attention has been drawn to a leading article, 
entitled "The New 1. C. S. Recruitment Rules;' in the 
Hindu, dated the 28th April, 1936 i 

(t.) whether their attention has particularly been drawn to the 
following sentence, " The decilion of Hi" Majesty's Govern-
mt'nt. howevt'r much they may try to camouflage the fact, 
invoh'e'l ~ leSfl than the introduction of difl'erpntial 
standards for Indian and British candidates for the I.e.S., 
bast'd on the racial discrimination" ; and 

( c) whether they acquiesced in this decision T 

The ilODourable Sir Henry Oraik: (a) and (b). Yes. 

((.) Ai!! I have already stated, it is not in the public interest to give 
the "i,}ws expressed by the Government. of India in matters the decislon 
on whic:h l-ests with t.he Secretary of Stat.e. 

Mr. B. 8awamUlti : Do the Government of India now accept that 
these rules are sound and are in the best interests of the country T 

The HODOura.b1e Sir Hemy Orai,k: Is that not putting the qaer;tiOll 
over again , -
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111'. 8. 8atyamurti : In the questioD, Ialked&'bo1lt.:;the .put; )nlt< DOW' 
I lim asking abou.t t4l' present. 

'the Honourable. B8my Cr..tk : ,!he ~ ~ is, 7eL 

AIwICLlI: JilNTlTLED U To ZANzmo ENQUIRY" POBLDlHlID IN TD Hiftilu. 

1:33 .••. S. Satyamurli : Will GoyerI.l.1ntmt be pleased to ~  : 

(a) ,*bether their attention. has been fu.aWJl to a ~  ~~  
entitled" The Zanzibar Enquiry", in the Hindu, dated the 
7th April, 1936 ; 

(b) whether a special officer has been deputed to Zanzibar to watch 
the ,progreM of the enquiry by Mr. Binder ; and 

(c) what the latest poSition is in ihe matter' 
Sir Girja Shankar Bajpai : With your permission, Sir, I shall reply 

to questiona Nos. 138', 139, ~ together. 

As aunounced in their cQmmunique, dated the 23rd. May, 1936, the 
Government of India, with the concurrence of the Secretary of State for 
the Colonies. deputed :Mr. G. S. BOmL&ll, I.C.S., to act 88 obsel'ver on 
their behali during Mr. Binder's enquiry into the working of the clove 
legislation in Zanzibar. Mr. Bozman returned to .ladia 01'1 completion of 
,:&,fr. Biuder's enquiry. Further ~ in the matter must depend on 
Mr. Binder'& report, which is awaited. 

Mr. S. latyalllllrti: In the meantime, will the Government take steps 
to see that the situation does not change for the worse, if it doe!! not 
ehlluge for the better , 

Sir Oirja Shankar Bajpai : As far as t am aware there is no action 
contemplated by the Government of ZanZibar ~  can affect the 
situation adversely. 

Mr. a. I$atyamurti; Will the Government of h!.4ia tlxpedite this 
luatter, ~  it seems to me my Honourable friend IS as well ~ I\S 
myself, that any delay is likely to cause greater disaster to the Ir.dian 
merchants Y . 

Sir Girja Shankar a.j,.u : I think ~ "ated in answer to a ~
mentary question of my Honourable friend the other day that both ,in 
regard to the clove legislation and the debt legislation, the Govel'nmeut of 
India are pressing for an early decision. . 

ZANzmAB INDIAN NATIONAL ASSOCIATION'S M;EMORANDUM BUBMlTTED TO Tn 
RIOT INQUffiY COMMISSION. 

134. -Mr. S. 8atyamurti ; Will Government be pleased to state : 

(a) whether their attention has been drawn to the text of the 
Zanzibar Indian National Association's memorandum sub-
mitted to the Riot Inquiry CommiMion of Zanzibar. published 
in tbe Hindustan Times, dated tbe 12th April, 1936 ; 

(b) whether they have enquired into the facts mentioned in the 
A880ciation's memorandum i and 

(r) if so, the results of sl1ch enquiry , 
L210LAD B 
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,III' 'GtrJa ;""'.rBajpat: (a) Yes. ..w, 

(b) The memorandum was submitted to the 1\iot;Illquiry C("mmis-
sion who must have taken all the relevant factors into 'a.ccomit. ," 

"(o).Tde.,, results of the enquiry will be found in tl1e Report of the 
Conunissioll, a copy of which has been pll!oced in the Library of tlle Rouse. 

, Mr. I. BatJ&DlurU : Do the Government of, India consider any action, 
called for, OD their part in r,egard to this "I 

lir Girja Shankar Bajpai : The only allusion there was in the report 
aa a., ~  directly affecting the Indian community was the eifect 
of the debt legislation upon Arab mentality and we have taken that 
into account in our representation to the Secretary of State fol' the 
Colonies. 

ARTICLE ENTITLED" INDIAIS DEJ'BNOB" PUBLISHED IN TBB 8tateBmlJfI, 

135. -Mr. I. Batyamurti : Will Government be pleased to state : 

(a) whether their attention has been drawn to a leading article, 
entitled " India's Defence", in the Statesman, dated tb. 
15th April, 1936 ; 

(b) whether their attention has been particularly drawn to the 
sentence, " The Russians have now found their enemies else-
where and, having settled down to cultivate their garden, are 
possibly beginning to be glad that they did not succeed in 
destroying Britain "  ; and 

(c) whether they propose to examine the question of the c1cfence 
of India from a ,new angle of vision , 

Mr. G. B.. P. 'l'otteDham: (Qi) and (b). Yes. 

(c) The problems of Indian defence are consistently reviewed in the 
light of changing conditions but it must be remembered that the duty of 
the armed forces in India is primarily to maintain internal security and 
protect the frontiers against local aggression. Any larger emergencies 
are matters of joint Imperial policy for which India is not solely respon-
sible. 

Mr. I. Sa.tyi.murti: May J know, with respect to that part of the 
defence forces which is maintained, either primarily or secondarily for 
dtfence against foreign ~  ~  in the larger 
sense 88 opposed to frontiers,-whether the Goyernmentj of India get 
any opportunity, from time to t.ime, of placing before the authorities who 
decide Imperial foreign policy, the need for adjusting Indian defence 
forces, in view of events like those mentioned in clause (b) of the 
qUE:stion , 

Mr. G. B.. P. 'l'otteDham: Yes, Sir, they get full opportunity of 
discllssing matters of that kind. 

ltIr. I. Batyamurti: What is the machinery by which the Govern-
ment of India are enabled from time to time to place before the anthori-
tiel; who decide this question of imperial foreign poliey, the view of the 
.Government of India , 



... G. •• F. Tot_bam: They C)an do 80 by cOJirelipondence. 

Mr. . 8. Batyamurtl: Is there any' regular machinery which, for 
example, meets once in a year or oJ?-Ce in ~  yearlil or oftener or .1_ 
often in order .to bring to bear on thIS very Important problem the VlewS 
:of' the Government of India as such Y , 

lIIr. G. Bo. W. TotteDham : No, Sir ; there is no regular cut-and-dried 
machinery of that kind. 
'Mr. 8. Batyamurti: May I take it, therefore, that, 80 far &8 the 

defeuc8 forces are intended for purposes other than local peace or frontier 
~  gives the orders, and we have got to foot the bill Y . 
JIr. G. :&. W. TotteDh&m.: I.have explained that the forces of India 

are not maintained for purposes other than internal security and the 
defence of the frontier agaillSt 10cal·aggre!Sioll. 

ltfr. 8. Satyamurti: May I take it, therefore, that Indian forces 
are no part of Imperial defence for any purpole whateve,r T 
lIIr. G. Bo. W. TotteDbam : Only in part. . 
~  8. ~~  How much' 

Mr. G. Bo. F. TotteDha.m: As the Honourable Member is well aware, 
if &l1 Imperial emergency arises and if the sifDation in: India J>(:'l'Dlits, it 
has been the custom in the past and will be the custom in the future, for 
India to lend a detachment of her troops for Imperial purpol;Cs. 

111". 8. Batyamurti : May I take it, therefore, that if there is any 
foreJ.gll invasion of India, India's fronti8l'S will be protected against foreign 
enemies by other than Indian defence forces, and they will have to take 
no part in that defence Y 

Mr. G. R. r. Tottenham: Certainly they will take a share in the 
defence, but it w'ould be impossible for the Indian defence forces as at 
present constituted to resist on their own an attack by any.major power. 

Mr. 8. Batya.murti : To the extent, therefore, to which the Indian 
defence forccs have got either to defend ber frontiers against foreign 
enemies, or to defend Imperial interests, will tht' Government of India 
suggest to His Majesty's Government a machinery by which the views of 
the Government of India, in the light of these and other similar facts, 
may be brought to the notice of those who decide such  questions , 

Mr. G. B.. P. TotteDham: I think there is' ample machinery for that 
purpose at present. 

Mr. 8. Batyamunt: Is there any machinery except correspond. 
ence' 

Mr. G. R. P. TotteDham: What other machinery can there be in the 
circumstances " 1 , .... 

.. ' Mr. 'S. 8atyamurti: There can be eonferences between the ~
sentatives of the Government of India and the representatives of Hia 
Maj$ty's Government, at which all these and other relevant considera-
tiOllS may be discussed, and they can come to a conclusion as to what 
~ ~  be the size and cost of the Indian defence forces . 

. "-" .•• G. B.. P. TotteDhuD : Of course there are from time to time, as 
the Honourable Member is aware, wch things as Imperial Conferences at 
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Which Intfia is repreaented and ''8t whieh IUtte!'lf'ef. tJiis-ml ue often 
" diseU818d. But besides; th_ ~ ~  the ~ ~  aeplS to 
-be -perfeetly adequate for ,thEi purpose the HonolJrable Member hu.: in 
'riew. The Secretary ·of State after all is & membel" of the British Cabinet 
'as well lUi Secretary of 'State for India • .and we are in elosetoueh with 
. him. 

. , 

1Ir. S. Satya.murti : Did the Government of Jndia .ddl'ess the. S ~
teary of !State 011 the matters luentioned in clauses (a) and {b) of thc 
question , .. ,  . 

Mr. G. It; ".'IotteDham: These, Sir, are VIews expreased by.a 
~  newspaper in India. J ~  not think there is any I:1eceSHity, :because 
a paper in India e3.p.resses views of this,kioo., for 118 immediately to addrees 
the Secretary of State on the ~  

Mr. S. Satyamurti : Is it not a vexy "friendly" newepaper 7 
Prof. II. G. Banp: 1s the.re any joint standing committee Ol"i 

Council consisting of the rcp1'e8entatives of 'thecetwo Governments con-
cerned in this matter, to review' the external defence ~  of India 
from time to time T 

... G. a. F. TnteDham: No; Sir; there is ~ 'joil1t standing 
emrunitt.ee, but there is the COlumittee of Imperial Defence. in 
EnA'land. 

P:raf. R. G. It&np: ~  there any repteseDt&tlvesof the Govern-
ment of I ndia on that Imperial Defence Oommittee Y 

Mr. G. !t. P. Tottenbam: <Jertaili representati"es of the GoveiPn-
ment of India often attend meetings of sub-committees or other boa'r'ds 
of the Committee of Imperial Defence. 

Prof. N. G. Kanga : Do they attend as fraternal delegates or have 
they got a right to vote , 

Mr. G. a. F. Tottellh&ID :  I suppose if they attend· they can vote ; 
I do not know. 

Sardar lIIanpJ SiD&'h : May I know what steps the Government of 
India contemplate to take for the protection of the civilian population 
against gas attacks , 

¥,r. G. B.. F. Tottenha.m :  1 alll unable to disou&s that matter. 
Bardar Mangal Biugh : They are taking steps in England for the 

. 'pJ',Otection of their civilian population. If .then is a gas attack here in 
Simla or Delhi, how "M)uld you protect the civilian population 7  , 

Mr. G. B.. ,. Tottellha.m: That hardly arises out of this question' 
I  ' •. ~ 

ORDER OF THB DISTBICT MAGISTRATE OJ' MIDNAP()BE SERVED ON :&fa. AxWNDRA. 
NATH CHATTOPADHYAYA. 

136. ·1Ir .•. Satyamurti : Will Government be pleased to state ~  

(a) whether their attention has been drawn to the ~  ~ ~  
order of the District Magistrate, Midriapore, on Mr . .AlnareI1di'a 
Nath Chattopadhyaya, M.L.A.,'teXt of·'fihie1J. h&s'bem"plUed 
on the table of the House, on tae 7th April, 1986, that; ~ ttl 
particular, you shall not attend any meeting called for the 



.. 

{b} 

(c) 

, .. 
QUll8TIOBl' 'JIlfD .,Q(--',. , 

purpOaeof macu.mg the. eaW1Jsbeeat of .!16h ·Union 
Boards, nar shall you' remain present in an1 meetiDg at whieh ' 
stich establishment may· bediscuased "  ; 
whether their: attention has been, also drawn to, the following 
portion of the order, " I hereby «Urect that' w.hile ~~  are , 
in the district of Midnapore you shalJ. abitainfrom inciting. 
to or encouraging by speech or action, opposition to the 
oarrying out of the provisions of the Bengal Village SeU-Gov-
ernment Aet, 1919 "  ;  , " 

wbetber they have made enquiries as to the cause of. ~  

of such an order on an 'Honourable Member of the· HOl1Be ; 
and 

(d) if 80, what the rea.ons are' 

The Honourable Sir Henry Ora.ik: (a) and (b). Yes. 
these orders was laid on the table on the 7th April, 1936. 

A copy of 

(c) Yes, 

Cd) The orders were passed On Mr. Chattopadhyaya to prevent him 
from encouraging ()r ~  others to oppose the peaceful application of 
the provisions of the Vill8ie Self-Government Act in certain areas in 
which it had been lawfully put intofor('.e. 

ltIr. S. Satyamurti: Has the H;onourable the Home Member con-
sidered that this order is a very ;Jojnpl'ehenBive' one, wz., he 8hall not 
attend any meeting called for a particular purpose and he shall abstain 
from inciting to or encouraging by IIpeeeh, ete, Y Does. the HonQurable 
Member realise tl1at this ia too much of an interference with the freedom 
of speech ~ an Honourable Member of this House f 

'lbe 1I0D0111'&ble Sir Hemy Oraik : That seems to be asking me for 
my pe1"lilOniJJ. opinion on &It order paASed. by an officer subordinate to the 
Local Government. : 

Pandit Lalubm; ][anta llaitra: May I know under what provi-
sion of the law thiB action was taken against this gentleman' What i. 
the provision of the law which empowers the Di8trict· Magistrate to iasue 
ah order like that ,  . 

The Honourable Sir Henry Ora.tk : It is one of the special Bengal 
Acts. It will take me some little time· to trace it. 

Pandit Lalnbm; Kanta lla.itra. : Where is the Act which prevents a 
man from attending a meeting T You 'Will see the question itself. "You 
spaJl not attend 8Uy meeting called ~  tile. purpose of discussiJ!g the 
establishment of such Union Boards; nor shaU'·yonremain present in any 
meeting at which such establishment may be diBcussed." Is there anything 
polJtical or terroristic about it t 

"i'The 'Honourable Iii' BeDr,; 0riIk ': The order was passed uncleI' 
~  4 of the ~ ~  Security Act, 1932, 

. ftoOf. N, .(I. ......,: ~  ~ .. Bengal: ,village self ... governing· 'in&titu •.• 
tions beiBg imPQBed upen the viUagers against. their ~  or are t1le1 
established with their co-operation' If they are establiBhed with, . .tAa) 
~  of ~ viJ,lagers w)lat, is ~ ~  t9_Mr. ~ ~~  
t '&fdej iJ). tile question ~  sho,Utl h&'9'e· tlleiiei1'aelf-
governing mstitution:s: or"nott,"·', ," ,;: ; 'r " :,""" r 
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'!'he Honourable·. lIeDry Oraik : Tlaat isa question which ought 
to be addressed. to the Bengal Government. I have no knowledge' of the 
cireumstances in which this particular Act was introduced. 

Prof. If. Q; B&Dp: In view of the fact that this particular Act 
relates entirely to non-political affairs and the village. eelf-governiag 
inBtitutions are expeeted to be established there only for the benefit of 
the public for non-political purposes, I should like the' Government of 
India to ~ under what authority they have permitted this particular 
order to be still in force 88 against an Honourable Member of this House , 

The BonO\11'&ble Sir Henry Or&ik: The Bengal Village Self-Govern-
ment Act presumably is an Act that concerns local self-government in 
Bengal which is a transferred department ent.irely under the Ministers of 
the Local Government. I have no responsibility ~  for that and 
I :do not know anYthing about it. 

Pandit Laksbnd Xa.nta. Ila.itra : Does the Honourable Member 
realise that in the body of the question itself there is not the· faintest 
suggestion that he was going to in.eite people to violence or disaffection 
against Government Y If so, will the Honourable Member kindly 
enlighten us as to how action is called for under that drastic provision of 
the Bengal Criminal Law Amendment Act which is intended to cOmbat 
terrorism in Bengal f 

The Honourable Sir Henry Ora.ik: That seems to me to contain an 
argument. 

Pedit Lakabmi Kanta 1'tI&itra: It does not. In view· of the fact 
that t.he body of the question itself discloses that there was no intention 
IOn the part of this gentleman by addre!l8ing people about the  fonnation 
of-union boards, to enconrllge or incite·te violeDce--'Or d.isa1feetion against 
the Government-that being in the very nature of the order itself-wiD 
the Honourable Member now explain to the HQuse why it is that action 
was taken under that emergency law whiAlh is intended mainly to combat 
terrorism in Bengal T . 

: I'l'he Honourable Bir Benry Oraik: I. imagine that the District 
Mag-istrllt.e who passl'd this order in exercise of a statutory power had 
gpod ~  for considering that the order was desirable for the main-
tenance of the puhlic peace and tranquiUity . 

.8eth Govind. Daa : Did the Distrie1;· Malriatrate consult the; Local 
Government when he passed this order ,  . 

'l'he .1Ionourable Sir Jlenrr 0nI.t:k: The Local Government have 
taken responsibility for thig order,· yes. 

Pa.ndit ~  ][anta. Maitra.: tn view of' the fact dlat 
this order of the District Magistrate is -& eerioUB enoroachment on the 

~ of a.n Honourable Member of this House, in that an Honourable 
MemhP.r wi!!hin{! to address a meeting in hi!! own constituency was pre-
~  from doing so, did the Honourable Member make any inquiries as 
to the circumstances which led this District Magistrate to pass this 
cmier; .  . -

The Honourable I1f Henry ~ ! ~  ~ ~ ~  
more and more argumentative: r p.annot r.eply to all.· that.· ' .. 



· ~ J 

PaDdit l.abJami It&Dta Mattra : ,1 am not. 1 ~  wau.t to know 
from the Honourable the ~ Member whether he made any inquiries, 
because an Honourable Member of this House has been prevented from, 
add.res&blg a meeting in his own constituency, and, as is disclosed from 
the order, the question is not of a political character, nor such as would 
ineite to murder or terroristic activities. That being so, did the Honour-
able Member make any inquiries from the Bengal Government as to why 
thi!l action was taken under this drastic provision of the law, which was 
not intended to tackle this kind of action , 

The Honourable Sir B8DI'J Oraik : If -the Honourable Member will 
refer to the answer given to part (c) of the question, he will see that 1 
replied " yes ". 

Paadit I·ak""mi Kaata llattra: That is not the_ point. You, Sir, 
8S the custodian of the rights and privileges of Members of this 
House ..... . 

Mr. Preaident (The Honour&ble Sir .Abdur Rahim) : What is the 
answer to part ( c) , 

The Honourable Sir Hemy Ora.ik : The answer is " Yes ". 

Xl'. 8. Satyamvti: Do Government propose to take any action 
to protect the right of free speech of Honourable Membel'B of this House 
in their own constituencies at least, provided they are satisfied that speeches 
are not in the direction of indudng people to disobey' authority or to com-
mit acts of violence , 

The Honour&ble 8ir B8DI'J Ora.ik : That is a very wid'8 question : 
it does nnt seem to me to arise out of this. 

Mr. S. Satyamurtl. Yes, it does. Mr. Chattopadhyaya is a ~
ber of this House, and he went to 'address meetings in his own constitu-
ency, in regard to a very legal act. I am simply asking, in order that 
we may know our 011'11 position. to decide our future course of action. 
Will Government take any steps to protect the right of free speech of 
Members in their own constituencies, subject to the right tQ prohibit 
speeehes if they tend to excite to civil disobedience or acts of violence , 

The Honourable Sir HeJII'Y Ora.tk:. The Honoura:ble Member had 
better put down a question on that. 

Mr. S. Sa.tyamurti : May I know what are the results of this 
inquiry, in answer to part (d) , 

'!'he Honourable Sir Bemy Ora.ik: I answered that in reply to part 
(d). 

Pandit Laklbmi Kanta lIIaitra : We could not undel'stand it : will 
you kindly give the answer again , ' 

Mr. President (The Honourable Sir ~  : He has ~  
hill answer. 
Pa.ndit LaJadunf Kanta lla.t.tra : We could not 'fonow it : this' is an 

important matter. ' 

111'. Preaiclent (The Honourable Sir Abdul' Rahim) : ~ '-the 
Honourable the Home )(embet' wUl repeat the' anliwer tkat he gavlJ; as. 
tlie'llonour&ble Member caDDOt follow the' UlI"rer. 
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_" Boa"'. Sir BarT ciaik: The' ~ Wl1I :  - ~ 
" ,i-lie olden were 'pUled. on lb. ~ ~  te ~ him bom encou.,.,·' 

.... biiDeitillr 'I7Ihm to 'oppoee the peaceful &ppHeation of •• prcrrislonl of '.' 
V .... tteU·(jftermaeat Ao\, iD eertabl are&ll in which it II&d ben Iawfull7 plit ill.., 
~ .. " 

IHDJANJSATIOH 01' THlI AmrIy. 

~ -Mr. 8. Batyi.DiUrii : -Will Gov,ernment be pleased to ~  :'" 
(a) whether their attention ~ been drawn to a leading article, 

I ~  H' Indim_tiOix' of the Army", published in the 
Amnia BaztW PatriTtci, dated the 11th April, 1936 ; 

(b) whether their attention has been drawn to the full text of the 
lPeech of Sir Philip Chetwode, foimer Command8l'-in-Chief 
.t, india j and' '  ' . 

(c) whether their attentiou has been drawn particularly to the 
, 'sentence, ~ The pace' of Indianization would be hastened not 
only by the production and constant flow of the right stamp 
of Indian officers, ~  also by the display of a little -more 
good-will on the part of political India and a little more 
help and less of ,the perpetual criticism and cnbbina " f' 

Mr. O. a. r. 'rot:tenham (a) to (c). Yes. 
1JIr. IJ, ~  : Does the Honourable Member agree with the 

opinion of Sir Philip Chetwode, especially in clause (c) of the ~  T 

lIIr. q,. ... P. TotteDhain: ThAt ~  appears to 8e asking 
that pari' of his original question which was disallowed by you, Sir, 
presumably on the ~  that it asked for an expression of opiniqn. 

Mr. Pr.eaideDt (The Honourable Sir Abdur Rahim) : You are not' 
beUDd toanlilwer aDY question if it is aslting for an opinion. 
1Ir. 8. 8&tyam1D'ti: You will aee, Sir, that, claUtle (e) saY" 'that the' 

pace' Ot Indianielltion would he hastened by ..... , a little more help anel' 
I.' of, the perpetual' ~  ahd crabbiDg. If we know it, we -may dd 
less c:4. it. I want to know-since this gentleman is no longer the Com-
mander-in-Chief in India-whether this represents the poaition of the 
Government of India today, because it is a very-important problem ; au4 
if by less criticism, we can get more Indianisation, I would like to do so. 
I want 'to know. ,,,' , ' 

1Ir. President (The Honourable Sir Ahdur ~  : If it does not 
imply an expression of opinion, certainly it should be answered. 

1Ir. It ~  Ayyangar : Has the ~  of the Govern-
ment of Indfa !ehanged hi View of what Sir 'Philip Chetwode has ~ 7 

,Mr. G, &. P. Tot:taD.ham : No : the policy' of the Government of 
India:;'einaini what'I"tr,'a.mYaIra8 bem. '  "  ,  " 

'J 

. .1Ir .•. ~~  ~ ~  tl,le ,p,ce o,f ~ ~~ , 
Isahon would not be accelerated In spIte of tli:18 stalement, , ,.., 'I 

1Ir. G. a. ,. ~ : Not onac!:()unt Qf it ~  ill §pite pI i:t.., 
'.  '. j' .' • ',':" •  . .  , .... : .. ", • ~ 

: Mr.',: ~ :.-May I'1aruwi"ittn'po1l6y,:af,the' &cri'ema_i 
of Indianising the army 'deperads iiot: omj OB' the proiaetron' 'and' ~  



~ .... ~ 

~ of fJ;le ~ type of ~  ~  but alao on, tiM tliJPq· of' \& little 
naore ~ wjij on the part of political India T Has that anythiDc to _ 
with' the pace of lndianisationf 11 it merely an attempt to try to buy.: 
political peace or a threat to keep it back, unless we do not criticise' 

. Mr. G. B..:r. Totieuham: The POliCT of :tIleGovernment of India 
is, as I have already explained, what it always has been. It is notaifectea 
in any way by criticism, but it might be easier without it. 

111'. I. 8&tyamurti : May I ta·ke it the ollly question will be e1Bcieney 
of the Indian army IInrl nothinll else, that the pace of Indianisation will 

~  only on the efficiency of the Ind,ian recruits,. whether raaks or 
officers, and· win have nothing to do with political criticism t 

Itt. G. B.. 'to 1,'ottenham : Certamly, yes. 
Sardar lIIanga.llliD&'h : Do the Government of India intend to call 

a meeting of the military conference whieh was held in Delhi last April 
again, to eoneider the question of producing. tbe beat m,aterial for .the Indian 
armyT· . 

. , Mr. o. K. P. TotteDham :  I cannot see· how that question possibly 
ariaes out of this, but still the answer iR ' yes '. 

Sardar lVIaDgal ItDgh : When , 

~  ~  B. F. ~~  ~  ~ fIliher on w,h-en the 
Honourable Members of the Councd of State arnve', who are taklllg part 
iIi the Conference. 

8arm Mangal SiDgh: But the Government know when they are 
arri$g' 

Mr. G. B.. r. TotteDham: But we have not been able to ascertain 
their wishes individually. . 

NEGOTIATIONS FOR AN INDO-JAPANESE TRADE AGREEMENT. 

138. -Mr. S. latyamurti : wm Government be pleased to state: 
(Q) whether it is a fact that pending approval of the negotiaticmll 

betw·een India and Japan by Britain, provisional arrange-
ments for holding such conference for fresh Indo-Japanese 
pacts, are being made i . 

( b) whether these 1l'egotiations are being carried out between India 
.. and Japan diree.tly' or . throuP the itltel'WDtion of Great 
Britain ; and 

(r) when and where the proposed conference ill likely to be held , 

The Honourable 8tr Muhammad Zafmllah lChan.: (a), (b) and (e). 
The nonourable Member is referred to' the 'Press Communiques on the 
subject recently iB6ued by the GoveIllment .of IBdia.copies .of which are in 

~ ,Lu,r,ary . 
. ~ ~  ~~  ~ ~  ~~ an,iWer ~  ~  

latter ~  .Qf it:-:-18 there any ~  .. of .. ~ ~~ .BrltalD lD these 
llegpiiatiQns 1  .  . < .. ••.. •.. • 

- 1'be Bonourab18 8trilUhammact ·Wrttuaii Khan : No, . The MS,0tia-
tiona 'ire 'g9fDg ~~ ~ ~~ ~~  .'-.-~ .-
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Pnf. If. CI. It&Dp : Is the conclusion of thelle trade convereatioDi 
aDd ne,.otiations now going on likely to be postponed until a trade pact 
.is .arrived at between England and India' 

The Honourable Sir lIIubammad, Zafrullah lDwt: The two negotia-
tioDS have nothing to do with each other ; ~  both being carried on 
independently. 

A.PPOINTJIBNT OF AN OJ'l'IOJI:B TO WATCH THB bTBU8T8 OJ' IND1A.N8 IN 
ZAlIZIBAB. 

f139 .• .,. ... SatyaDmrtl: Will Government be pleased to atate : 

(a) whether they have examined the suggestions of the Imperial 
Citizenship Association that a:n oiBcer should be deputed to 
Zanzibar with a watching brief on behIlf of IDdi8Jl8 whose 
interests are threatened by the clove decrees ; 

(b) whether they have come to any oonclusion on the matter ; and 

(e) if so, when they propose to make the appointment; if they do 
not propose to do· so, the reasons why f 

INDIAN CLoVE GBOWEBI' INTBPoB8TS IN ZANZlBA.B. 

~  .•. Satyamurti: Will Government be pleased to state: 

(0) whether their attention has been drawn to the. statement of 
Mr. P. S. Doctor, leader of the Zanzib8l' Indian Deputation, 
regarding Indian 'Clove Growers' interests in Zanzibar" jmb· 
lished in the Hindustan Times, dated the 17th April, 1936, 
and the need for watching carefully the enquiry by Mr. 
Binder; , 

(b) their arrangementa in this behalf ; and 

(c) what the latest position is , 

OmTAIN STATEMENTS CmCULATED BY TIUIl RoYAl. CONSUL GENERAL FOB 

• .ITALY, CALCUTTA. 

141.-•. S. Satyamurti : Wiil (jovf!rnment be plealled to state: 

(a) whether their attention has been ~  to the following state-
. ments in a paper oircu1at.ed by the Doyal Consul General 
for Italy, Calcutta; 

" (1) It j, a proved fact that only EngI8JI.cl and her Dominions and Calolliee 
have uttered statement8 about poisonous gsa employed by Italian 
troop.. In alL the, re.t of the, world, no relpoll8ible perloaali!lT' hal 
me.de .8Uc.b. statempt8, and even the prell! of the ,reet of the world hal 
eonfiD.ed itaelf to reproduce, in some inatane8l, the newl of the BritiJh 
teJegrapbje agenefee, the  bad faitll of' wbjeh is wen-known. 

(I) Undoubtedly, it II eriminal on the part of men who, here and elM-
where,are enppdiR preaehine the ideal of peaee and jutioe, to ,giTe 
credit to faetalt,bout which they are uable to prod .. the proot., 
while .a.n. is in a perfect jIoIitiOJl to ueertaIn tJa_ ; ~ tliiI ta dou 
with the only object in new to create an atmOlphe", of war '. ' 
to dig an eYer .iDereubag ~ ab)"IJI amoaget the _'lou. 

t For lIIlIWer·to tld. quelation, H' auwer to qu8llt"lon No. lU. 
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(3) Authoritative expressions of sympa.thy for the Italian enterpriee are 
beiDa rllCelvtld from abl'oad." 

(b) whether they propose to take any steps to stop circulation of 
any such statements through the means of Indian .POBt 
Offices; and 

(c) if not, why not' 

Sir Aulny Metcalfe: (a) Yes. 

(b) and \c). As the circulation of these communiques has now 
stopped, it is not proposed to take any steps in the matter. 

1Ir. B. "tY&mum: Why is the Government 80 patient, in view ~ 
this atatement,-" the news of the British telegraphic agencies, the bad 
faith of which is ,WellknOWD "t . 
Sir Aubrey Metcalfe: The Government of India always have to' 'be 

patient. They learn how to be in this House. 

lIIr. B. Batyamurti: I congratulate my Honourable friend on the 
neat answer he has given, but I submit that is no answer to my question. 
I am asking why the Government of India allow the postal agency to 
be utilitled in this manner. Just look at (2) , It is criminal on thll part 
of men who, here and elsewhere, are engaged in preaching the ideal 
of peace and justice, etc. '. I want to know why the Government of India 
al'tl flett.ing this example pf acquiescing in such libellous statements 
being circu1&ted all over the country with the aid of the Irulian tax-
rayel' 's money' . 

Bir Aubre, Metcalfe: It is somewhat difficult for the post office to 
discover always exactly what is inside communications of this kind. 
I think the Honourable Member will agree that the post oftice in India 
is used by other people than by the Italian Consulate for correspondence 

~  is definitely anti-British and anti-Government. i 

Mr. B. Batyamurti : Is the Honourable Member aware that most of 
our letters are censored, somt' are d€,,l,-troyed and are stolen' May I 
know when all that is done to the Indian taxpayer, why the Italian 
Consul should be treated as II superior person, whose letters ought not t9 
be . interfered with ? . Our lett!'rs art' stolen, 

(No reply.) 

PETrrlON FRO)( 'lRE AMRITSAR COMMJoJROW, ASSOCIATION TO THE BODD 011' 

INLAND EXPERTS FOR ENQumy INTO THE INDIAN !NCOIlE-TAX SYSTBIl • 

. , H2. ·Mr. S. Batyamurti: Will Government be pleased to state : 
(a) whether their attent.ion has been drawn to the petition from 

the Amritsar Commercial Association, Amritsar, to the Board 
of Inland ~  .for Enquiry into the ~  ~  
System clo The Central Board of Revenue, Simla ;  . _ '. 

(b) whether they have enquired into the allegations contained in the 
c '" ,.. petition ; .. .'. ,I . 

. ( c) whether they have taken any steps to remedy' their· ~ ; 
and 

(d)'· ~  what they are ,:. ' 
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Ik. A. Jl. Lloyd: (4) Yes. 

(b), (0) and (d). 'the representation of the Amritsar Commercial 
Alwooiationwas .received ill 1I1ay, 19lJ6, anu was p&SIied on to the Expert 
Advisers to theOoverument of lDdia Oll lnc9lJle-tax .subjects for considera-
tion. 'fhe ~  Advisers have not yet submitted their ~  

Mr. Lalchand N&vaJra.i: May I know, Sir, if in conducting their 
inQW17, the incomo-tax: expert.':! are taking any evidence to know the 
grlevances of the people , 

.., Mr. A ..... LlOJd: The expert advisers of the Government of India 
spent fully six months in going round the country meeting representatives 
of' aD ~ eoDCerned in various large to-.ns. . ',1 

'Iii'; •. Bat;yamurtt : What is the procedure, the Government . of:, 
India contempiate taking, on receipt of the Report of these experts , 

. '!'he Honourablo Sir Jamp Grigg: I would rather wait Unttt' the. 
~  is received and then decide what procedure we should adopt. U 
the! HOnourable Member means whether public opinion will be taken on 
it in some form or other, certainly. 

M)'. IJ. Batf&lllurti: And the opinion of this House , 

i'he Boaourable Sir J&meI Gliel :  1 don't want to give any Wlder ... 
takina until 1 see in what form the l{eport is sent to us and what aetioD. 
we, are likely to take on it. 

111'. 8; Batyamurti! May I take it that the Government have not 
decided not to consult this House , 

fte Boaoura.ble Sir Jamel Grigl : That is so. 

... Lalchalld Navalrai: May I know why when consulting. the' 
~ they have taken no evidence or kept no record of the grievances of 

the people' 
The Honourable Sir James Grig,: TheY' received a number of 

writtenreprE¥ntationa ; they had interviews with representative bodies ; 
whether they have actually taken short-hand notes of the oral evidence, 
I do not know, but the Honourable Member may take it for certain that 
they have fully discussed in all large towns with all representative bodies 
everything they wished to put forward in relation to income-tax. I should 
think it is extremely likely that a large part of the discussions were 
informal. 

.... Lalclumd N&valrai : Will there be anything on record to· show 
what the actual grievanceS of the people are , . 

The JIoDovable Sir James Grigg : I imagine the Report·will contain 
aJ1 that. . 

111'. Bam llarayUl BiDa'h : What are the terms of reference , 
The BOD01U'able Sir James Grigg: I gave those in this House 

several times A year ago. 
, ,: . 

~ D'l'lTLED" THE MADBAS BUDGlIl'l' "PUBL18Ill1:D.nU'lII1Mad-ru Mail. 
~  ••. Saty,amurti: Will ~  be pleased to .state : 

(n) whether their attE'nti6n has been drawn to ~  article, 
entitled II The Madras Budffet ". in. the, ~ .McRl, dated 



L QUBBTIONS:Oj, £'NSWD8. 

~  26th ~~  . ~ cOJirinenthig ontlteHoa6Uable 
. the F'illanee Member'. speeeh ; .. 

.• .. ' -,:11 

(b;)whether ,tlaeir atbeauon has been dr.". PartAcqlarly .to ~ 
aseutence j" So.that once more MadrlUt maybe Jeft.with ~  

tbe ~  of her own good virtues while others walk 
off with the spoils "  ; and 

(e) whether they pressed Sir Otto Niemeyer to meet the claims 
·of l(adras' . 

The Honourable Sir Jam .. Grigg: The Government of India have 
110 don-bt ~  .in . .nakiDg his reQommeaciatiollB Sir Otto Niemeyer took into 
8ceount the claim. of· all P·rovineea.. . 

Mr. S. Satyamurti: May I know whether my friend is aware that 
:Madras has balanced her Budget for lIDany years by pursuing a parsi-
, monious policy of expenditure, and whether the Honourable ~  is 
satisfied that Sir Otto Niemeyer did not give any reasonable eonsideration 
to the claims of Madras as was given,for example, to Bengal , 

The Honbun.ble Sir James Grigg : I don't quite follow what the 
Honourable Member says. Does he suggest that Sir Otto Niemeyer did 
not. give any consideration to the claims of Madras , 

• 
Mr. S. 8&tya.mvti : AJJ much as he did to other pl'Ovin.ees , 

The Honoura.ble Sir James Grigg: The Honourable Member must 
realise that \'irtue is sometimes its own reward, and that necessity some-
times must hllve more consideration than virtue. 

Mr. S. 8&tyamurti : May I take it, therefore, that the Government 
of India's ,policy is that insolvent provinces .should be' given as much help 
as t.hey can, rather than the solvent  provinces who have striven to balance 
their budgets at great sacrifice' of the nation building departments , 
The Honourable Sir James Grigg: Shall we say necessitous pro-

vinces 1 

Prof. If. G .. 1ta.nga. : Is it Dot a fact,  Sir, that this phrase necessitou,s 
pl'o\'inces is the result of the permanent settlement of land revenue in. 
Bengal and United Provinces all of whom are able to show surplua 
BUdgets ? 

Mr. President (The Honourllble Sir Abdur Rahim) : Order, order. 
Mr. S. Satye.murti: What is the net concession given to Madras, as 

a result. of Sir Otto Niemeyer's Report, and the conclusions thereon 
accepted by the Government of India , 

The K(tDourable Sir James Grigg: I think, as far' as Sir Otto 
Niem.eyer's inquiry proper was concerned, ~  g'Qt nothing; it bas 
got a few odds and ends in regard to the adjustment between the centre 
and the provinces, but those are Platters between the Government of Indiil 
and XadrIB, .and not matters arising out of Sir Otto Niemeyer"s inquiry. 

•. ,8. Satyamurtf : Do the ~  of India realise that the 
result, of Sir Otto Niem,eyer'8 ~  is that the provinces have 
to ~  insolVent, before they can force the Government of. India to give 
any ·1tindof subventions to them , 
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'I"b.t Konoarab1e Sir lamu Grigg: I ~  aco.ept that. When 1 
said just now that Madras got nothing, I meant by ~ of'¥rltial ~ 

Madras will get a pretty good percentage of the ultimate distnoution of 
inaome-tax and Honourable Members opposite can accelerate' that, IIld by 
lJupporting the R-ailway Bill a little more than they have 80 far done. 

111'. I. Batyamurti : May I know if the Government of India propose 
to take any steps to make the Railways pay, instead of asking us to. 
support impossible Bills' 

The Honourable Sir lames Grigg : Yes, Sir, but I, don't accept the 
,expression impossible Bills. 

Pandlt I .. kBbmt Kama KaiVa: Is the Honourable Member aware' 
that 80 far as Bengal was concerned, her claims were ignored by Sir Otto 
Niemeyer t 

(No reply.) 

DJSPUTB BBGABDING THE TINNJilVB:LLy-TIBUCIIlIlNDUB RAILWAY LINlIl. 

144. *111'. S. Batyamurti : Will Government be pleased to state: 
«(J) at what stage the dispute between the Tinnevelly District 

Board and the Sooth Indian Railway, on the Tinnevell,y-
Tiruchendur Railway line, stands ; , 

(11) whether they ~ ~  the legal opinion oflIr. T. R. 
VenkataraDUL SastrY, Advocate, Madras, and e2:-Advocate 
General ; and 

(c) whether they propose to settle this matter in a satisfactory 
manner, as early as possible , 

The Honourable lir Muhammad ZafruUala Dan: (0) Notice has 
been given by Government that the ex.istuijf'mangeDiellts will terminate 
on 31st March, 1937, from whieh date the District Board will have to make 
their own arrangements for working the railway. 

(b) Yes. 

(c) Government consider that the terms they haveoft!ered the 
District Board are fair and reasonable. 

111'. I. latyamurtt: Have Government coDlridered the opinion of' 
Mr. T. R. Venkatram Sastri to the effect that, if the negotiations do not 
prove successful, there is an obligation on the Secretary of State to arrange 
to work the Railway f 

Tbe Honourable Sir Mubammad ZafruUa.h Khan: I have eonaidered· 
the opinion. 

lIrIr. I. Batyamurti: And have the Government taken811Y steps to· 
expedite the negotiations, in order to avoid either the Railway not being 
worked at all, or the Secretary of State haviBg to work it, aecording to 
the opinion of this Advocate ,  . 

"!"he HODOIIrIIoble 8tr _vhammad Zafrallah Khan: I said Iha'V'e con-
sidered the opinion. I did not say I agreed with it. There is no question 
of expediting negotiations. The view that the legal opinion to whieh the' 
Honourable Member ~  referred takes is that the Secret&ly of State is 
bound to arrange for the working of ,this Railway; the view ~  the-



Govel'llD1eat of· India take is that this eon tract is . tenDiDable, and· they 
have given notice to t8l'Dlinate it. 

Mr. I. latyamU11i: Have Government taken anY" steps either to 
revise their o,pinion, or at leaat to see that their opinion is sound, in view 
of the opinion of the Madras Advocate, and have they taken legal opinio. 
subsequently' 

The Bonoura.ble lir _ubammad, ZafruUah Khan : Government see 
no reason to reconsider that the position they have adopted is not open 
to objection. 

Mr. S. lI&tyamlU'ti: Are their terms of notioe final, or can we 
negotiate U,tis matter, to see if there can be a smooth settlement' 

The lIcmoura.ble Sir Muhammad Zalrull&h Klum : Government have, 
in addition to giving notice and subject to the notice, made an alternative 
offer to the District Board which they think is perfectly fair and reason-
able. 

Mr. S. latyamurti : Will Govermnent be prepared to consider any 
counter·offer from the District Board of Tinnevelly , 

The Honourable lir Muhammad zatraUa.h Jth&D: That is a 
hypothetical question. Let a counter-oiler come first. 

API'OINTMBNT OJ' A CoIOollTl'BE TO BNQUnu: INTO TIlE WOBKING or THB POLICY 
or PBoTBCTION. 

145. *1'tIr. I. Satyamurti: Will Government be pleased to state: 
(a) Whether they propose to appoint a Committee to examine how 

the policy of protection has been worked in this country from 
the point of view of industries, large and small, consumers 
and general tax-payers ; 

(b) if so, when; and 
(c) if not, why not , 

The Honourable Sir Muhammad Zafrulla.h Khan: (a) No. 
(b) Does not arise. 
(c) No case has been made out for such a Committee. 
Mr. I. 8&tya.m.urti: May I know whether the Government accept 
12 NOON. 

that the policy of protection has got to be examined 
from all these points of view, that is, industries, large 

and small, consumers and general tax-payers , 
The Honourable Sir Muhammad Zatrullah ltha.n : The policY' is kept 

under review from these and other points of view. 
Mr. S. Satyamurti : When was any enquiry made last, from these 

relevant points of view, into the working of protection in this country , 
The Honourable Sir Muhammad Zafrallah Khan: Informa.tion is 

constantly coming in, which is examined as it comes in. 
1Ir. I. 8&tyamurti : By whom is it examined , 
The Honourable Sir Muhammad Zafrallah ltha.n : By the relevant 

departments concerned. 
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•  , 1L-..,.a1ll'tli: Is there any expert, lcitntWc,. economica, . ,01' 
political, who applies his mind to the questiDB, apart from the depart,. 

~  ~ ~ ~ ~ ~  ~~ ~  ~ , ... ,. ,', .. 
'ilia ,.OD01lI'fiI,le . Btr llabammacl· Zafrullah Kha.n : Government con-

eiderithat·.DO oonditi(JDS have arisen whiGh ;jultify any further ~  

than the departmental examination to which this information isaubjeeted. 

... ' ........ Myam'U"li: Are Govemlnaent, on u.. waole,,· aatisfied· with 
itJae results of the policy of .protecticm,80 far pursued in thil 'CountTy ,. 

'!'be Honourable Sir Muhammad Zafrullah Kha.n: That is a vetY 
iM'ge question on whick I cannot give a eateg0rical yes or DO. 

1Ir. 8. Batyamurti : Will Government have this question examined 
, ;lIy··& eompetent expert eommittee, because of these OODitant a.larums and 
ellGursiona , 

. 'be Honourable 8tr lWobamma4 Za.trullah Kh&u : r have already 
given a reply to that. .  . 

.... i. 8&ty&tDurti ~ ~ by the depa.i1.ments concerned has 
satisfied the Government that there is no need for an expert enquiry , 

The Hono1lJ'&ble atr lfaliampu'4  . Zalrallah Kh&n : Government are 
satisfied that no case has been made out for  setting up a committee of the 
kind that ~  Honourable Member has suggested in this question. 

STATEMENTS LAID ON THE TABLE. 

t"formation promised in reply to prm (ef) oftft4r'reaquutiOn No. 24 (Jikedfiy Mr. S. 
S ~  on t1ae 4th FebnuJ')J, 1936. 

CmcUUR re SUPPORT TO SHIPPING OoKPANIBB. 

Attention is invited to the .tatement laid on the 'table OIl tile ~ April, 1936, 
with reference to parte (b) and (c) of ataned queltion No. 1308 aaked by Mr. N. V. 
uadgil on the lat April, 11135. 

In(ormation promised in reply.to sta"ed question No. 491 asked by Pro(. N. G 
R(Jnga on the 1M FebruMy, 1936. 

hUON'S OOSTED IN CONNECTION' WITH THE "AGENCvREBELLION;' IN THE 

MADRAS PRESIDENCY. 

(a) (') About 100. This repreaentl only the number of aneat. for otreD.eel 
UDder .ectioDl 121, 121A and 122 of the Iadian Penal Code and not on minor ehargel 
IlUch .1 abetment, giving falle information, intentional omiaaion to give inferma. 
tion. 

(i4) Ninety-one. 

(I«) It'tfty·four. 

(i1I) .Number remaialng at preeeai iil the MaMa. Jail. is 117'. 
( 11) IIi one in the Madraa jaUl. 

(1Ji) (G) His:. 

(t) Nfl. 

(wi) 'l'wenty-aeven in the Madru JailL Five in the Adamalls.· 



t' ~ .. ) ~ ~  'j&{ls·iu·-thc.1Ua ...... Pniilideile1;· Olie'died ~  
• • '. ". \  • 11 •  ' .. '\ •  ( :.' ',! ."7 \. ~ 
(b) .Mr. Vegira)iJ. "NaraYII'na Uaju wed of Ipru on the 8th April, 11129.. Intima-

~  of, ~ ~ ~  sep+, ~ ~ ~  ~  ~ . ~ ~  .. tp lit, 
reJatlv.,a. .' 

' .. ', ) 

(c) Mr. 6amer Mallu llorai is Ilt preBent in Jail. He hall not lerved the tu1l 
t.erm of hill sentence. 

::-'·(·11) Be il due lM'rehlalle in the'usual eouret! on 11th May; 1949 •. Hi. :_ t. due 
l.,. OOAlilieration Ullder the fourteen year 1'ule ill Augullt, 1936. 

(e) . (i) to (iV)'. 6amn Uautauna Dora'lI wife and daughter were not .mated. 
6autauna Dorn's ~  ~  married Che1i1lantamayyadora ave yean ago 
eei is liviq with him at Pedda BUi'ada villllgt! in the Gaudem taluk of the Vizagapatruu 
Villtrict and doing (·ultivation and cooly work. 

Uautauna Dora's wife died about 8 or 9 month I ago. 

(I) and (9). 'file rebellioaarea haa beeR peaeeful .iDet! 1984 and ttalllpOtit 
faeilitietl bave been much improve4. There have, how8'Nr, heen minor dieturbonees 
in reeent yearll Ul other parts ot the Agency Tractl and it can.not be atated with 
.. urance that thert' is no likelihood .t allot trouble arising in future in the rc"ellion 
area. 

'l'he caee of three pri80ne1'l were reviewed reeeDtly under the 14 year rule, but 
it ~ ... not considered adviaable to releale them and their 0U8II will be eonliderecl again 
w,Ium they havll' completed 20 yean, including remialiOll8. The GOY8rlUlle1lt of Mad,. 
'are examinilli the. ease. of all the remaining priBonerl to 1188 whether they e&II be 
released nnconditionaHy or on condition of reaicliDl elaewilere than in the Gudem 
Aleney without danger to tht' peace of the area. 

Information promised in 'Teply to the BUpplefrt6f'tUJ.ry question mhil by Pan4it 
IAkik"'i Kaflta Maitra in COfIfIe:mon with ,tarred question No. 138.1, tkdeil 
the 23nl Marek, 1936, by M,.. MuAammad bha,. Ali. 

ELBCTRICITY SUPPLY IN THE SRAHDARA TOWN OF THE DELHI PROVINCE. 

. ..\.t ,l:illAhdara the nwnber of electric conduetor. below tJie height of 15 feet il 49. 
'l'he average height of these conductors is 12 feet. All thele conductor!! are adequately 
guarded,  and are not ~  without the help of a ladder or other special applianee. 
'1'l1ey, tht'refore, C'onform to nlles 62 (2) and 64 (4) of the Indian Electricity BuIes, 
11122. 

Information promised itt ,.eply to u.nstarf'ed question No. ,'j52 asked by Dr. N. B. 
Kha,e on the 7th AJWil, 1936. 

PERSONNEl. ORGANISATION ON BTATE RAILWAYS AND THE At.'TIONS TAKEN 

, THEMlON BY THE RAn.WAY BOARD. 

\' .. " *r. Helelune 'made an' enquiry into the' plinGllnel organisation on the East ludip 
HailwllY in 11127. He re('ommended certain reductions in Buperiol' and lubor8iJlllte 
posts, Rome of which were Ilccepted. He also advised agamlt any, .utenail\le reform of 
the personnel' organi8&tion on the Eut Indian Rail\\-ay. until further ~  had 
beea gattleCi of, the !m'1IL of iOlgaatsation .whil* lad ~  ~  been introduced on 
t.be JNorth,.Weetern ~  . .... .  . c.." . 

2. In 11134, Mr. Pope examined the ~ ~  .0111 the .-North Western 
and J!laat indian .Railways and ~  the adol'tion bl tb,e ~  IlldillJl Railway 
fit tbe· otrani8&tioIi, ia Il1fte OIl 'tbeNottJl -.Metn 'RaltW. ThJ.recommanc1atioa 
Jlae ~ .• ~  iIi.:i. prcMJe8l"of·adeptiOtt.·'· ; :, .,.",' ;"'.1,., ,  . I"" 

LS10LAD , 
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~ ~ if} f'epl,,/M. ~ que".,., Nos. D'11 ,to ~ ~ 0, 
_, Mr. N. M. Joshi on tM 7th April, 1936. 
t,... . 

'OLD EAsT INDIAN RAILWAY LJu.VB BuLBS POB TO STAR BXPLOYlID Jlf m 
EAsT INDIAN RAILWAY ScHOOIB. 

qUflltioll No. 6'H.-(o) ):-

" (-II) 'l'he, ,reply to the Ir.t part ~  the ~  is ia theallnaative. AI"larda 
the latter part, the enekleure r,&terred to doe. Dot .create a Aew departmeD' of_11M,. 
service but merely provides for the grant of lenve under debite rul8l to railway 
IIIIJ'VlWg ".tID are aiJowed vacation. 

(0) l\j O. 'l'h8118 are the i"u1ee made by ,the Governor General ill CaUDell to .U 
the cOnditions of raHway lerviee •• 

(d) .No. 

(e) and (g). UeDorally speaking the new leave rules are Dot all liberal &I the 
J!'aDdamental Rulell bu' ~ ill _ of IickDeBa aad on medi!!al eertitate can be 
grante(i UDder the new 8tat.e.Bailway Leaft'Bulee. 

(f) .No. 

(II) ~  

( i) Tbere D1&Y be ,some calMll o! thi8 type. 

(j) t:Jtatr who do not t!I1joy'filll 'VaelltiOnor thlllle whe> may have -leave on avera,e 
pay ,due to them call, avail of it but thOle who have'DO leave ,on average pay due to 
tllew cannot get leave OD a'Yerap pay but can avail of leave on half a.,erage pay under 
the New Mtate Hailway Lea.,. Hulet. 

(Ie) and (I). Order. hal"e been iuued that staft who come UDder the rules referred 
to shouM be allowed to count their previoul aervir.e for leave and may carry forward 
such leave lUI may be due to them in May, 1935. 

<"') .No. Staff appointed in the Oakgrove School on or from the,lat April, 1930, 
'are ~  by the New tJtate Railway Leave Rules. 

(n) Uowmment regret tbat they an; not pl'epart'd to tiberali.. the iellve rules. 

ApPOINTDNT; DISCHARGE AND DIlDIISSAI. O'F STAFF TN THE EAFIT INDIAN 

• RAILWAY ScHOOLS. ' 

QUt;.nicm No. 67'.-(0) Yell. 

(b) Uovemment underRtand that the Agent, East Indian Bailwa)" baa Ullder 
cOllllideration draft rulel which provide for achoola to be JDaIl&I8d by Diviaioaal 
Muperintendent. aetillg through an esecutive Oftieer. The rulel regardiAg appeals 
"'ill be the lame for teaching .,.taft &I for other railwa)' ltaft. 

(0) Theae Mehooll were and are at preent managed by Committee •. 

(d) 'i'his wal not the only factor taken into eouideratioo. 

(6) Govemment do not eouider that tbe arrangement eontemplated iI eoatrary 
to tile Railway Hoard'i decwoD. 

(I) 60vemment are aware tJaat Esecntive OIleen referred to wiD- be -H.uwa7 
ofIleen. 

(g) Very' probably. 

~  I would refer the 1l0DOurable Member to tae repq IPYeIl to the latter portloll 
of part (b) of queatiolr No. 1156 Biked by Mr. P. S. Kumaanami Baju 011. the 
Wth Kareb, lD85. 

(" UOVena8l8llt IumI BOiDformatioa . 

. (j)Ae reganla the lInt ~ ~  tile lleadmuter of the Ban Incllu B&llwa, 
}UP l!:n,1iah lDdlall &lhool at AIaaeol -,joYI the .... aeale ofpi.1 .. ~ 

" 



STATEMENTS ~  ON TBB 'UBLJi:. 

of Il1Ih _Jiah J.adiaD 1:Icho01a maiD.talDed b;y the GcmnmaaDt of BeDcaL Bead· 
muter. of the .I!lut Indian .HaiJway Indian Schooll at Bahibganj, Jamalpur, Dlu&pore 
aad TunaIa do Dot enjoy' the IllUDe IIC8leII of pay .. Headlll&lter. of Government lChoo.la 
of the proviDe. in which they are IIituated a. they do Dot poneII the requilite quaWl • 
• tiona. The Headmasterl of thellO four schooll have boen placed on lower seales of 
p&1 according to the advice glven by the Direetoi of Pabfle lDItrUetiOJl. of tile Pro-
mce concerned. Headmasters of :Railway Sehool. have not the I&me pOWII'I &I ,Heed-
malten of Uovernm8llt Hehooll. " 

'l'he reply to the latter part of the qaeati8ll is in the negative. 

GAD'l"rBD BANE !!'OR THlII FOUR HBA.DMASTER8 OF THE EAST INDIAN RAILWAY 
INDIAN HIGH bOOLS. ' 

QuemoA No. 6r,.-(0) Y .. 

(b) 'rhe coDlideratioDl were the importance of the poats, the .tatue of the holden, 
and the praetiee of Local Govel'J1m8ntl. 

(!') 'rhe prelODt PriILeipaJ is a guetted ,ofllcer. The othen hold honorary guetted 
~~ , 

(d) As regards the seales of pay I 1fould refer the Honourable Member to the 
informatioD laid OD the table of the HoU8Q in, reply to the 1lrIIt portion of part (;) 
of question No. 572 aued by him on 7th April, 1936. The Headmastelll of the Bail-
way' Hchools have not been given the same powers as Headmastelll of Government 
tlehools of the Provinces in which these Bchools are situated. 

(6) No. 

Information· promised in reply to part (d) of starred question No. 1648 asked by 
Mr. M. Ananthasayanmn Ayyangar on tke 16th April, 1936. 

ExPBNDITURB INCUBBIID BY THE GoVERNMENT OF INDIA ON DELEGATES 8JIlNT 

TO JAEAGUE OF NATIONS, ETC. 

Year. In wbat ~  expenditure _ inOlU'l'l!d. Amount. 

1924-1923 InterD&tional Labour Conference 27.126 

19J5.1926 Do. do, do, 16.869 

1918-191'7 
{Indian DeIeptioD to the LeIpe .A.embly • ,  • , 11,114 

.... .. International Labour Conference 2tI.670 

.. { ..  .. .. Leape .A.embly .. d,1IM 
1917·1_ ,. .. .. International Labour Conference !6,668 

.. { .. .. .. ~  .. . " s.-
1928-1_ .. .. .. lDtemational Labour ConfenIace 19.714 

,.{ ..  .. .. r..pe .A.embly .. 8,408 
1928-1930 .. ..  .. InterDatioDa1 Labour Confenace 87,116 

198O·11181 ,. { 
.. •• Leape .A.embly .. 60tW 

.. .. .. Intioational Laboar CIaafanIaoI "-'D 

• .bfoIID&tlOJl. ill reprd toIDdia'. contribution to tbeIieape of N.t.tou ba .. 
the year 11111 to 1986 11 contaiDecl ill the Itatelll8llt on pap 1198 -of the x.e,t.Jatiye 
AlHIIlbly J)ebatee, dated the 26th J'ebrur;r, 18,e. ' 
'L21oUDoI 
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LBGJ8u'ITvB' AS8ICKBLY; '" " ~S  1986. 

: rn., ~~ ~~  ,"-' 

~  .. ..  .. .. International Labour 9oDfereaoe: 
.. t. .. DilanDameat CoafereQoe •• 

,911-,'" .. { " " 

,-'* ··1 
.. .. 
.0 •• 
.. Del.,te 
,,' ~  

,-, .... '.{ .. 
.. .. 
.. Delepte 

,_,101 .-{ 
.. J)e'lepw. 
'tt " 

•• De1agat.e 

" LMpe Aliembly .• • • . ,..' . . ~  

,n 

.. 

.. 
" 
.. 
" 

" 
.... 
.. 
" 

LNpe Aalembiy .. , 

~  

Child Welfare Commiaaioa 

Diaarmam-.t Coaf'ezeftoe 

r..,.. .A.embly .• 

Iateraatioaal Labour CoafereDoe 

Child Welfare CoIQliaaion 

~  •• ' 

~ Labour Con"'oe ' 

.' ) ...... ' ~ 

.. " 

.. 
"',l , ~  

]6.111 

8;8N ' 

140987 

1,368 

17S ., 
10,491 

410 , 

3,034 

3IO'roO 
(Revieecl 
Bltimate). 

1.762 

Information promised in reply to starred qu,estioo No. 165/j asked by Mr. E., M • 
• Jedke, on tke 16tk Aprtl, 19&6. " 

ComIBMATIONS OF OFFICIALS AND INF&aJOR SBRVAN'l'8 IN TffB' ~ Y  , 
, ' POST,AL CIRCLE. " 

(0) AI regardl ~ lIJ,.t part, all luch omOliala have aiDce beau ,coninnecL The 
rePlJ:to the second part ill in the dirmative. 
(b) to (d). Do not ari ... , 

Ifl/twrltation 'JWomised in reply to starred question No. 1812 a,9/ced, by ~ 

~  Bifl!lk t)fJ the 211t April, 19.16. 

ORDBBB)'OB THE D.lMOLlTION Or. BVILDING8 I88ll,ED BY THE DELliI MUNICIPAL 

CoMMITrEE. 

'(a)' 'l'he 6overnmrit'bave "St,en the newspaper artil'le referred to by the Honour-
able _ Me!Dber. The relevant bye-law, pet:,mitting l'econsideration of n dl'(·ision has been 
revited "'0 al to mitigate delay due to linch reconsideration. . , .. 

,(6.). (0) and (e». ,fif:tlle .btginilillg of tflfs'yeat all building ea_. ~~ aVo,., 
dillti. nc. tiOD be .. ~  GrigiAal ~ ~  caM,. were ,.entere4 ,iu, ~ ~ ~  ; 
~~~  ~ that In IIplte of ~  d'brt 1't has not been pqiaJble ~ the, 

Venit ~  to eolleet the .lItatilltiflal, aeta1lw Ill-=ea ~  ' -', _ ~  .  , ,.':' 
(d) Under a bye-law framed ~ ~  Punjab ~  Thlt 

aeeond ,..rt doetJ not an.. .  . .' . 



... ~ '. ' 
'"t .. , , ,,', ,,;c.J B,ULING BE ~  JroTIONS. 

Ml': Prllident (The ~  Sir. Abdur ~  : ~  ~  
,I ~~  ~ ~  to ~~  a ~ ~ ~  to the ~  
~  .standPlg In. the name of Mr.' SiLtY_murti which' will . ~ 
~ ~  the Goyernot ~ ~  acting under rtile"22 '(2), whether the Preaicleat 
can act' "D' an order.: .. ;;':' .  . '-, . 

:: ...... 'PandU ~ Ka.nii.'Ma.itJ'a ~ ~
·Bladan Rural) : We cannot hear. "  " 'c. 
o. . , .,.. '}'.' 

Mr. Presid8Dt(The Honour&ble Sir Abdur Bahi_) : ... ~ ~ 

. tbe President ean act ODa.n· order passed by the Governor Generalundar 
rule 22 (2) before leave had been granted by the Houae for ·the·.imotion 
being made. The previouS ruling of mine on this point'whielh 
-Mr. Satyamnrti has asked me to reeonsider was to the ,etfectthat the 
Governor Gen'eral, acting under rule 22 (2) can, if he 80 chooses, pass his 
order disallowing a motion at any stage ; that is to say, as soon as notice 
has been given of such a motion and before leave has been granted by the 
House. I have reconsidered tbematter, and I havehacl the advantage of 
its being argued fully from both sides of the House, and. I shall now state 
the conclusions at which' I have arrived on further consideration. 'The 
first stage is the giving of notice to' the Secretary of a motion for adjourn-
mentwhich an Honourable Member wishes to move, lind· then· the President 
has to see whether the motion is in order according to the Rulei and 
Standing Orders of the House. Then he ascertains from' the Members of 
the Assembly whether the Honourable Member who has given notice has 
leave of the Assembly to move the motion. If any objeetion is taken, he 
has to find out whether not less -than 25 Members are for leave ;being 
granted, and then he puts down the motion for being heard at 4 o'clock 
the same day. Now, rule 22 (2) says: 

•• 'i'htl Uovernor General may disallow on grounds aforell&id (that ii, on tfround8 
that tlu. moving of 8ueb a motion would be detrimental to the public interest or that 
it is not primarily the cODl'em of the Governor General in Council) any motion for 
adjournment nnder ·rale 111 notwithstanding the eouent ot the President, -and if he 
does 80, t.he adjournment shall no. be permitted by the President, and no further 
dille llsa;iull of tiltl wotion IIbo.lI take place." , 

The President cannot rule out a motion on those specific grounds. It 
does seem from the wording of this rule that' the Governor General is to 
pass his order after the President has given his consent to the motion 
being moved, or, when t.he ~  is being heard at any subsequent stage, 
he can disallow the motion. I must here observe that ~  49 of 
the Manual of Business and Procedure does not correctly set forth, ~  

least 80-far as the wording is concerned,rule22 (2), and I do ~  

understand how this paragraph came to be drafted in that way, for the 
language is not the same as that of rule 22. And I have n9 doubt that 
confusion has arisen to some extent' owing to the wording of paragraph 49 
of the Manual of Business and Procedure. It may be that it may make 
DO practical differenee in any particular case 'Whether the order is passed 
by t.he Governor Gftnei'al before 01' ~  ~  of the President bas been 
obtained to the motion being moved. But what I have to lay down is 
wh'at is the proper ~ at which the order is to be passed by the Governor 
'CJtmeral, and on fUrther' consideration 'I have couteto ~ ~  that 
~  proper timl'!·at wlrieh-the Governor'General is expeetM' to pass an 
~  be'socbooses; 'disal1owiltg'a iR'Otioif ~ ~  that it h-as 
.... ; .• ~  .• ~ .• ,:r-. ~ ~  .. : .. PO:':),:"'... .... . .... ~  "',: ...• ,:', ~ ~ .• ~  ~ .• t.·: .. , •• : •• 

,.; . ..:,!( 461, ).; .. -' . . ':\...': ~  ~~ :. '. ~  
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[Mr. President.] 
bet. ~  to by the President is after the conlleDt of the Preaideat 
Au been given. ("" Hear, hear" from Congreas party Benches.) OIl 
the question whether it may make any substantial dift!erence, I may observe 
that it may be worth the while of the Gov.el"Dor General to know whether 
the President found the motion in ord1lr and whether Membel"8 of the 
House or any number of Members of the House were for leave beiq 
gr&1lted for the motion being heard on the ground that it is a deft.nite 
matter ·of urgent public importance. The Governor General,-it is not 
inooD.ceivablfr-may in some cases be influenced in the p&88ing of his order 
by these facts. Anyhow, on further consideration, I must hold that my 
previous ruling was W1'OI1g, and I must express my regret if that hal 
eauaed inconvenience to anyone. I am obliged to Mr. Satyamurti for 
having raised this question again. (Applause from Non-Official Benches.) 

MOTION FOR ADJOURNMENT. 

STRICT NEtJ"l'BALITY ON TBllI PART OF LOCAL GovJiBNMENTB IN RJ!I!PIIOT 01' 
PROVINCIAL ELECTIONS. 

Mr. 8. 8a.tyam1l1ii (Madras City: Non-Muhammadan Urban): 
Sir, I want to ask for leave to move my adjournment motion-to consider 
the activities of the various Provincial Governments, especially of the 
North-West Frontier Province, against the legitimate activities of the 
Congreas with respect to elections. 

The Honourable 8ir Kripendra 8ircar ~  of the House) :  I 
ha"e no objection at this stage which can be taken before you. 

Mr. President (The Honourable Sir Abdur Rahim) : The lDlltion 
will be taken at 4 o'clock today. 

STATEMENT BE DEMONSTRATIONS AGAINST THE RULING OF 
THE CHAIR. 

lIrfr. Bhu1abhai J. Desai (Bombay Northern Dh'isioll : Non-Muham-
madan Rural) : Mr. President, haa I any intimation that you intended to 
make any statement with reference to the incidents which occurred 
to'\\'ards the close of the sitting of this House on the 2nd instant., r would 
have been in my seat yesterday to say what I had to say with reference to 
those matters. In a sense, that omission perhaps is fortunate in that I 
have now had an opportunity to read in cold print the statement made 
by the Chair and also the benefit of the Chair's advice that I and those 
who think with me should consider calmly over these incidents and I take 
this early opportunity of making my position and of those who think with 
me clear as regards those incidents. 

In the 'beginning;} should observe that it was one of those rar.80ce&-
.ions even in the life of this HOUS8 Bnd while I have read of aimila.r 
.ooeasiQD8 and even. in other public AMemblies, more often than not they 
have been largely the result of a deliberate action by which any seotion 
of the BOUIe intended to express its protest by the kind of COBduet which 
,you have called a demonstration. In fact, it is to the orerlit of .tIt.U 
particular 9OeWonthat without ...,. p:remeditatiOB, of .aDJ ldnd,·,th,e 
integral part, nearly the majority, of this HoUlle spontaneoualy, wItIlout 
any deliberation of any kind,: al • natural instinet of a reMJ1t1DeDt, 
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undertook to do what they did on that evening. lI'or it "'MIlOt a ealeulaf!ed, 
~ to.o&Dd' aPy individual person but ~ it was the ~  
ftpression of what they believed to be a proteit agamat wrong. WIth peat-
deference to your position· and the numerous personal ~  with. 
which you are endowed, I maintain that the attitude of that section of the 
House that evening was amply justified and I lay that with greatsenae 
of responsibility, not as a roere matter of phrase making as it is ~ 
but with the amount of anxiety and care which I have devoted ~ Its 
consideration and while your rulings .,r judgments may not be questioned. 
in the !:Ieose that they should be obeyed no more and no less than the 
judgment of a tribunal, no man  may surrender his judgment to mothe!· 
man, however eminent he may be. In a recent judgment of the Privy 
Council, the Lord Chancellor took the opportunity of pointing out that 
even while the judgment of a tribunal may be enforced against a person 
it doeN not involve the privation of his personal liberty of judgment to 
di-Wer from that tribunal and to express that difference in the mOlt 
unmistakable language. There is therefore a real distinction between the 
obedience to the ruling, whatever it may be and accepting its correetnelJli., 
a distinction which I have no doubt with your long judicial experience 
you will easily appreciate and understand. It is not merely a matter of 
toleration but it is a matter of appreciating that while one'8 judgment one 
has a right to maintain to be right, another individual has an equal right 
and privilege to differ from it and to express it in his conduet. You have 
been pleased to state that it is not the concern of the Chair whether any 
group of individuals remain in the House during any particular debate 
and to that extent your wide experience ought to show you that in aU 
public assemblies of this kind a walk out is a method, a well known method 
of &otive prot.est. against what they believe to have been wrong conduet 
not neeessarily of the Chair but of the incidents taken as a whole. Our 
conduct was not intended to express any personal want of confidence in 
you as you are well aware how that matter stands but undoubtedly our 
conduct was intended to express an active protest at the incidents taken 
88 a whole; particularly of the conduct of the Government in the matter 
of t.hat. motion as well 8S undoubtedly to express a disappointment 
according to us of the ruling R.'! given by you, for it had the eiree!, 
according to our conception, of preventing a defeat of a measurp on that 
~  It illl in that spirit and in that. spirit alone that we have dared 
t.o takE' the fltE'P we did take spontaneously supported by the integral part 
~  nearly the majorit.y of this House. I am also aware that on many 
o(lC1lsioJis of this kind inen in your position have even come to the 
conclusion that the House could not (lontiuue its 'sittings any longer in 
that it was not mffieiently wen constituted. It was for you to exercise 
that' privilege or not according to your discretion but I would even 
venture to invitE' an opinion that the occasion demanded that having 
l'egard to what oceurred the .House was not representatively constituted, 
to uaethe language of many of the rulings of the House of Commons and. 
that,the matter could not have gone in the manner in which it dragged its 
COUJ'fle for some 15 minutes therufter. In order to enable you to ~

eiate the position that we took up, it is necessary to remember and 
eppreciatethe events that took place as a whole. It is not in us to uk 
you to come to a particular judgment but it is undoubtedly in us to 
_tuence )'On, to advise you, and to argue before you, so that you may come 
_ '. right judgment . in all publicmatt.ers. It must be remembered, 
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~~  "Was ,the·,iOCCUlOD. ·It,was "'pat ~ :r .. ' H' 'i 
.. ~  J1lOtion,' aDd jn the v.eq. ~ ~ ~  rules '., ' this. oue; 1 
cad."bJdy.:M iaiaed OD a matter of ~ ~ Pllbhc ~ ot a ~  
dllaractelrt: !ead 'in' our view ,there c,&Ilh,rdly 1le aDy ~~ once·" 
nwtioD' of' thiS' kind .is· admitted, ,beQ8.use .it is ~~ grounq.. ~ ~  oDll' 
btvMJIlitted iHt is ~  ,if, it is ~  and ~  It Is,of pubbe ~ ~ ~ 
Ill: order, theref9re,ithat your judgment may be ~ on that OOC88loni 
W is somewhat ~  for you ~  alleven.ts, to appreclate. tile ~  0 
impol!tatlce of any particular mptjpa for the very rules reqUire and ID.voh:e 
that. , before ,it, eaa .be allowed it sh.n .and must be a matter, of publle 
imporlance.· Nonetheless, the grea'er t.bP. importance. of the matter as 
you may eonceive it, the gl"fl&teJ: ~  required to regulate the deb$te 
in 8lHh a' nl&IU1er that t.he purpose qf it, at. all events one of the most 
important purposes of it mlloY Ilot be ~  by any cooduct either of a 
frI'Oup or of.any individual Member of thiN group. It is your bOWluen duty 
to see, having regard t;Q the very importance of the matter, that the 
~  shall re('.ord its opinion, at:, all: events shall ,have a reasonable 
opportunity of So doing, and ·it is all the mOre urgent for that reason. 

You may 'perhaps remember--and I ~ ~  the matter with care 
since the incident occurred"'"'":'that matters of· urgelltpublic.importance can 
herawed even jn the AasembUes of those countries where they are self-
governing, and you C8Ilnotforget that a censure of Government for an 
aet or omiMion which we .have a right ,to conceive to be wrong is a great 
instrument of value, both in. its public aspect as well as ~ the language 
~  WaS .Wi8d during. the discussion of the last two days as a deterrent 
at aU ~  to ~  irresponllible.aDd irresponsive Government. It ill,:One 
of those valued. rights. which iii; expres.ly conferred upon this House and 
all the m,ore to be cherished, because tl.Lere are other methods of expressing 
disapprpval of ~  measureal of Go.vernment where the Opposition is the 
alternative Government. There at all events their appeal to the countri 
l'esults in the displacement of those who have been guilty of thOle wrongs. 
In this land, ·whert" .we are not yet in that ~  you must Ilppreciate 
the nature of an adjournment motion before it can be ever allowed to be 
dealt with in the manner in which as it accidentally happened that day. 
It must be remembered that for that very reason a limited time is allowed 
for the motion between four or any earlier hO\lr ~ .It ,must also 
be remembered that the Chair has IUl ~ in allowing any Member to 
address the House for, more than the. space of fifteen minutelf. It is also 
a matter of common senae anel I hope it is clearly apparent to everybody 
~ this House that on an occ.,uon like this, and having regard to .the 
limitations of time, if every MeJP,ber who wanted to address theHoU.le 
occupies the allotted time, not more than seven, barely eight could addTfJII 
the House, unless the only object of, a motion like this is that itshaJ.lbe 
talked out. AU those considerationi ,were present to us .. as tb.ey mat be 
present to you and as they ought -to be present to. tbose, whoar61 opposed 

~  it C311nqtbe .oomplained ~  t.hat tJ4)me ~  
~ ,not ~  ·to ~ the H.9U8ct on a matt8l",,.f 

~  ~  pleasij.l'e to nok, Sil', .iJt<,tJle ~ ~ 

yp",,_ma(ie ~ ~ ~ ~ ~  ~ ~ ~ ~~  Qf ~ 

~ ~~ ~ ~  ~  ~ ~ ~ ~  UlJ .... 
~~  er:,all ~ ~~ ~ ~ ~ ~ :or,.t,.u,jlfe$" •• 
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cases of thiH kind in vol ve lIome form of displeasure or censure upon, the 
Government. All that you can do is to give tlieopportunity whieh the 
~ ~  ~ alt,houg.l,l, you may ~  ~ hQrse to the ~  •. you 
~  hi1.n drink. 1£ those who have any answer, to make do, not 

ClUe tp ~  u.p ~ e81lier 4JtlJge, t.heir ~  of duty,cannot be au. 
P;(lu.se,.Jei it t&appeD.eq, for higher ~ or privJlege. (Applause.) It W8I 
.,obvip",s duty if they so desired, if, they had any ~ to Plake. 
lindouLtt>dly it is up to you, when ~  Members of the House .wUlh ,tQ 
addrell¥ the llouse on an occasion of thlli kind. that tholie only wlll catch 
your eye who, ,rightly aceording to you, will throw a light on t$ qU8Jtion 
under debate. That privilege they have, but if I am to understand. by that 
rule that any Member of this lIouse, because he happens ,to be on the 
·freaBUry Bmeh-an exprenion that is sometimes used 'here; "but it is 
nndoubtedly oUl"trflllsurythat is hi'their possession (Laughter)-.,;.imagines 
that he enjoys an,. higher privilege by 'reason of that positien; I think it ii 
dUe to you and to your p'ositian' that you should make that clear at the 
vQy earliest pos!;jble opportunity. (Applause.) For how' can it be' 
When a Member moves a ',motion for adjournment, it is intended to call for 
an ansWer. The charge is' laid, the reasons are given, the Members of 
Government sit in their places watching the running down of sand in, the 
hope that the sands will so run out that then, at all events, they will be 
able to go "Out of this House and say to themselves for one day at all eventa 
We ha'Ve escaped your censure. (Hear, hear.) That certainly cannot be 
in any sense of the term an attitude that ought to be encouraged or aa 
attitude that can be regarded as right. Even on this occasion, by the time 
my Honourable friend, Sir Muhammad Zafrnllah, got up to speak, nine 
M-emhers had already addreRsed the Honse. 

'.. Pr,llident (The Honourable Sir Abdur Rahim) : 'l'he Chair 
made it quite clear in its statement that it did not desire that its ruling 
should· be criticised on this occasion. (" Hear, hear" from the Of6eial 
Benches.) 

Mr. Bhul&bba.i J. Desai: While I recognise the pleasure of those 
who eBjoyed this interruption ..... 

An HODourable ~ from the Oftldlal BeDohea : Is it an inter-
ruption' ' 

Mr. Bl:;ul&bh&i J. Dua.i: ..... it was not my desire to critkisc'it. 

Irlr. Pr8lideDt (The Honourable Sir Abdur Rahim) : 'fhe Chair 
wanted to make that quite clear. 

Mr. Bhula.bhai J. Duai : I will make that again clear. I thought 
I had made it ~  at the very commencement of the observatioDi 
ttlat ~  :It is permissible to me or to anyone to say, " another 
judgment was polllfn,'e tt, a remark which does not at all involve any 
~  on the judgment arrived at by you or by any other tribunal, 
howev61' eminent. I, theref.ore,.Sir, will only say one word and wQl p"", 
~  to a further conaideratioJjl ~  I have ~ to place before you. l 
t.hO'\llJht, S,ir, I ought not t,g omitt(o-makeJ.he ~  that six Melll:bem 
~  spoken ~  all4, three ~ favoUf. :u is allO a 

~ I ~  I ,ant entitled to, mention, withQutquastiqa.ing your 
~  t.b.., ~  ~  ihan* ~ ~~  r!Quq.ed 
~~  ~ ~ ~  beWre ~ ~  c1wp wO:Qld' ~ ~  
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I"Mr. Bh"bbai J.Deui.) 
his seat, and iii. fact his grievance W&8 that he would Dot get up to ",-17 
becall8e ODly two Members from the Congreu Benches had addreDe4 the 
HoUle. I fail .to understand either its meaning, ita purpose or ita jUltiflca-
tiOll, . for he ought to have known, aa I pointed out before; that tiler. are 
at the most eight speakers available if each one of them 8peaks for flfteIn 
mmt1tes ..... 

1Ir. P. B. Jam .. (Madras: European) : Why not bring in a DC). 
eonfidence motion t 

Mr. Bhulabbal J. Duai: ..... and if, therefore, men, who have no 
defence to make, get up here constantly, talking about their interests ill 
this land but who are always wanting to get something out ef it (Hear, 
bear), if two of them get up here and called the attack of the Ccmcre-
vitriolic, there was no reason why the Member of Government did not get 
IIp. If they had got up, I have no doubt that they would have caught your 
eye earlier than others, but they got the protection from their friends. Sir, 
1 have no objection to any Member of the House entertaining any opinion 
or even expressing it in any language he likes but he may not Bay that on 
a proper examination of the Rules of this House, a proper examination 
lIf the events as they have occurred, any other man may not entertain, 81 
honestly and as earnestly, a different opinion of their conduct. I quite 
agree. I was pleased to note in your statement that the Chair is not 
concerned with the opposition betwet'n two parts of the House nor with 
the motives which prompt the Parties or an individual. I 'quite agree that, 
while the Chair may not impute motives to any Member or a Group, the 
Chair is human enough to understand the obvious consequences of conduct 
f!ither of men or of Groups. While, therefore, you may not impute motives. 
you cannot fail to take note of the object and purpose of the conduct of 
men, otherwise we should have been in vain in an Assembly of this kind 
if we did not ~  onr judgment and our common sense as to the 
conduct ormen and the pUl'pose of the motives that lie behind it'. In 
that sense, Sir. the object of the intervention of the Finance }{ember 
w.,a perfectly obvious. Its object was obvious and if any justitlcation is 
required, I have had the advantage of a calm consideration of reading 
Ilia speech in print. In your statement you say-and say it rightly-
and I accept your judgment upon it that Sir Muhammad Zafrlll1Rh had 
J'epIied to the debate as it had gone so far. What more there was to be 
done? It was quarter to six. If Sir Muhammad Zafrullah had replied 
to the debate as far as it had gone and, knowing that there was two 
hours' limit for discussion, it was inevitable that the intervention of any 
&ther person eould only have been intt'nded for an obvious purpose. 
Nonethele88, I have had the advantage of reading that speech: t will 
not comment on it on this occasion. I will only say t.his that if ever 
tllere was a doubt as to the purpose of that intervention that doubt baa 
now entirely been dispelled by the substance of his speech. There ill 
nothing added to the matter by way of reply on the motion before the 
~  ~ he had the cold satisfaction of bringing eerWn matteri to 
WhICh I WIll not refer now, but I will ask the Government to 1'eIUIIIber 
that ~  lie !n ~  ~  ~  merit ita own punishment and it Wm' not be 
long m oommg If t!'lS IS. the. kind of method by whicll ~ are ~ 
eo carry on the baslM88 of this BOWIe. We feel that, ~ ~ 
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rour jUdgment, we are not bound to ~  it and ;"o_feel ~ w. 
~ done ri.ght. by ourselves, we have done right by our colllCienee a.ud 

ft. ,have, done l'lght by those 'Who loekto 'us for proteetioil .. ~  
LpplaWJe from Congl"888 Party Benchea.) . 

": . Th6 .Assembly then adjourned tor Lunch till a Quarter Put Two of 
.he Clock. .  . 

The .Assembly re-assembled after Lunch at a Quarter Put Two of thf: 
'lock, Mr. President" (The Honourable Sir Abdur Rahiin) in tbe Chair. 

)RDER FROM HIS EXCELLENCY THE GOVEBNO:&; GENERAL. 

Mr. Pre8id.ent (The Honourable Sir Abdur Rahim) : I have received 
III ~ from the Viceroy and Governor General : 

.. In fJzerct.e of tle po1Der vested ,n me by BUb-"",Ze (2) of Bvit: 23 01 
:Ae India .. Legtslative Bules, 1, 'Vietor ~ Job, Marquess of 
rMaldhgow, hereby tUsallotD the motu,. of Mr.S. Satyamuri, to mot'e tAt' 
zdjournment of the House for the purpose of eoMderiAg' tke failurll 0.' 
~  Go1Jemment 01 India to enforce strkt 'Ile'ldrality on f¥ part of Local 
governments in respect 01 political parties and tkeir propaganda for the 
,vuing p1"otl,ncialelectUm' espectaUy in the North-West Frontier Provincc"' 
m the gr01lnd that tAe motion relates to a matter whkh u not primarily 
the concer" 0/ the Oovernor Oeneral in Council. 

(Signed) LINLITHGOW, 

Viceroy and GovBmor ~ 

Mr. I. 8&tyamurti (Madras City: Non-Muhammadan Urban) : 18 
that a frelSb Order or the old Order , 

Mr. President (The Honourable Sir Abdul' Rahim) : It is a fresh 
Ord!"r, 

1Ir. I. latyamurti : Is it dated today ? 

Mr. President (The Honourable Sir Abdur Rahim) : It is dated 4th 
September. 

STA'fEMENT BE DEMONSTRATIONS AGAINST THE RULING 011' 
THE ~  

'!'he Honourable Sir Kripendra lircar (Leader of the House) : Sir, 
on behuH of this side of the House, Government officials and their 
S ~  1 desire to convey our assurance that any ruling and deci'JioDi 
given by the Chair will be faithfully and strictly carried out in letter and 
in spirit. If observations made by the Chair do not amount to ruliug or 
deciHiOM, but are meant for the guidance ·of this House for better ~ ~~ 
ducting its proceedings, they will be followed in exactly the same spm1.. 
My HObOurable friend, the Leader of the Opposition, has made a' state-
menttoday which I do not desire to deal with at length. It is a 

~  t of justification, thf'rf' is not one. ~ of 1'el1"et in. if: for 
~ ~ "J . ma" legitimately call ~  and dlsgraeeful exhIbition 
Wlilch t.oOk place on a particular day. . 
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. ,,' 1:Jtk,,,-..... J'1I"&1U IJivh ,(Ghota. ~ ~  ~  ~ ~ ~ 
maditu,J :' Ceruunl not.': ' ", ' "".: ' ..., , '  , 
,,:: ,,,. ;<;", .. y i'," ... '  . , •  ' .. d ;",/\1,. 

'. ,fte&aawable 'iI'. Kripew. 8iI!Oar :. ,Onelroud (Jaier.ed·.H::tW 
it WIlS spontaneous. 8ir, spontaneity, teems' to :begreater than cb.arit.J, 18 

~  a multitude of sins. You may spontaneously throw ~  on 
the'.' otht'l' side'. Thltt ~ not seem" ~  iii' the' least: ' ,$it; rrrs 
Hono1J.l'aoll' friend gavt' us the hE>nefit of bis knowledge of a Privy Coullcll 
Ruling, cmd said th:tt the Privy Council ruled. . . . . . , ; 

, 1¥k. S. ~  (ldadi'ali ;CitY' ~  ~ ~~  ~  : ~  
on a point of'order.· I submit the word e disgraceful' is out of 'order. I 
have got here May'li Parliamentary Practice. At page 325 of May's 

~  Practice, we have the following,:,; 
,. '1''111' USl' 01' tl'hlperlltc and decorous language is never morc desirable than when 

a Ml'Il'liJcor ill caJlvassing the opinion. and eoudllet of hi. opponents.in debate." " 

III usirating that, it ill said, ' contemptuous or insUlting language of 
any kind ' ought not to be used. At the foot-note of that page a number of 
unparlUuoentary 'eXpressions are given. ee Disgraceful "-':"143. ib. ~ 

dlis word is unparliamentary. I want your ruling, Sir, on this point.·' 

The Honourable Sir Nripendra Sirca.r : ' Sir, as 1 understood" Diy 
ROllonr.ab!efriend t.o read ·from May's Parliamentary Practice, I must Dot 
use the word • ~  ' in respect of an opponent in debate. There 
was no dfbnte.The people who were acting in that manner were not thoSe 
engaged in a debate and if it soothes my Honourable friend's feelings,. t will 
use ~ word" lamentable" and withdraw the word ., disgraceful". Will 
my lIollourable friend see further down in that list that one of t'he worda 
useil is ,. dirty trick " which is an unparliamentary expression, frequently 
11llp(1 against the Government. 

It'lr. 8. Batya.murti : The Honourable Member cannot take exception 
to any unparliamentary expression except at the time it was used. He 
cannot sit tight for six months, and then one fine morning come out with 
t'his objection. 

The B.onourable Sir Nripendra. Birca.r :  I am not taking any objec-
tion now bccause that expression has not been used now. 

. lItIr. Preeident (The Honourable Sir Abdur Rahim) : The Honolla:able 
Melllber had better proceed with his speech. (Laughter.) 

The Honourable Sir Nripendra 8ircar :  I will describe that inl'ident 
lis ]amentable and deplorable, provided these words are not baITed by the 
root-note in May's Parliamentary Practice. That is a mild description of 
thc exhibition which took place here the other day. The Privy Council 
ruling ~ that the suitor has got to obey the ruling, although bis personal 
.opinion maybe different and he is quitt'! free, to entertain a different 
tlpinion.ThePrivy Council ruling does not go on to say that in confirm&'-
tiotl 'of that right of perSonal opinion and as demoIistration in support 
thereof as Soon as the judgment is delivered, he can throw booD arid 
papers at the Judge ftnd indulge in war whoops and 'Wild dilDces. If it 
were likc'that, the ruling niightlta,\re heen of sOme 8s8i14timee to my H'c)Jiotii"-
ltblfi friend.' ., . ,. .'.. "  ,  '  "  ' ':f 
- '.'" ,',.. : .! - .'.. .' ••. '  • T ~ ,'I I ," :.,: -•.. ; 

. ,,' ~  S ~  lionQ}lral)le friend, al80 referred tOe.,walk ~ ~  ~  

~~  ~  no ~  ~  the ,:w;!Ilk ,(),l!.1', an!;1.Jlo ~ ~ 
.objected to the' w'a1Kout,but ftie w', Qut. W43 ~ ~ ~ ~ 

. I.' . ..' ... ~  .. '.. " ... 1.. 
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which cannot be described in parliamentary ~  and ~ l1should not 
.. t."eribe:th&n. That is th .... :gravumen 8f theaecasation qam.tthem. 

! ~ S  one little ~ remains .. The point was made and .'ruy' 
tloDourablefriend was attacking' the behaviour' of.'theGovernment ~  ~  
HououralJle the' Commerce Member getting up late. I would remina' the 
House that it has 'happened practically every time during adjournment 
mutiolJlI and I will give a recent iI1.litance at once that the ~  

Memoors have been out-manoeuvx:ed by getting up early. The last instance-
which, must be fresh in the minds. of this House is the adjournment motion-
OIl the new recruitment ruleH for the Indian Civil Service. It is in our 
recollection it must be &lao In yours, Sir, that there was a tremendous, 
about (or closure, repeated shouting for closure, with the result that the' 
Member in Charge, and he was the onIyperson who could deal with it 
I'ompetently, he got up-that is Sir Henry Craik. After the Honourable 
Sir Henry Craik resumed his seat, we found there was no anxiety for a. 
division then because still more than 15 minutes were left and the Home' 
Member was followed by Pandit Govind Ballabb Pant with the result that 
the points which were made by him in his usual forceful manner could not 
be met at all from this side of the Government. /.I 

Then, Sir, one statement which is inaccurate,-I hope that is a parlia-
menblry expression,-which fell from my Honourable friend opposite was 
that. the Honourable' t'he Commerce Member had finished. Indeed he had 
nut. He made it perfectly clear ..... . 

IIr. Bhulabhai J. Dela.i (Bombay Northern Dh'ision : Non-Muham-
madan Rural) : 'Sir, on a point of personal explanation, I have just 
corrected the transcript of the official writer. I have never used the worrlll 
" he hltrl finished". I merely gave the quotation of the Chair that the 
Honournhle Sir' Zafrullah Khan replied to the debate so far as it had gontl. 

The Honourable Sir Nripendra Sircar :  I accept the correction.-in 
so far as the reply had gone; I will put it before the House whether it WIIo; 
poKSible for a Government Member to ,finish in 15 minutes ~ that 
although therew8s this great anxiety for a division, the debate was not 
confined to the specific and definit!e matter which was the ~  of 
the motion of adjournment. That was the failure of G(lver.nment ..... . . ' 

Mr. M. Asa.f Ali (Delhi: General) : Is not that a refl.ection on the 
Ohair Y 
The Honourable. James Grigg (Finance Member) : Let the OhEtir 

takt': objection. 
The Bcno:ar&ble Sir Nripendra Sircar : Sir, I do not,suggest that the 

pOlntR whi<lh were taken were irrelt':v:ant ; points may be mane to have Il 
~  on theolle definite matter Which is t.he subject-matter of the motiOJl. 
Bitt the fact remains that although two fo;peakers were set up hy the largl'flf 
!!roup of thr Opposition. the points disCUAAed werp not. lIlerely thp failul'P 
of Government to place the matter bPfore ~  They dislms<rd 
the ~  .Board, they insinuated or .rather suggested that we select nH'1t 
frJllII time to -time merely t.o sign across dotteil line and that h; the re:lJiou 
whv . t'bat dooiRion ~  with ol1'r'previou8 forccaBt: . They attaokeq tht.! 
ronaiitutiml of the Tariff Board. attacked t:be :whole of the policy of prot'J(l-
tiAB, ·dihlted-, «ltbe· effect, -of. thismelBure .hieh has· been approved by 
~~  On tie: textile. induattly, I they ,ra,iaed the ~  p:>int 
aA ~  our powers and referred to previous assurances given. If jlJ1 
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meetm,' these charges two Members, the Commerce l4:.Dber ad .. 
Finance Member, have taken half an hour, 1 submit there is ~ , .. bollt 
which any complaint can be made. Is it the complaint that half ,ali hour 
baa ~  taken by Members of Government when all these points had to be, 
discussed , '  . 

ABotber inaccuracy,--again I am open to correction,---.,wal this. Mt 
llonoul'iible friend said that six members had spoken in opposition and 
three in support of the motion. ~  to my counting Mr; Joshi, 
Pandit Malaviya, Mr. ('llettiar and Pandit Govind Ballabh Pant make not 
three but four. It has also to be remembered that if it is our idea that 
flVfSryl1ember should take up the full 15 minutes permissible under the 
rules, it is rather curious that nine speakers had spoken and finished in lUi 
hour and three-quarters and Mr. Ramsay Scott and Dr. Dalal took a few 
minutes each. 

An HODourable Kember: What about Pandit Malaviya , 

The Honourable Sir Nripendra Sirc&r : He may have done the d&JDa ; 
I make no point of it. Now it is obvious that the whole scheme wall thut 
there was not going to be a debate. Raise aU your points, make all your 
comments and come out with all your insinuations and charges throqch 
the Dlonth of two speakers, and then t.here was not going to be any uehltte. 
That, SiI', is a curiolls side.light ..... . 

Mr. Bbulabhai J. Desa.i : Sir, I should like to point out that you 
stopped me from examining this matter and dealing with it. 1 havl3 110 
objection but I wish to point out to you that while they say they wi.'1h to 
obey your judgment or rather expression of opinion, I am afraid, it is not 
being ~  

The Honourable Sir Bripendra Sircar: The point was made t hat six 
Members had spoken in opposition and three for the motion, and that Sir 

~  Hrjgg was. very late, and so on. These were points raised by my 
Honourable friend, 

Mr. K. S. Aney (Berar Representative) : Sir, on a point of order, 
your statement clearly indic'ated that you did not want a debate over this 
matter. I am afraid the statement which the Honourable the Leader of 
the House is making is nothing but creating points of debate over the 
same. 

1Ir. President (The Honourable Sir Abdur Rahim) : The Chair think. 
that tbere sh'ould be no debate on its statement. The Chair made thia 
cle&r in that very statement and it does not propose to allow any debate on 
this matter . 

. The Honourable 8tr Xripendra 8ircar : As a matter of fact 1 ~ 
no otller p6int.9 in connection with the incidents of that day, and those t 
have discussed are obviously relevant. I really do not want to take np 
further time of the House except repeating the &II1U'Uloe with .ich I 
started. I will not go into the matter of wbat was relevant orirrelevaat 
in the' ~  of the Honounble the Finance Member,haviDgreguato y(JUr 
ruling. Otherwise I would have gone into it. With that I l'e1UDl8 my seat. 



THB INDIAN MOTOR VEHICLES (AMENDMENT) BILL. 

111'. Plwidem (The Honourable Sir Abdur Rahim) : The House will 
uowresume discuaaion of the Bill further to amend the Indian Motor 
Vehielcs Act, 1914 . 

. Mr. I. K. Du-Gupta (Bengal: Nominated Oftlci81) : Sir, the point 
:whiab. 1. 11'18 punuiDg when we dispersed last evening was.that, under 
uisting conditIons of things, railways had to compete on unequal terma 
WIth other transport agencies. The belief that, as monopolists, they enjoy 
the pl'jvilege of working unfettered by any restrictions has become rather 
ancient. The railWays, as you know, have several Statutory obligatioUd t. 
discharge. Their freight rates are controlled by a series of complicated 
rulE'S aud their p88llenger rates are also subjected to a statutory maximum, 
and in the matter of wages to be paid to their employees their hands are 
tied and their working hours are also limited. It is. also well known that 
they have to construct and maintain a permanent way the entire cost of 

~  is borne by them. It is certainly desirable that if competition il 
inevitable it mwt be on fair terms and wasteful competition is to be 
avoided. It is very unfair to assume that the proposed legisiation has been 
conceiYed in a spirit of giving undue advantage to any monopolistic concern 
and of stifling the motor transport industry in this country. The public 
can legitimately demand cheap transport. ~  but this shoold lJe 
provided on economic lines and not to be obtained by cut-throat competition. 

In India there are about 13,000 miles of metalled road in close vicinity 
of railways on a considerable proportion of which intensive competition 
between motor interests and the rail ways is taki:qg place caUHing It 101ili of 
nearly Ii 10 2 crorCN of rupees per year to the railways. I believe none can 
view with equanimity the effect of this uneconomic competition un the 
railway finances. He must be a bold man who would say that the time hItS 
cOllie fClr us to eliminate the railways IIltogether. The existence of the 
l'ailwaYH it> essential if the trade and inuustry of the country are to develop 
on normal line/:;. They are also necessary to meet the needs of the passenger 
traffic. If the railways are to remain something must be done to prevent 
thia jucreasing inroad on their income by unfair competition. But the 
point which I want to stress is that apart from the question of competition 
with the railways, even in the interest of the bus-owners themllclv68 it is 
nect''Ssury t hat the problem of motor transport should be properly tackled. 
We know that unfair and cut-throat competition has been the cause of ruin 
of. JDaDY bw;-owners and the plying of motor buses which eould scal'celf 
be considered roadworthy has very often been responsible for unfortunate 
l'oad aC(,jdents of a very serious nature. The safety of the travelling publics 
must lJe the primary cOncern of the Government and as I have  more thaD 
once statt·d before the main object of the Bill is to amend the law with that 
end in ,.-jew. The fear that the transport committees will conduct them-
selves jn 8 way that would injure the interests of the poorer section of the 
blls-ownersappears to me to be groundless. In the United Provinces where 
such committees have actually been set up, all interests have found repro-
Mentation, and I believe the representatives of bus-owners are also there 
in the coiumittee. I hope my Honourable friend, Mr. Dey, will be &ble to 

~  us more upon this point. 

l-\a&Uy, I do not share the view of my Honourable friend, Sir Ghulam 
H118&in Bidayatallah, that the present Bill IeekI to encroach UPOD the 

~  (If. Local Governments. It will be ieen that all the ~ 

( ~  ) 
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propused seek: to confer power upon IJocal Go\'ernll1t'ntl Whl(·h It. will be 
loft entirely to them to use ..... . 
8h-·Qb.uJam Buain ~ (Sind Jagirdars and Zlimindan; : 

Wndholdel'8) : What about the Legislature , 

, Mr. 8. K. Daa-Oupta : It is q,uite possible. that a time ~  come ~  

tlle elllims of the road interests in oppositlon to the raIlways wIll be 
admitted . and time alone perhaps will show how this Bill itself will work; 
but iu ~ Jlleantime it 111Ust 'be admitted as n simple proposition that it hi 
·n()good duplieatiug faefiitiea'where they exist, while they could be diverted 
tb ~  where no facilitieS' exist at present ; and 1 Cl&D8S8ure that there 
is 'bO reS!!1()1l \I() 'fear that 'the road interests will be adversely affected by the 
pro<polled law. Sir, I oppose the motion for circulation and supp'ort tb. 
M'iginal motion. 

Sardar MaDral Singh (East Punjab: Sikh) : Sir, I have very 
carefully listened to the speech of the speaker who haa just resumed hill 
s('at .... 
Mr. N. M. .1osbi (Nominated Non-Official) : Did you hear it ~ 

8ardar M'angal Singh :  I heard him. The Bill before the ~  
raises the very important issue of the co-ordination of rail and road. 
Let me point out at the very beginning that by the word co-ordination 
the railways are trying to put all the restrictions on one side. I would 
be thankful if the Member in charge of the Bill can point out 81 single 
instance in which any restriction has been placed on the railwaYIi as 
against the motor road tramc .... 

Mr. I.lt. Daa-Oupta : There a.re several. 

!'tIr. N .•. Joahi : The Indian Railways Act, for instance. 

Sardar Ma.nga.l Singh: You mean imprisonment for tjckl'll('ss 
tra.vellers , 

Mr. N. ]I[, Joshi : There are other sections, I think. 

la.rdar Mangal BiDgb : The object of the present legislation iii to 
put further restrictions on road transport. The ~  in tM past 
~  been ~ to attack the roads in several, ways. They have 
Illilreased the frelght.e on P?trol and tar and other road' materials ; and 
they have ~S  reduced their farc>s. itl competit.ion with motor transport. 

~ have mtrodu.ced cheap ~  and single j'ourney tickets. In' niy 
p'rovlllce "they have .&180 • mt.roduced ,stellPl coaches-what ";e cal! 
dabbes :-small ~ ~  are run parallel . to the motor lines. 
~  the rSllwaYR have faI.led In every respect, becR.l1sP, as my Ronollrahlp 
fnend. ~  S ~ ~  p.oJnted out yestertiay. thrr!' ~  officials with 
f.t .salanes, and It Is dlfticmit. ~ them to come in. competition with tb,e 

~ tFaff!c ; and now.the radways t;ome forward and claim llfotection 
!'B agaInst prIvate p.ompetltors. I would SUbmit thnt the' motor industry 
18 . :veor ~  for the, ,development ~  ~ . 

~~  .,reach: the ~~ ~  t.herailW1lys t'rtntlotrf'8t'h:. 
~~~ ~  Pl'?'ftc1ed ~  the 'agrioolt'l'lrms ~ ~  ~  
produce. For ~  frwt.eand, ~  produced  in Rawalpindi 
can be brought Immedlately to Delhi and other big cities and this is very 



benefteia1 to the agriculturist. The Government of. IndiaUld parlieuJe.rly 
the VieerOl are very anxiOUi to help the agriculturists and if they W&J1t 
to help the ~  I would aubmit that no restriction should 1>e'. 
pieced on the. 100tor traffic 81 .,aiust r.uw.,." If the tailways cannot 
compete i.Q Ule open market, if the railway. cannot come up to the mark. 
then they had better shut up shop and go home. TQda, they claim that 
tbey &bould be protected 81 against motors. What will happen tomorrow 
when the air traffic will come r Will tlle Honourable the Railway Member 
come before tllia House and claim protection f  . The times are coming 
when JIlO(ilt of the trame will be taken by air-ships ; and I submit that the 
railways sbould not be given any protection as against the ,private coIl;1-
petitors. l'be r.u.lt of this Bill would be to drive away the owner-drivers 
~  the field. If you read this Bill along with the recently contributed 
a.rtiele by Mr. Haw., the Commercial Manager of the North Western Rail-
way, the object of tbe lqislation becom. very clear. In the course of 
that coJDDlunication be saYIt : 

•• ' 'fhe efUS of the whole matter it to nd tha eGuuUy ot ~  \on, • .,. 
\)\1M 'Woo by eut·tIlfOl.t ~  betweoa. \bsIe\"lel tum. tun. 0\., aM to )\Me 
l'M4 ~  ill the h&DdII fJt prfJperil CClJUtitated, aDd woU-fJrpaiaod compaaiea 
wflrJdllg large i1.tI6t oL lorriell in IlpeelJIe area. or lHilBet.Bd ro&dB." 

This is the objeet of the Bill, that m lutn1'e the liceaetll wonld be 
granted to big companies in whioh the railways could have large. shanl 
and ultimately the whole of the tra.ftlc 'Would be eontrolled by those com·, 
panies and those companies will be controlled by the railways and tJaat 
is the whole scheme underlying this J.egWadOD •••• 

fte BoD01I1'&ble Sir ITa.Dk Noyce (Member for Industries and 
Labour) : It i,s nothing of the kind. I must repudiate that insinuation. 
This Bill has no intention whatever of limiting the running of motor 
buses to big companies. That will be a matter entirely for the trans· 
port authorities which will be setup by the provinces. '. ~ 
8&rdar IIaDgal IiDgb :  I do not say that it is written ~  

but I say, in spite of the explanation of my Honourable friend, ~  
would be the result of the working of this Bin 
The Jlonourable Sir I'rank: Noyce : My Honourable friend may be 

perfectly correct that that will be the result, but be baa no justification 
whatever for imputing any motives. 

8ardar lIIanga1 Singh: I certainly do not impute any motives to 
my Honourable friend the Member in ~ of R.oads, but I do certainly 
impute those things to the railway officials who have sponsored' this 
legislation. 

Then, Sir, ~  on after advocating that the motor traffic should 
be handed over t.o the proper coDRtituted companies, he says this : 

•• 'fh" railwny ~ eoulc1 then negotiate with !111M companiM aa re,ll'da 
tho fixation of ratp.!, nni! in faet <'ol11d go a step further and be Bhareholdcl'II in welt 
IlOmpanjes. Havinlr aehieved thiil, the next step would be the enaetment of lelPllatiDa 
aeparati.llg .vehjclci into lorries, no vehicle being lir.cnsed to earry both paescngera an,d 
~ ~ .. 

, This legislation, Sir, is evidently intended to drive away the owner· 
driv,f>rs fr!)ID the .ield. It is stated that about ROO crores of rllpee.f! have 
befm. Runk in 17ailw4ys,andin i order to protect that it is ,mteDded to put 
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Ntr'ictioDS on motor transport. That is the pleaad1"aneed ~  G01"eftto 
~  Sir,'if you calculate the'capital that .has 80 ,far ~ Invested' oa 
the motor iDduatri,' you Will.1ind that that ~ 18 also ~ ~ 
tJiderable, and.'· from that IndUstry Govemment derIves Ii. ~~  
income.' Every gallon of petrol consumed gives the. ~  ~  
arinas jsimilat"ly, in the form of taxes Government derIves a large Income, 
and therefore Sir I submit that this Bill should not be rushed through. 
All that the ~  of my friend, Mr. Sham Lal, demandiis that 'we 
should wait and coDault all thOse who are intimately cOnnected with this 
industry. I have received a number of letters aU of w!tich show that there 
is intense dissatisfaction in my province. Several meetingB have been 
held in variouS places protesting against the enact}Dent of this legislation. 
;They have also organized a deputation, which will come up to Simla 
shortly. I also understand that the Punjab Motor Union have decided 
to observe a one-day hartal on the 7th as & protest against this Bill. ;r 
aymit,Sir, there is great dissatisfaction among the people intimately 
connected with this industry, and therefore we should not rush through 
this piece of legislation ; on the other hand, we should consult aU those 
who are closely connected '\'I'ith this induStry. The motor dealers in 
·)jahore hawe also held & meeting and protested against the enactment of 
this piece of legislation, and in. that meeting responsible fums were 
represented, firms like Naraian Das and Company, Piarey La! and Son8, 
the General Motors, the Ford Motor Car company, and severa.! others 
attended that meeting .. , Albthese Indian and foreign concerns have 
eI?-tered their unanimous protest against the enactD.lent of this ~  

SIr, a large number of people, about several lakhs, are intereated-drivers, 
cleaners and others intimately connected with this inaustry are going t& 
be affected by this measure. The Kirkness-M'itchell Report 8ays that we 
have about fifty thousand buses and lorries in this country, and if we 
calculate the people who depend on this industry or who are in any way 
eoilnected with it, apart from the number who travel, you will find that 
the total number of people who will be afi'ectpd by this meRsure will run 
into several lakhs. If therefore you impose these ~  I think, 
that several thousands of people will be thrown out of employment. The 
country is already suffering from unemployment, and I am sure Govern-
ment. would not like to add to the number of the unemployed by enacting 
this piece of legislation. If we enact. this legislntion, many more thousands 
of people who have pawned their lands and their jewellery and purchased 
motor lorries for just earning their livelihood will be thrown Ollt of 
employment, and if you grant -licences to companies and r(\CJtrict their 
areas, and if you also drive away the owner-drivers, there will be many 
thousands added to the list of unemployed and the whole economic fabric 
'Will be thrown out of gear. I, therefore, submit, Sir, that the Govern-
ment should wait before t.hey bring forward this Bill. There is no urgency 
about it. Law and order will not suifer if this law is not p8BSed. We 
have been carrying on without tbis law for the last several years. Surely 
we can get on without it for six months more. I am disappointed, Sir, 
that the Honourable Sir Frank Noyce, who should have advocated the 
eause of Roads being the Member in charge of Roads, should have suc-
cumbed to t.he pressure of Railways. InRtead of defending the road 
transport, he has himself sponsored a Bill which injures the motor 



industry. The Government have taken 3 or 4: yeaa .to ,arriv'e 'at'their . 
concluaion, and duriDr all thia time,-I shall be glad to be corrected. if 
I am wroDI',""""" have _ 'tODHltad ewm .·..u.rte UIl..o1&ial body ..•.• 
. TheJlODoUrab1. Sir Pri.Dk" BoyOl : That, Sir, is" notcon.eC1. We 
have had. ~ views of certainly one important n.oA-01Jicial ~ q I 
mentioned in my speech, the Indian Roads and Transport Developm.m,t 
Association, which is the premier body of ita kind in the oountr:y. " 

Santar XaDgal Singh :  I accept the correction, but so far, in our 
province there are several Motor Unions, there are several Alllociations 
connected with Road Transport, but nobody 80 far has been consulted, 
and as far as I understand from the proceedings of the Transport 
Advisory Council, even the Government of my Province have dissented 
from its views. They did not want any legislation on these lines. My 
point is that the public has not been consulted, they hQ.ve not been taken 
into confidence, those people whose livelihood depends on this industry 
have not been consulted. The Government of India generally take 
several years for considering any questions. Whenever we ask a question, 
they say that the matter is under consideration, and when we ask them 
to wait for 6 months in any matter before taking definite action, they say 
No. Why should you rush through this Bill. No catastrophe will fall 
on the country. With these remarks, I submit that .the Government 
'hould wait and at least in one case they should accede to the wishes of the 
Opposition, and this measure can be taken up in the Delhi SelJ8ion nen 
cold weather. I 8Upport the motion for circulation for eliciting public 
opinion. 
Mr. 1'. B. James (Madras : European) : Sir, I think it is right 

that this Group should express itself on this Bill. During the last 
Burl!!:et debate, we tabled a motion drawing attention to the specific 
problpm of co-ordination of all forms of transport, and one of our 
proposals was that Government should, as early as possible, and,if 
feasihle, at this Ses!'1ion, ~ a Bill dealing with certain forms of 
reg-nlation in resp(>et of motor transport. I must in the first instance 
acknowledge the work which the Honourable Member in charge of this 
Bill liM done in the meantime in accordance with the assurance which 
he g-ave to tlH" House a.t the time with regard to this piece of legislation. 
I should also like to pay a tribute to the work which was done by thQSe 
who attended the meeting-of the Transport Advillory Council. In doing 
so, I do not necessarily commit us to any particular approval of all the 
thingH that were done there; but I thought I ought to acknowledge the 
extremely hard work which they did and the immense amount of ground 
which thl"Y were ubII' to cover. 

It is quite clear that this Bill is surrounded by a great de8;l. of 
suspicion, and there are some very ~ ~  for that .SUsP.IClon, 
on which I wish to touch before dealIng WIth the BIll Itself. 
I wish to reiterate our view that interests connected with transport in 
this country ought to have representation upon the  Transport Advisory 
Council. We have always maintained that view, and we still are ~ a 
1088 to know why the Government turns a deaf ear to our representations 
in that matter. .AJJ at present constituted, the Tranaport Advisory 
Council is nothing more nor less than an annual conference between 
the Central and Provincial Governmenta, in which the railways are 
L210LAD d 



~  •. : .J,"':'. • ... ~~  ~ ~~  

.' . • .. .  " ., .' '. : . ... . ~ ~  l' 

':ipeoiAcaUy Il'epNse.Died.. to ~  ~ ~ ~ ~  
problems affecting both roads and railways. I would ~  to the 
~  Member the diftieulty ot the Local Govemmenta·'Oft .. BID ~  
-this; Although tire Local Governnrents COIicerned attended that conferenC'e 
-aDd took ftdl 'part in its deliberatiMl8, what is the position of tJte 
representatives of the Local· -Governments ihthis H01l8e' Supposing 
,any Local Govemment has any fear about any particular 8.llleI)dment 
that is proposed in ibis Bill, can its representatives in this ~  give 
expression to the vi,ews of that Local Government' No; because 
here they do not so inuch represent the Local Government as support the 
whip of the Central Government. Therefore, they cannot be expected to 
'1"epresent the views on the Boor of this House of their Local Governments 
in regard to this' Bill. Again, I would point out-(I am not making 
necessarily a complaint of the constitutiona.l point, I a.tn only pointing 
out that that is the position),-I would suggest that, had there been 
'representation of transport interests on the Central Advisory Council, 
there might not have been such very wide-spread demand for the eil"Culation 
of this measure. For the meaSUl'e would have been sCMltinised by thOfile 
representatives, possibly it might have been modified a8 a result of their 
views. and therefore, it is probably unlikely that the same feeling of 
suspicion would have surrounded the introduction of this Bill. I would 
!'emind the Honourable ~  in charge, Off the ~  outlook of 
HiA 1\fajesty's Gowrnment in the United Kingdom with regard ttl this 
'matter. Theyalso ,have a Transport Advisory Couneil, and if the 
HouR(' will study the compo!'!ition of that Council, it will find that amongst 
its representa.tives wre the following: IJoeal authorities in EBglaad and 

~  and Bcotland ; users of meeha.nically propelled vehicles; users of 
l'oad4,--even pedestrians find a place on ~  Council, I am not suggesting 
they 'ehould do the same here i-pedal cyclists; railways; canals; 

~ shipping; harbour a.nd docks; labour-labour have three 
repre.entatives. (Mf'. N. Jl. Joshi: "Bea.T, hea.T.")l I am glad to 
PASint out tJiat trading interests, including agriculture, have five seats. 
f'Evell at this stage, I do appeal to the Honourable Member in charge to 
l'eCOllsider this question of the admission of representatives of the public, 
particularly, of the transport interests atrect.ed, to the membership of 
the Transport AdvillOry Council. I would suggest that the difficultieH 
whieh he has mentioned in his opening speech as increasing daily in regard 
to this problem 'Will increase still more in the futlU"e unless 
:that Transport Advisory Council is made more fully representative 
of transport interests and the public. Then. Sir, there is one more 
criticism I am bound to ~  upon, which has relation to t.he last meeting 
·of the Transport Advisory Council. J understand that the agenda of that 
Council, which was circulated to all ~  Governments, was of a strictly 
. private , and confidential nature. It was marked, J believe." strictly 
'private and confidential ". That prerluded even the Local Government 
~ ~  to the. Transport. Advisory Council from CODl'lldting 
,transport interll!lts in the provinees which they were !mpposed toreplle8ellt. 

~  that nnothel'of the rea.!lOnR why t.hel"f' iR RO much 'suspk>ion 'in 
~  to thhr tim is that ~  fhl' LocAI.Govel'nment r. ~  .who 
~ ~~ _ the TraDtql.ort Advll'lory Counell were not pertnitt.f'd' h!V' tht> 

~ ~~~~  ~  ~ ~ the" Agenda t.o. consult tranapmt ·aud, .other ~ 
:m the' -veryprovJnces WhICh they tepreaentoo. The matt.er WIlR raured 

~  



recently in the Madras Legislative Council, and in repl,··tO' a . '4tuMiiion 
which was put by a colleague o£ mine in that Council the MilUster i.a. 
charge made the curious reply that &8 the Transport Advisory CouncPl 
was a meeting of official representatives therefore the agenda wu 

~  private and confidential.. There could ~ have been a better 
argument for admitting the representatives of the public to the Transport 
Advisory Council. I do therefore .press very strongly on behalf of the 
Group for whom I am now speaking, that there should be a more generou 
appreciation of the interests of the public in regard to this question. 
Surely, it is not merely a struggle between the Central Government and 
the Provincial Governments ; it is a problem in which every tax-payer aDd 
every road user is vitally interested. 

Now. Sir, I will come to the Bill itself, and, of course, my ftm 
oomment on it is to re-echo what the Honourable Member 
himself has said in his own speech. He said : 

•• We fully recognise the neeessity for a more eomprehenai,.e JMuure and we 
shall eontinuo our elforta to frame it. But meanwhile the diffi.eultifl8 which are 
Increasing daily render urgent the enaetment of legillation which will at leaat meet 
~  ~ neede of the IituatioD." 

I aclftloWiedge hi!! difficulty. and as far as we are concerned, we welcome 
the faet :stirt' he is prepared, at any rate, to do something to meet tl\e 
problem which is dafiy becoming more urgent. We should have like4 
t& have fIIome indit'ation of the further steps which he proposes to take 
to deal more comprehensively with this situation. . Mter an, it is a 
matter which requires vision and t"nterprise. The story of the same 
problem in ~  is somewhat itifferent from here. They had a Royal 
Commission, which was then followed by a conference over which Sir 
Arthur Salter presided, consisting of representatives of the railways and 
of the road transport interests. As a result of that, there came legis-
lation. Is it too mueh to-hope that in the coming months some similar 
conference might 'l»e convened by the Honourable Member in order to 
deal with this problem really comprehensively before we embark upon ~ 
experiment of Federation' As far as the details of the Bill are 
concerned, I do not propose at this stage to deal with them. I would, 
however, point out that the Bill does not curtail the powers of the Local 
Governments; if any, it increases them, and I think perhaps my HonoUl'-
able friend, Sir Ghulam Hussain HidayataHah, was confusing the Bill 
with certain resolutions which are proposed in regard to the road fund. 

Sir Gh1l1am BUII&tn Bida,...tallah :  I made the statement that it 
was an encroachment on the rights 'Of the provincial Legislatures. 

Mr. F. B. lames : My Honourable friend made that statement &04 
that is the statement which I am attempting, probably without much 
success on his part, to controvert. There are five main pointe of eriticiaa 
with regard to the Bill which I would like to put forward at this stage. 
The first point is that we think it is necelJS8ry that in the Bill it&elf ~ 

.hould be some indication as to the nature of the classes of licenses whioll 
are to be· issued by the tranltport authority in the provinces for transpol't 
motor vehicles. For ua.mple, it would seem from the Bill as at p1'ell8llt 
drafted that three different elasses of licenaes wlll be required ; ftm a 
license for motor vehicles used for the carriage of plUlllellPl'I and ~ 
foJ' hire or ~  secondly a license for motor vehicl.. WI8d for the 
carriage of goods only fOf Wrf Of rewanl. ancl1llUoJdlJr a  1 ___ fir __ 
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vehicles llsed by industrial, trading or ~  ~ ~~~  'for ~ 
carriage of gOOds only in connection with their own tl.'ade or ~  ~  
iil'to say, without hire or rewal'd. 'There iss great need fdr nniformIty 
throngb()ut the provinees in reg'ard to the types of licrenses ~  issued. 
NOw once the lieenses are prescribed, there would necessarily' be some 
differentiation in the powers given to the transport authorities withreg8,rd 
to those licenses. For example, we should not agree to empower transport 
authorities in 'the proVinces to refuse a license for a private lorry. Such 
Iicentles should be given' on ,application automatically. The authorities 
Should have no discretion to refuse Ruch licenses and regulations relating 
to hours of 'WQrk and keeping of recordR and so on should not apply to 
them any more than they at present apply to private vehieles. These 
three types of licenses would roughly correspond with the licenses which 
are at present issued by the licensing authorit.ies under the English Road 
and Rail Traffic Act, 1933. That is the first point. 

, The second ~  is this. What does the Honourable Member con-
iemplate when in the Bill he uses the phrase transport authority' Is it 
to be one officer for each province or district in a province " Is it to be 
one representative authority for the province operating through district 
officials' Or is each Local Government to be left entirely to its own devices 
to appoint what type of transport authority it wish4lfJ' We suggest that this 
matter wants going into very ,carefully and possibly something on the lines of 
the English system might work in the provinces whereby there, would be 
provincial Transport Advisory Councils in place of the present rather 
cumbrous Boards of Communications, In England the otlicial chairman 
of thc local or rf',gional traffic is the transport authority who is empowered 
to issue licenses on ,his own behalf, Perhaps in the provinces, if there 
were a transport advisory council representative of the interests concerned, 
and an officer called a transport authority who would operate throughout 
the presidency or the province concernejl, working iu the districts through 
rostrict officials.-something ~ these lines might be ~  suitable. But 
the House would be glad to know whether the Honourable ldember has 
definitc views in regard to this matter or whether he Pi'Oposes to leave it 
~  to the provinces to setup what type of I\\lthority they wish, 

The third point which ",,'e snggest i!;l if you are, going to eatablish in 
the province.s t.ransport authoritiefl WllO hllvP very wide powe!'s the Bill 
should generally, prescribe some met'hodwhereby there ShOUld be an" appeal 
from t.he ~  of thOse authorities to an independent trion nat J n some 
cases, t,he appeal under the Bill is to the J.Joeal Government and in some 
~  t.he flOCRI Government is empower('d to mllke l-tileA as to IIp,p('als. 
tn ~  int.erestlil of bot.h the railways and ~ road transport the appellate 
:ant.bot-ity shOldd be ail independent tribunaJ, not necessltrllytbe Local 
Government but some person or body set. up ~  that. Local Government 
~  'Wonld be more judicial in character. In the ~  Act there 
is an AppealS Tribunal ~  up whiCh is appointed by the Mirtl:ster 6,f 
Transport and which consists 0' three persons. ilie Chairnla.ri b'eing..a 
perSon appoirited on the recommendation of tlte LQrd, ~  ~ 
t):terefore being a person ~  leglllstanding; the ~  " o,thet ~  
beinlt appointed by the'Minist,er on t.he' 'recommendation ~  ot 
~  and: in view'of the conftietin,riTiterf'Rbr ~  1. dol suggest that 
thh'1nMtett' ItMulc! be'lo0kedinto ''\terY' eareftiht>'" . '"'' '" '  , 



The fourth main point is that we have ~  distaste fot confenm., 
'aipon eVeD'Local GOVernments very wide rule, :and regulatioB maki. 
"powers without providing some safeguard' for elicitmg opinions on thole 
rUles or regulations before they are made effective. There should be 
specillcprovision, we BUUi!lt, for pUblication in gazette for • period 
. before they become ~  or for their being laid on the table of the 
Legislature. Those are 'the main points. 

There are other matters thai are probably not less important, which 
I shall not deal with in any detail. First of all, the powers which this 
Bill confers on the transport authority to limit the number 'Of transport 
vehicles on any road. That is a matter that I should be very reluctant 
to agree to unless I were perfectly llIure as to the conditions under which 
these powers would be conferred. Secondly there is power given to the 
transport authority to fix authorised stations for the taking up and 
setting down of goods and passengers. Surely in the case of P888enl1lll 
this would be confined entirely to municipalities. And I would like to 
ask the Honourable Member in charge whether he thinks it advisable or 
evel! feasibly to fix authorised stations ~  the setting down of gOods. 
Surely the carriage of goods by motor transport means their carriage 
from 'Obe place of business to their destination or from one go@wn to 
anotlier godown. To give the transport authority power to fix authorised 
stations for the setting down 'Of goods might lead to a tremendous amount 
of inconvenience and injustice. Then there is a third point on which we 
are not at all certain and that is the principle of fixing maximum and 
minimum fares. It seems to us that the power given to the transport 
authorities to fix maximum and minimum fares involves a questionable 
principle. Then there is the definition of the term "transport motor 
vehicle ". There is also the provision relating to third party insurance, 
particularly in regard to the insurance companies which are to be specified 
by the Local Government. At present we think that that is a power 
,which should not be given to Local Governments. There should b,e 
eertain conditibns which ,an insurance company should fulfil btefore being 
able to enter into sucp contracts. Those specific provisions should be laid 
down in a schedule to the Act, 80 that any compan)r fulfilling those condi-
tions should automatically come on the list on applieation. 
Sir, I ~  that the House need not necessarily take It pUl·t.V "jew 

:)i' tllis measure. The object of t.his Bill, as I understand it, is not to 
profit this industry or that, is not to fetter road transport for the sake of 
t1le railways, but to help to provide better transport and cheap transport 
for the people. of this country. If road transport is to be regulated, then 
I suggest that it is only fair that the task ofa thorough overhaul of rail-
WWi expenditure should ·be undertaken pari passu. (llear. hear.) My 
Honourable friend, the Member in charge, did' quote from the Otto Neimeyer 
Report, and I should also like to quote from some of the passages which he 
quoted. The last sentence :of his quotation reads as follows : 
'. .. l' believe that ·both tJle early establishmt'ot of effective ~ ~  ~ 
~  YarioullmoAe. of tru.portand tile thorough·goiJag overhaul of Railway expenditure 
~ ~~ a,r;e vital e1ew.entll in. the whole provincial problem." . 

',: , There· is a feeling that underlies the suspicion which surrounds this 
Bill. t.h&t we have not· heard 80 mucb lately about this thoro'lgh-going 
~  .ofl'&ilway, expenditure. It would help the general attitude of 
t.lle "House ·ibwal'dl this Bill if -during tbil debate we could hellr what if 
anything is going to be done in regard to this partieular mattel". '. (HeU', 
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hoar.) How, Sir, Ilmow that ,there. ~  many who ~  moved .lor .• 
GirleulatiOil of tJUa Bill for public opllllOn. 1 say qwte frankly that we 
lWfouJd ptef ..... refe ... nee to a Soillct COJilIDittee with iDtItructiODS thnt the 
!iII_t Co..-itWe .. ould hear both tile ~  and the ~  1.1'aBaW..-t 
iateresta ad mould then take time for theIr own report WhIch should be 
published in the Gazette so that the ~  Bill ~ be tueu. ul? at 
the next session of the Assembly. ~ pomt about that IS that we, beheve 
that lila opinions reeehed on the aDlellded Hill would .be of moJ'l' ,·,due 
than the opinioIUI received on this somewhat sketchy BIll we have before 
uS ,now. We alllO do not care vfYf'1 much tor the rather constant pl'O-
pouls for circulation which are moved in this House. We believe that 
this House has a certain representative character and that Members can-
not really divest themselves of all responsibility for constructive legisla-
tion. If the non-official Benches at any rate are in any way representa-
tive, af:; they claim they are, then the House ought to retain ~ respo,nBi-
bility for dealing with problems like these without undue delay. The 
circlIlation of tlus Bill does mean a certain amount of delay ; it means 
that the Bill will come back to us at the t.ime of a very crowded Budget 
Session when Members will hardly have had time to recover from the 
excitement of their provincial elections. But there it is, and we recog-
nizc on these Benches, in spite of our view, the ge,neral feeling that this 
Bill should go for circulation. Therefore, we would., in all the circum-
it.:ances, suggest to the Honourable Member ill charge of the Bill that he 
should accept the motion of my Hon'Ourable friend, Mr. Sham LaI., which 
requires the circulation of this Bill for pUblic opinion before the 31st 
December of this year. 

Mr. N. II. JOBlri.: Mr. President, I have great sympathy with the 
objects underlying this Bill. These objects, as I understand them, are, 
firat, to bring those branches of the transport industry which are not 
under pub lie control at present., under, public control. The Railways ~  
under public control, but the bus industry is not under public control. 
I sympathise witll this object. The second object as I understand of 
this Bill is to bring about a co-ordination between the diiferent branches 
of the transport industry-between the railways and the bus services. 
)lore than this. If I have understood the speech of the Honourable 
.Member in charge of this Bill rightly, there is also a desire on the Pcll't 
of til£. Government to bring about a eo-ordination, so far as the transport 
aervices are concerned, between the different Provinees. I feel, lb. 
President, that these objecta are not only legitimate but deserve our 
.5upport. Unfortunately, though these seem to be the objects of this 
BIll, the Bill as it is framed does not carry out these objects fully. 'I'he 
l:rop<'sais in the Bill for public control over the bus industry are Vllry 
mfilgre. The proposals for bringing about a co-ordination betweentbe 

~  and the bus services are hardly mentioned in this Bill. I, 
therefore, feel, Mr. President, that although the objects of this Bill are 
wider, the Bill as it is framed is baaed upon a very ~  foundatioD. 
I hope the Select Committee when it meets will widen the foundations 
of dlls Bill and make it a sound measure. The principle ubutlrlying 
the hill 8S it is placed before this Legislature is that Government ilhould 
'J)¥eJ'('lEle contjl'ol on, behalf of the public over the bu aervioes t.i tit •. 
COUll try in order to seeve the safety' of the pulebgen . ~ tM 
,.avautage of· its aervieel. . , ~  



Prof. If. G. Baap. (Guntur cum Nellore : Non-Muhammadan Rural) : 
Du aotlior Ithe lake of the Railways. 

E. •. ;II. J'oIhi: The second prhiciple underlying this Bill is to 
rt:gujate' competition between the Railways and the bus services. The 
iilird J'l·inciple,.if I may call it, is to bring about 8i co-ordination between 
Lhe l'ejJulations made by the different ~  Mr. President, I hf,ve 
';),l11}.athiell with the principles of thill Bill. It has been admitted that 
durmg recent years India has developed to a large extent the n,otor 
tran.'Jport industry. Crores of rupees are invested in this industry. It 
hali ~  said that hundreds of thousands of workers get employment 
jn thIS industry. Unfortunately, as there is no sort of public control 
UH.f this industry, the transpol·t is in a deplorable condition. rhe 
motor cars and motor buses usedi for this purpose are rickety and unilclte. 
(An lIon01trable Member: "Question.") Well, Sir, some people ~  

questIon, but I am entitled to express my opinien. There is absolutely 
uo rtgulation regarding . the houl'S of work of the drivers. The Royal 
CommiBllion on Labour five years ago made a recommendation that the 
Government of India should take some steps to regulate the hours of work 
of the drivers of motor cars and motor boses, both in the ~  of the 
employees aDd in the interests of· the passengers also. I, therefore, feel 
that some kind of public control is absolutely necessary for the motor. 
transport in this country. So far as the irst principle underlying this 
Bill is ooneerned, namely, that there should be public control for the sake 
"f safely, the Bill seeks to lleCure it, in the first .place, by merln:> of. 
iic€l1ca; laying down condition!! 8S to the cars being in a sound condition, 
regarding the Joaximum number of seats that should be permitted ~ each 
vrhic1tJ and such other methods. I feel that this public control is absoiutelt 
necessary in the interests of the passengers. The cars that are used at 
prp.HeIi·t are not good cars. They are much less comfortable. Then, Sir, 
I fee! that the ~  of India have done a rirht thing in givinr 
powers to the local tra.nsport authorities to lay down conditions as ~  

~ of work whieh are to be put in by the drivers of mo'"..or cars. A 
driver who works for 12 hours or 14 hours a day and becomes tired anlt 
oxl.allsted is dangerous to the passengers. It is, therefore, necessary that 
the hours of work for the people who work on the bus services should be 
regulated. I would suggest to the Government of: India and to the Select 
Committee that they should lay down in the Bill itself that the hours of 
work for the employees of the bus services should not exceed S per day 
and I say this not only in the interests of the employees, who are ~  

important, but in the interests of passengers themselves. Many year. 
ago the hours of work in Great Britain on British railways were rei" 
lated not in the interest. of the railway employees but in the interests 
of the railway passengers. Unfortunately, in our country even today 
the} e is not a general rule regulating the hours of work for the radway 
(.}nployees. There is 8 law fixing the hours of work for certain ~  

of railway employees but not for all classes of railway employees. Por 
instaneej people who work on railway stations, such as, station masters, 
It ill work 12 hours a day and these station master. are a danger to the 
aafely of the public. Unfortunately, the Government of India do not 
I ake care to regulate the hours of work of these railway ~  I, 
the:re&re, saggeat to the Government of India that, although they ean. 
not by 'U!is Bill regulate the hours of work of an claues of ~  
em.ployees, th8y ,1b0ald withoBt _y delay tniIIg forward a NgialatiOll 
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regulating the hoUJ'ti of work of ail," railway empioyees.· lAltho. 
th.is ~  is, necessary in •. the interests ~ the, ~ I 
{,eel that it w also necessary in the Inter{ests of the railway passen$'ers. 

, ' 'rhtn Sir I find from this Bill that the Government of India do not 
.l'10pose ~ regulate the wages of the employees of the bus lIerviee .. ~ If 
tbe employees of the bus services are to be the safe drivers, then U?t 
,}nly their hours of' work should be regulated but they uould be }liud 
well. A discontented driver is a danger to the passengers and a bus 
employee must be a ~ He, therefore, must be paid pro-
perly. 1, therefore, suggest to the Government of India and the ,:;elect 
~  that the Bill should make provision for regulating the wagea 
of the employees of the bus services. 

Then, Sir, I find that the regulations made by the Government of 
India for insurance is a step in the right direction. Sir, some years ago 
"thiE; Legislature discussed the question of the workmen's compensation 
and at that time I suggested to the Government of India that they should 
consider a scheme of compulsory insurance against workmen's compeIl';a-
tion. I am glad that, although the Govermnent of India were' not will-
ing to consider the general question of compulsory insurance, I ~  

yebterday the Honourable Member in charge of the Department of 
Indm.tries and Labour suggesting' that he was going to appoint a Com-
mittee to consider the question of compulsory insurance. 

'!'he Honourable Sir Pr&Dk Noyce : Only within the soope or thill 
Hill. I wish my Honourable friend to be under no misapprehension on 
that point. 

Mr. N. ,M. Joshi: r know the general views of the Honourable ~
ber very well. StilI, when. the Honourable Member, with all his views 
in favour of the private industry and leaving everyt.hing free, comes 
fOI ~  and suggests that he is willing to 'take one step tOWIl.l'rls ('0111-
l-ulsny insurance, it is open to me to make a few suggestions to him. 
I l'ou66CSt to him that when he appoints a Committee for the consiJera-
tion of a scheme for compulsory immrance, he should not only ginl 
uirection to that Committee to consider a' scheme for 'a compul'lorr 
jnburante ~ the passengers by the 'owners of the motor carR but lH' 
should give a direction to the Committec to corisidl'r a Rcheme 'for com-
pulsory insurance ,against accidents which are met by the employees of 
the bus !leryiees' and the l'mployees of other Rervices who come under 
t'he workmen"s' compensation law. After all, if he is going to consider 
I. his .HiII and bring forward a scheme for compulsory insurance by mEinns 
of a' Committee against accidents met with by the passengers there are 
the accidentll to the drivers also ,vho ate entitll'd to workrrien's com-
T,ensation. ' , 

. .\ '; 

The Honourable Sir Fruk lfoyoe : I wish my HolioUFable ,friend h:'Ju 
?«>ne me the honour of readiD:Jl! the clause in "queStion. "He :wiU's6e that 
.tcoVe1'8 ~  who sufferS. It reads ".requiring. tIM owncrs c.f 
JlIotol'vehlCles or any class of 'motor vehicles to e:ffilct :pelicies of. insv-
lsWte 'al1!aiut liabilities incurred through . the -death '01' . bodily, injury 
of 81:'Y person caused by or ariRing ,out of tbe 'use of81JCh vehicle in 8 
p.blio pJaoe;" ft.t Gover.. ~  &I well as third parties. :, ," 



l'tIr. N. IlL .Joahi: Well, Sir, if the Honourable' Keinber &'Ilgg8Sts 
thtthe';<Jemmtttee'rilrcoDJiider .··the ~  ~ ~

~  against workmen'e eODipeuaation which a driver is entitled _-tQ 
obtam-, I 'shall only'mgke oue further suggestion to him and it is ~  

tl..at in considering the queijtion of eompwsoryinsuranee the Go':el'll-
ment of India should also consider the question of the Govel'DJl1ellt 
themSfh'es starting a Icheme -of ilJsu.rauoe. Tbe IUlurauee lJoJnpauies 
in thili country are making a lot oiprofit and if there is to be a ~ 

HOry insurance, I suggest that the Government should -themselves come 
forward with a scheme of that kind. A scheme conducted by the 
Go\crnlntnt is bound to be a cheaper one and it will be in the interests 
of .tJle public if they suggest to the Committee which they propClsu to 
3ppomt to consider a scheme of compulsory insurance through a Govern-
ment, Insurance Agency. 

Sir, the Government of India through this Bill also propose to 
regulate competition-eompetition, in the first place, within ~  JL.otor 
inuulOtJ'Y itself-by regulating the fares, by regulating the number of 
cal'S to be run on particular routes and by regulating similar conditions. 
I feel that this regulation is necessary. At the same time, I must con-
fess that there are certain matters which will cauae either inconvenience 
to the public or corruption among those people who will be investecl 
1rith authority. I understand the hesitation of Some Members in giving 
power to the transport authority to regulate the number of cars to be 
run on a particular route. It is quite possible that the monoPQly may 
pass into the hands of one company and it is quite possible that, if the 
power of issuing licences is given to Police officers, 8S my Honourable 
fl'iend, Mr. Sham Lal, said yesterday, there may be a great deal of 
corruption ~  out of this Bill. Therefore, although I approve of 
-the general principle of regulating competition by means of·evenrestrict-
ing the number of cars:to be run·on particular routes, I shall decide Dl3 
attitude towards some of these details after I see what kind of trans-
port. authority is established for issuing licences and supervising the 
reglIlation of thill measure. Yesterday' my, Honourable friend, Mr. 
Gadgil, and my Honourable friend; Mr. Sham. Lal toossidthat the motor 
industry is being organized. They have big Unions and it is thill 
organization of private mot.or industry into a big Union which will lead 
to the danger of private monopoly. I, therefore,feel that if this indwrt17 
is orgfluizerl. it. will be wrong for Government to aHow a private mono-
poly to corne into existenec. 'rhc sooner we therefore tAke measurelito 
·b.ring this induRtt"y under public control the better it will be for the 
'interests of the public. Sir, J have so far dealt with one aspect of this 
question. I WOll ld like to deal wit.h the most important aspeet of this 
question in which I am interested. The object -of th.-Government of 
India, as J understood it, is wider, but the machinery which -they ~ 
pose to create Emd establish undC'l' this legislation ill on a very narrow 
baRis. If the Government of India want to regulate competition between 
·Indian railways and' the tnotor bus service, it cannot be done by estab-
lishing Provincial Transport Authorities. It ean only be done by 
establishing a Statutory TranlJpol't Authol'ity &t the Centre. The 
'Government -ot India' therefore have faik!d to ereate· a maehinery by 
which their ~  will tiestirved. r am aware' that the Government of 
Itldia have cri!&ted: alJ()rt' 61 centralinachinery, they eall it Traupolt 
Advisory Council. But that Transport Advkory·('AJijncil; the 40nlJtittJ.. 
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tioziof wbieh wu explained by my Honoa:rahle frieDd, ~  is .-
• representative body. It consists of the Ministers uom the Provioces, 
anc! eTilrybedy here knows what the Mbl.iate. in the ProviDceaaro at,tIIe 
present time (Hear, hear) j they are tools in the -hudl of the S_a-
~  ' 

Sir Kuh&lllJD8d Ya.kub (Rohilkund and Kumaon Divisions : MuhaJIL-
madan Rural) : Is the Honourable Member justified in making asper-
sions upon the representatives of the people in the Provinces behind 
their backs , 

Mr. N .•. Joabl : I am entitled to express my opinions. Moreover, 
these Ministers are not private persons living in purdah i they are men 
in public life, and I am entitled to express my opinion about them. I, 
therefore, suggest to the Government of India that if they want to bri:r;J.g 
about co-ordination between the railways and the bus services, it .. 
,baolutely necessary for them to create a Statutory organization and 
machinery at the Celltre representing all interests connected and con-
eerned in this industry. An Advisory Council consisting of representa-
tives 01 railways and the Ministers from the Provinces will not com-
Bland the confidence of any section of the public in this country. I 
therefore suggest to the Government of India that when the Bill is being 
eonsidered in the Select Committee, they should insert a clause by ~  

a proper machinery will be created for bringing about co-ordination 
btrtween the Indian railways and the bus services. I suggest that that 
organization and that machinery should be a fully representative 0ll8. 
It must first represent those people who make use of the roads, who 
make use of the railways. I mean the passengers. Secondly, it should 
represent the general public1 which may not be passengers at all making 
use of this service but who may be pedestrians 'on the roads. Thirdq', 
let it also represent those people who have invosted capital in thii 
iDdustry. I insist that the Board should also COllSist of representatives-
all equal number of representatives of those people who invest their 
IbOney in the indu.try and representatives of labour engaged in thi. 
industry. If a proper organization or machinery for controlling md 
eo-ol'dinating the railways and the bus services is established, I have no 
doubt the .kind of co-ordination that will be brought about will meet 
with the approval of the publie. I also suggest that the Central autho-
rity to be created should not only be advisory, but should have plenary 
powers in certain matters. For instance, in London, the British Parlia-
ment, when they wanted co-ordination between the Dondon railways and 
the London bus services' and the London tramway., established the 
"ndon Transport Board with plenary powers to manage these industries. 
I suggest to the Government of India to consider an organisation like the 
London 'l'ransport Board to be established in India. Under this Bill 
'Powers are given to provincial transport authorities. I agree with JD.7 
Honourable friend, Mr. James, that one of the defects of this Bill UI 
that the constitution of the  Provincial Transport Authority ia not ma-
-tioned lien' at all. I feel that if' these Provincial Tranaport AuthorlUes 
Ire to han the confidenee of the public and if we want to avoid corrup· 
tum and monopolies hein..: eMated, it is abeolutely necelSary that tile 
Provineial Transport Authorities should a1&o be l'eprelentatiTe bodi •• 
H ttaey 'are not repreaentati'ft bodies, tile,. will Dot be ule to oom ••• 
~  eonideDce of the pnblie. 
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t·;;: .; BeRn 1 elo.e, 1_aulc1 :like to .. ;OBI worrcl-abO •. ttle 1C000erdiD.\& 
1ion between ~  M7 Boaourable friend, Sir' GIlllla. 
&.a ... ':llidayatallah, yestenay said' that. tbia Bill \ftl .n encros" 
ment upon the powers of the Provincial Governments. I feel that 
although I am in favour of some kind of decentralisation, there are 
people who go mad ()v-et' provincial autODOlily. After aU India is one 
,oountry anei if we begin to think of provincial autonomy and making 
itl'ovinc8s absolut&ly independent of' ODe another, then within a ~  

years time, India will cease to be ODe eountry. It may be too late to 
talk about it later on and the independenee given to the provinces win 
go against the interests of this country, then I must continue to taitr: 
about it on every occasion. I am not against some kind of decentrali-
'liation, but there is a limit and that limit must be observed in the 
interests of the public in this country. Let us consider the question of 
the motor vehicle industry. The motor vehicle is a fast vehicle and 
traveIl! sometimes at the rate of 50 or 60 miles per hour. It cannot be 
restricted within the boundaries of one province. The motor ~ 

must cr088 different provinces. If the different provinces make differ· 
ent regulations, it cannot be to the convenience of the people to have to 
take licences from diHerent provinces for the motor bus service. It is 
abSOlutely necessary in the interest of the bus service itself that there 
should be proper eo-ordination and .ome central control over the regula-
tions to be established. 1 hope, Sir, that if my suggestions are acceptet! 
and the Government of India establish a proper statutory transport 
authority both at the. Centre and in the provinces and then regulate 
competition, bring about co-ordination between the branches of tbe 
industry, I have absolutely no doubt in my mind that not only will the 
industry be efticiently conducted, not only will the employees of ~ 

industry be contented and happy but the public in this country will get 
cheap and comfortable transport. I, therefore, support this motion. 

Mr. PreaideDt ('l'be Honourable Sir Abdur Rahim): '1'he ~  

'lIndt"rstands the Honourable Member in charge is going to make Ii state-
ment now, which may shorten the debaille. 

The Honourable Sir I'raDk Noyce: Sir, in view of the general 
<1!'8irp. which has been expressed-I think it is correct to say-from all 
quarters of the House that this Bill should be circulated for public 
opinion, I am prepared to accept the motion that it should be circul .. ~  

for public opinion to be received before the 31st December. In other 
words, I accept the motion which was put forward by my HonourabJe 
friend, Mr. Snam Lai. In doing so, J should like to :make it perfect'y 
dear that I rJ!iill hold, for the reasons I gave in my opening speech, that 
this i!l a matter of considerable Ul'gency, and it is for that reason that I 
would suggest to the House that the 31st December is a more suitable 
c1atl' than those mentioned in the other amendments 88, if opinions are 
l'ecejYed by that date, we shall be able 1,0 decide what modifications, 
jf a11Y, should be made in the Bill before it is brought forward in the 
next Session of the Assembly. I may perhaps add a personal reason 
Which is. that the next Session of the Assembly will be my last, lind 1 
.. ~  ~ ijke to 16&ve this measure in an unfinished eondition. In the 

~~  I would ask you, Sir, whether Y011 wiflh me to windup the 
debate now or whether you consider further discussion of the measure 
desirable. 



,1Ir .. ~ (TJte.HoJ1ourable.Sir Abdill' BalUm)·.LIIl.view'::Of tho' 
...... th&t hel -been made: bytbe HODClUJ1.ble lr1em.ber, 11 then at 

~ OIl ~ ,part of, other Honourable Members to eo.anue. dledebatAi" 
.: '(NO one stood up.) " F 

T'ne BOu.eurable Sir FraDk Noyce': Sir, I should like to thank" ., 
Bouse for the' way in which it has dealt with thii BilL That .may .,. 
8 somewhat surprising statement on my partin view of .the fact. ~ 
the proposals of GovernmeJlt have met with a certain amount ef opposi-
tion and that I have accepted the amendment -that the Bill should be 
circulated for public opinion in spite of ,my own conviction, as expreslHld 
in my' opening speech, that it was desirable it should be proceeded with 
immediately. My reasOn for thanking the House for its atti':;ude to the 
Bill is tJaat it hall discussed the Bill on its merits ; and, if I may MY, HO, 
the opi,nions of those who have opposed it or have suggested substantUd 
modifications in it have been very reasonably expressed. I must OOnfes8 
t.hat 1 am somewhat appalled at my rashness in accepting a motion that 
the Bill should be circulated for public opinion. My Honourable frientl, 
Mr. Oadgil, who has made a very careful study of the question and who 
made a specially helpful contribution to the debate wId us' that in six 
,listricts in Bombay there were .no less than 51 motor all8Ociations. If 
that is any guide to the tota;l number of motor a.ssociations throllghol1't 
lndill, I am not at all sure that the House will not equally with me regret 
its rashness next February or March when it receives a body of opinion 
.I'unning into several substantial volumes. However, that is a matter .for 
the future. ' 

It is perhaps unnecessary for me to deal with the various criticisms 
of the Bill which have beel! put forward in the course of the debate at 
such length as I should have done if we on this side had been pl'eliSing 
the motion that it should go to a Select Committee'. Those points will 
he duly noted by those to whom the Bill is circulated for public opinion, 
a.ld, as I have saio, we shall doubtless get a very great volume of opinion 
upon ~  But I should like to. say a few words about some of the 
arguUll:'nts which have been adduced, and I will start with my Honout'-
:lble friend, Mr. Sham'IJal. Mr. Sham: Lal read us the lecture, which he 
so often reads t.o this House, on the subject of corruption. His suggestion 
was that, if motor transport Ruthorities were constituted, they would in 
the main be composed of title holders, Knights and RaJ Bahadurs, and 
that there would be great. opportunity for, corruption. I waited, Sir with 
IIOmewhat eager an·ticipation to hear to whom he proposed to hand ovel' 
rhe ('ontrol of motor transport; and after a bit he told us that he thought. 
that the best ~  transport authority would be a hody the majority of 
pl'Oplp on whIch would be the motor-bus-owners. Sir, I hope the House 
will not take the simile which I am about to make ..... 

Mr. Sham. Lal ~  ~ : Non-Muhammadan) : SIr, mny I 
malte a personal explanafulOn? I dId not say the bus drivers but the 
reprf'sent8ltives of, the motor unions. ' 

. The Honourable Sir PraDk Noyce :  I am sorry if I said motor-bus 
drIvers! I should have said, and this I did say, motor-bus owners. As I 
WII8 lIaymg, I hope the House will Dot take the simile r am about to make 

~ like literally. But I would suggest that, if you handed over 
the control of motor transport .:;0 motor-bus owners, it would be rather 



like askiq for a report on tlie e11I.ciency of a new burglal' alanI.' lr6li. a 
~  ~  ()f ~  ~ w:ho. endeavoured to make 
ijlicit ~  ~  ,houaes by mght. I !A1Dk .. t 18 correct to ... y that 
there are ~  know of some myself-In whIch the owners of motor-
bUlles ,and other forms of motor transport have titles and are R&i Bahadun; 
, 'That:brhigs me'to the further point raised by my Honourable friend, 
Sir Gbtllam. HUll88in Hidayatallah,-it we also mentioned by Mr. James-
in rega1dto the constitution of the transport authorities. It is, as we OD 
th8lle benches k;now only too well, absolutely impossible 1.0 satisfy all see-
tions' of the House, avenall sections of the same party or group. My 
Honourable friend, Sir Ghulam Hussain Hidayatallah, complains that this 
Bill is an encroachment on the powers of IJocal Governments. My Honour-
able friend, Mr. James, wants the Bill tightened up: he wants the co.nstitu-
tion of the transpOrt authority specified clearly in it. How are we going 
to satisfy those two conflicting views' Our object has ~  I should 
have thought it was an object which would meet with an almost general 
measure of agreement in this House on the eve of Provincial Autonomy-
our object haa bee.n to leave powers in ,this matter to the LoeaJ. Govern-
ments.' , All that the Government of India are concerned with is thai; a 
trll.nHport authority should be established, an authority ~  can exercise 
adequate control over the motor transport. As 1.0 t.he nature of that 
autl1(),rity we consider that the Looal Govel1llllents ari:! the best judge ..... 

PanditGovind B&1Iu.bh Pet (RohiUrund and Kumaon Hi visions ~ 
Non-Muhammadan Rural) : Not the local ~ Legislatures , 

The Honourable J$ir ~ Noyce ;. That is a point to which r WNI .', '1' . coming later. We· are on the eve of Provincial 
... ~  and it is for the local legislature to 

keep its Local Government up to the mark in this as in other matters. I 
have greater hopes of Provincial Autonomy, ~  than some of my 
Honourable friends opposite. It is for the local LegislatureI'! to see that 
the transport authoritie..<; are cOJlstituted in the way they consider desir-
able. I had hoped, if this deba-te had continued longer than it has done, 
that the representative from the United Provinces would ha.ve told us the 
l1atll1'e and constitution of the t.ransport authority in that province and 
the way in whieh it is working. As he has not done so, I may perhapH tell 
the ~  that the transport authority in the United Provinces is the 
sort ot'·transport authority for the provinces that we have in mind. The 
Government of the United Provinces have established under {he Act paRsed 
last year, I think it was. Here I should point out to the House that the 
transport authori1:y was set up under rules framed under that Act : even 
the local Legislature evidently did not ask that the full particulars of the 
transport authority should be included in the Bill itself. It has been 
f'stablished under rules and 1:,his is its composition: It is called the Board 
of 'J raffic and Communications : its membership consists of a Member of 
the Board ~ Revenue who shall be the President, the Secretary to ~ 
~  In the Local Self-Government Department, the Deputy Secre-
htry to the Government in the Police Department., the Chief Engineer 
t.o the ~  in the Buildings and Roads Branch of the P. W. D., 
one representative of broad gauge railways and one of narrow and metre 
J.!aul!"e ~  operating in the province, four members elected by the 
non-offiCIal Members of the United, Provinees Legislative Council one 
member nominated by the United Provi,nces Automobile Asaociation' two , 



~  'i-8&Pr. 1986. 

: .1&:nr'Fl'uk N ..... ) '.' 
..-.herB, BOt being Government Ber'\f_ta or ..... 1IIts ofa diatriet 'Of 
aaiaipal board, to be nominated by ao-.erma8llt to ~  one ., 
municipal boarda and the other the district boards, two me.bel'll to be 
DOJDinated by Government to represent the Chambers ofCoJDlDerM u the 
United Provinces. That, Sir, is the sor<;of body that we hope other 
J"ocal Governments will establish· under thil powers whioh will ·be con-
fel'red upon them by this Bill j and I venture to maintain tiuLt t4at iI the 
sort of body that should hold the scales even bet,ween road and railway 
eu.terprise. Some Members may hold that there ought to be more repr& 
&eDtation of motor iaterests, more l'epresentation of municipal or diatriCi 
btlllrds, that the representation in some detail or other should be altered. 
But I think that the body as a whole is a distinctly representative one 
II,lId that the example of the United Provinces in this respeet caD well be 

~  by other Local Governments ..... 

Pandit Govind Ballabh Pet :  I hope not. 

The Honourable Sir J'r&Dk Ifoyoe : 'rhe Honourable Member know. 
more about his province ,than I do. 

Pandit GoviDd Ballabh P&nt : Yet. j I do. 

The BoIlO'lll'&'bli Sir I'raDk Koyce.: As regards the cont!'olling 
Cluthorities for the different tra.8ic areas, I hope their composition will bE 
ronsidered more satisfactory by .Pandit Govind Ballabh Pant. Unfor-
tunately its president is a government official and that possibly prejll-
djces it in his eyes from the outset. The p'f9Sident is the Commissione! 
~ fhe Revenue division £.rom whiah the traftlc area takes its name ; the 
members area Superintendent of Police nominated by Government, an 
Executive Engineer, Buildings and Roads Branch of the Public Works 
Department also nominated by Government, one Member of the Legiala-
th'e council resident within the traffic area, and ~  non-ofticials to be 
nominated 5y the Government who shall be (1) a representative of munio 

cipBl boards within the area, (2) a representative of district boards 
within the area and (3) a representative of owne,rs of public service 
vehides plying within the area. Now, Sir, in spite of the objections of 
my Honourable friend about which he will probably have more to say 
at a later stage of the Bill,-I think the constitution of the transport 
ftuthol'ities in t.he Uni-ted Provinces, they may be regarded as satisfactory. 

Pa.ndit Govind Ball&bh Pant: I would have said many thiugs, had 
you 1I0t accepted the motion for circulation, and pointed out to you how 
thIS thing has been working there. 

The Honourable Sir I'raDk Boyce: Before leaving the point raised 
by Sir Ghulam Hussain Hidayatallah, I would merely deal with one OJ 
two other considerations very briefly. One is that under the ~ 
COUl,titution, mechanical vt.hicles come in t.he concurrent list. which giveq 
Local Governments as well as the Federal Government power to deal with 
them: and the second is ~  tht. present Bill is the result of agreement 
,,,itb the provinces ..... 
Sir Ghulam B1III&in llidayatallah: My point is : are uot roads a 

tratlsferred subject under the present constitution and unaer -the new 
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"(institution' 1£ it was nc>t a transferred subject' why did ~  allow 
tJfe United ~  to legislate " 

, ,The HOnourable Sir Frank Noyce: Roudrs may be II. traLlfiferred 
I'Ihbjeet,but mechanical vehicles are not. . ' ., 

, Sir Qhulam Hussain BidayataUab: Why did you then allow tho 
~  Provinces t.o ~  

The Bonourll.ble Sir ,Frank Noyce; 'they legislated with the 
'PJ'evious sanction 'of the Governor General. Roadl:! under the new, COIWt.i-
t11tionare, I ,think 1 am correct ill saying, completely within the purview 
of the provinces, Mecha,nical vehicles are not. They come in ' thA 
eOnClllTeDt" list.. 

Sii'GitIil&m Hussain Hidayatallab : Then thc best wa.y will be thiM. 
Let t.be Government of India take overall the provincial roads. 

'The Honoura.ble SU: Frank Noyce: I Imbmit, Sir, t.hat my Il-Juour-
able friend is mixing up t.wo things. Roads and Motor Transport are not 
t.h,. same subject.. The Government of India under ~  present consti-
l.ution and the Federal Legislature, in the exercise of their concurrent 
~  under the ne'w C()nstitution, can control motor transport. 

T have very little to S ~ with reference to the speech of my Honour-
able friend, Mr. Gadgil, which, as I mentioned just now, I regarded 
a. Rpecially helpful. He referred to the Report drawn up by his name-
snb &nd Mr. Gogate regarding the conditions of motor transport in '3el"tain 
dilllb·icts of the Bombay Presidency. I am sorry thaot he did not go on 
to giTt" further extracts from that report which would, r think, hav& 
supported our case, of which he admits the foree himself, for the regula-
t.ion of competition. If I recollect that report correctly, it cited a. number 
of instances in which those people on whom so much sympathy has been 
becrtowed, who have sold their houses and their lands to buy motor-buse9, 
have 'oundthat they were really no better off by doing so. They have 
found p-ompetition there even more severe than in other walks of life, and 
they h8.ve ha.d to shut down and sell their buses very speedily. 

My Honourablr friend urged that the system of regUlation should be 
ela,,".ie and progressive. That. is exactly the position under the Bill. The 
p'wer!1 given in it are pennissive ; they p,an be exercised in an elastic and 
progressive way. The word" shall" hardly occurs in the Bill at all. 

Then, he men,tioned cases in which fares are already scheduled and 
hUiles are working to a time ta.ble, and he told us that that system was 
Working very well. That I think is a point of very great interest. If this 
can be done in some caf;es, there can be no hardship in making it compulsory 
in all cases, but you wj}} never get it done in aU cases unless you have 

~ S to make it compulsory. 

He' referred also to th(' case of periRhable goods. That will be It 
matter for the transport authority. r endeavoured to make i1; clear in 
my opening speech that there is no intention under this Bill to restrict. 
legitimate competition, and it will be for the tranRport authority, which, 
-fie htype, ~  hold the scales t'!venly between road and railway interests, 
to decide when the general public interests are bf'st lIerved hy allowing 
-goOde to be carried by road rather than by .l"aU. It is obvious, I 

~ -that there multt be· many eases-we all know of them in ~  it 
L210LAD ~ 
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is far better that vegetables, fruit or ftlili should be sent by road rather 
than by ~  owing to the inconvenience of the railway ~  

My Honourable friend, Sardar :&langal Singh, raised the point that 
all the restrictions in this Bill are on one side. He said there was not a 
&inglerestriction on Uailways, but that we were placing all the restrictions 
on motor transport. If he had thought about the matter a little longer, 
he would, I think, have realised ~  the distinction is due to the ~  
that the restrictions on the railways are already there. For one thlD, 
they have got to work on a fixed track instead of being able to move about 
from place to place. The Bill will enable certain obligations to be imposed 
on buses, but a great many, if not all, of those obligations, have already 
been imposed on the Railways. The fixation of maximum and minimum 
rates, the publication of time tables, the limitation of the number of 
passengen;, provision for regular stations, the regulation of the oonduct 
of paBsengers and drivers, limitation of the hours of work, compulsory 
insurance and other restrictions have already been imposed upon them. 
'rhose obligations already exist in the case of Railways. Is it altogether 
unfair to impose them on buses' The Honourable Member then went 
on to say that if you want to help the agriculturist, no restrictions should 
he placed on motor buses. That brings me to a point to which I wish 
l(1'6ater attention had been paid in the course of this debate. I think most 
of the speakers have recognised the desirability of controlling motor 
traffic, but hardly a single speaker has referred to the question of the 
e1100t on railway fimlUces. It is all very well for Sardar Manga! Si. 
to say t.hat, if you want to help the agriculturist, no restrictions should be 
impGled on motor transport. The inevitable end of that would ·be that 
the· Ra.ihvays would cease to exist. If the most paying of all your traffic, 
or if even the . greater part of it is t.o be diverted to roads, what is going 
to happen tn the Railways t They will be confined to the earriage of 
heavy ~  sncb as 0081, iron and steel, mineral ores, grain and other 
_ things, which nobody else wants to carry. And what rates are the Rail-
ways goin(/: to charge for carryin(/: such floods if they are to be kept 
alive' 

I have already dealt with my Honourable friend's idea that there is 
a M.achiavellian intention behind this Bill of securing the grant ·01 mono-
polist.ic licenses to bill companies. Big companies may be the most efticient 
method of dealing with motor transport, but that, I can assure my Honour-
able friend. has not been the object of the Government of India in bringing 
forward the Bill. Tt is for the Local Governments and the transport 

~ to Ree that the int(>rests of the small owners are looked after 
properly. 

Now, Sir, T come to the points raised by my Honourable friend, 
~  James .. I ~  .that IIU the reasons for suspicion which he mentioned 
In regard to thIS BIll, or at leas.t most of them, will have been removed 
by the ~  that we have agreed to circulate it for public opini!)D. One 
of the pomts hI' made WIIS that the interests connp,cted with motor 
transp?rt in this country are not represented on the Transport A1;lviaory 
COUr;tcI1. The ~  for that is perfectly simple. It is that the Transport 
~  COlll!cIl IS a purely official body. It is a body constituted to 
Implement pohcy. We had a body to formulate policy in the Ihape of 
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the Uoad-Rail Conference of 1933 which laid down 'the general principles 
which should govern thil:l quel!.tion of road development and road-rlUl 
competition. 'l'he 'l'ransport Advisory Council is engaged in implement-
ing that policy. I submIt that it has enough to do for the next two or 
three years in getting on with the good work. A time may come, and 
certainly will come, when it may be advisable to summon a larger body, 
but for the time being we want what one might call an executive body. 
'fbere are various ways of ascertaining public opinion on these matters. 
'fhe Provincial Governmentl:> have their BoaNs of CommunicatiolllS and 
through thWie they can ascertain the public view. It may be, and possibly, 
will be found desirable in time to enlarge the Transport Advisory 
Oouncil to include non-official interests, but if you do, there is grave 
d8lJger of its becoming a debating society. Take motor interests, for 
etample. .  I gather from my Honourable friend that he does not regard 
the Indian Roads and 'l'ransport Development Alisociation, whose views 
'l'ransport Advisory Council had before it, 8B representative of all the 
motor interests in this country. It possibly is not, but how are you going 
to choose the reprel:lentatives of those interests. Does he suggest that we 
should have a representative of motor interests from every province' At 
the Road-Rail Conference we had two representatives of this Legislature 
OD"t.he Standing Committee on Roads. The difficulty that would arise if 
you were to enlarge the Transport Advisory Council is that it would 
heeome entirely unwieldy, that the discussions would go on for a very 
lengthy period and that we should get nothing done. My Honourable 
friend is always in favour of action, and I bope be will realise the force 
of· my contention. He asked me, and I think it W8B a very reasonable 
request, what lacunae in this measure we hoped to fill when we bring 
forwazd a more comprehensive measure. They are really not very 
nurneroUfi j they include powers of control in respect of dangerous or 
OODCe8ted looalities of roads, control over the professional driver, that is, 
the man who drives a motor vehicle for hire or reward either 88 a private 
chauffeur or otherwise, control over the drivers of public transport motor 
vtlhiele.l, all of whom are not necessarily employed. for hire or reward 
~  some questions connected with ~  We framed are-draft 
of aeotiou 9 and 10 of the uisting Act and we sent it to Local Govern-
uaents, lnlt as these points proved more oontroversial than we had eti-
cUpateci, we thought [t desirable to postpone their further consideration 
aDd to ret on with the present measure. 1 will have the question examined 
.ain . &ad aee whether it is now possible to include suitable provisioDs on 
theee points in the amended Bill. My Honourable friend raised the que .. 
tioD. of the private lorry, and I think it might make things easier, shan I' 
lI&y, if I aaid at once that 1 agree with the point that he raised. I should 
like to make it perfectly clear that we have no intention of interfering 
with the private lorry earrying private goods, carryin.s goods belonging 
to ite owner and no others beyond requiring it to take out a road service 
petmit. I think it will be quite obvious to the House that it is in the 
iBterests of the owner himself that that condition should be laid down. 
Othel'WMe, he will be liable to har&S8D1ent from the people that we heard 
80 much about from my Honourable friend, Mr. Sham La!. Unless he 
has got some definite evidence that he is carrying his own goods in his 
9Wn IQrrl, he is liable to be held up on suspicion that he is working for 
reWJI'd or hire. As regards the nature of the transport authority, the 
~  point raised by my Honourable friend, I think I have already said 
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iluflicicllt. He raised the queiltion of an appeal to II.n independent 
tl'llJunal.'fhat is a matter which 1 will undertake specifically to refer W 
IJocal Governments when we send them the Bill for further opinion. We 
have ws 1 explained, liecured a very large, in fact almost unanimous agree-
ment from the Transport AdvilSory Council, from the representatives of 
the .l.;ocal O'OVC1'nmenb in regard to thilS Dill generlilly. !. ~  four or 
five of thew have reiterated that agreement, one or two have liuggested 
modiiicatiow> in certain details. The point raised by my llonourahlt' 
friend ilS obviou!ily one that would conveniently have. been <li:icussed. in 
::)elect Committee if we had decided t'O go to the Select Committee. .AH 
it is, we can now get public opinioll ill regard to it. The last important 
voint he railled wal:! the objection, I think, t'O wide rule-making on the 
part of Local Governmentl:i. He urged that there should be previoull 
publication. If he will look at clause 5 of the Bill, as regards ~  11, 
he will see that previous publication is provided for, and 1 have no doubt 
that that is also the case--l cannot say offhand without looking it up 
witlJ the other ~ of the original Act to which we are now making 
additions. If that is not so, it is a matter which can be put right. aia 
last point was in regard to the provision of authorised IItopping places 
for taking up and setting down goom.. 'rhat is a minor point, but it was 
included because it was raised by at lcwst one Local Govel'llment. I &IP 
not at all lSure that they had 110t tried it already but wanted proper 
authorillation for it. 'l'hey have found the necessity for it Ii necCSliity 
which can be explained on a more lIuitable occasion. 

Now, Sir, 1 turn to my Honourable friend, Mr. Joshi. 1 am.very 
glad indeed to have his support for .the general principles of the -Bill. 
WitlJhiN usual indefatigable zeal, he wants the scope of it enlarged. He 
would like us, above all, to lay down in the Bill the hours of work for 
employees and to include provisions regulating their wages. I O8JlDOt 
lDl&gineany measure which would be more satisfactory from the railway 
point of view. i leave it at that for the pretlent, except to say that it 
would be extremely difficult to enforce such provisions. I sympathise 
with Mr .• JOshPII objects but it would be extraordinarily difficult· to 
entorcethese provisions in the case of a multitude of small bus owners. 
I was very interested to hear from Mr .• Joshi that he regards me as ODEI 
who is anxious to leave everything free, as an advocate of 14i1BtIZ-I •• in 
all labour and industrial matters. I am sorry tha!my Honourable friend, 
Sir Homy Mody, is not here today, for I8hould have liked to hear what 
he ·has got to lIay about that charge. I do not think there is any Member 
. on. these benchell who hall brought forward more restrictive legjalatioD in 
the last five years than I have, restrictive I hope the House will agree in 
the best sense of the word. I will say no more about Mr. Joshi's statutory 
transport authority for the whole of Iudia than that it is not poBBible 
to constitute it under the present constitution and will not be pouible 
under the new one without amendment of the Govemment of India Aot. 
My own view is that, in aU probability, 8 Statutory authority for the 
whole of India is bound to come. I think Mr .• Joshi is foreseeing an 
inevitable development of tlle future but in that matter, 8S in 80· many 
others, we have to leave the future to take cflre of itRelf. '  , 

There is just one point that I should lil(e to make in ~  •.. J 
want to make it 11erfe('tly clear that, thongll tbe Govel'wnent of .India bave 



agreed to circulate the Bill for public opinion, they stand by what 1 said 
in my opening speech. They regard the adequate control of motor trans-
port in the provinces as absolutely essential to provincial participation 
in . the road development fund and that is a position from which they 
would find it impossible to resile. The House will have further oppor-
tunities of discussing the subject and hearing our reasons for the position 
1 ha"e taken up when I place before it the ~  liesoluLioll regardit:tg 
the rOfld development account. 

All I would say in conclusion is that I very much hope that the Bill 
will receive the disp&ssi()nate consideration of all the interests affected 
and that the House will not be misled when it comes up again by, what I 
am sure will happen, the immense volume of opinion that will be received 
from individual motor interests. I hope this House at any rate will look 
at. the matter from a far wider point of view. There does seem to me, if 
I may say so, a tendency to forget that the railways also belong to India, 
that they are the property of India and that they are a very valuable 
property. (Interruption.) I repeat that they belong to the country and 
it is advisable to keep in a state of good repair an asset which, whatever 
views my Honourable friends opposite may hold about their present 
ownership, will come to the country wholly. and completely sooner or later. 
Our object in putting forward this amended Bill has been to hold the 
balance even as far as possible between the two great competing methods 
of transport, r()ad and railway. It is a real endeavour to carry into 
e1fect that blessed word to which so much lip service is paid but in regard 
to which so little is done-that blessed word ' co-ordination' and I hope 
that when the Bill comes back to the House it will be in that spirit that it 
will consider it. 

Mr. President (The Honourable Sir Abdur Rahim) : 'rhe qUf'l'Itioll 
is : 

•• 'l'hat the Hili further to amend the Indian Motor Vehicles Act, 1914, for ('ertain 
purpoael (Amendment of sections 2, etc.), be circulated for the purpose of eliciting 
public opinion thlll'eon by the BlIt December, 1936." 

The motion was adopted. 

THE CANTONMENTS (AMENDMENT) BILL. 

Mr. O ...... 'l'otteDham (Defence Secretary) : Sir, I move: 
•• 'l'hat tho Bill further to amend the Oantonments Act, 1924, for certain pUrpOlell, 

as . reported by the tlelect Oommittee for the lecond time, be taken into conlidera-
~  

This is a fairly long Bill which contains a good many clauses and it 
is perfectly true that 80 far 1Ve have had Jittle or no opportunity of 

~  its ~  oh the floor of this House. That does not mean, how-
ever, either that the Bill has not received very full consideration or that 
any very long discussion is now absolutely necessary. It took Government 
fn the first place nearly two years to make 'up their own minds as to the 
e:ll:tent to whieh they thought it wa.'1 desirable to amend the present Aet. 
18 months ago the Hi]] was introduced in this House and referred to a 
Select Committee. 
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[At this stage, Mr. President (The Honourable Sir Abdur Rahiw) 

vacated the Chair which was then occupied by }llr. Deputy ~  

(Mr. AkhH Chandra Datta).J 

Bul, before the Select Committee met, it was referred informaUy for 
the ollinion of the AU-India Cantonments Association and of the .Al·U1Y 
Commander::;. A year ago, the Select Committee met and made drWltic 
alterations in the ::;tructure of the Bill, as a result of which the Bill was 
recirculated for obtaining public opinion. Lll8t Session in Delhi, the 
Select Committee met again and considered the opinions that had ueen 
received and made a few further amcndmentB in the Bill. The reports of 
both Selt (')t Committees were unanimous ; there were no minutes of dissellt ; 
ADd on Loth occasions the Select Committee contained a majority of 
Hon()ul'able Members who I am quite sure would not support Gowl'n-
ment, or any proposal brought forward by Government,  unless they thought 
there were good and solid grounds for doing so. I do not wish to make 
too much of that fact, but the result, I hope, is a measure that will meet 
with breneral acceptance by this House. 'rhe mere fact that it has taken 
too much of that fact, but the result, I hope, is a measure that will meel 
shows, 1 think, that it is not an unimportant meaBure. It does, in fact, 
contain matters of considerable importance, both to the military authorities 
and also to the civil population in cantonments.. I must now therefore 
endeavour to summarilie -for the benefit of the Members of the House thtl 
main feat.ures of the Bill. 

From the military point of view, the first and most important point is 
that the Bill recognises and confirms the principle that cantonments are 
primarily places for soldiers to live in and therefore that military interests 
in cantonments mUllt predominate. also that in certain places, such .18 
frontier cantonments, and in certain exceptional circumstances the 
exigencies of military service may make it nece_ssary to depart for a 
temporary period from the recognised methods of municipal administration 
through u.n elected body. In the second place, the Bill improvC& tl" 
system of municipal control over building in Cantonments; and, thirdly, 
it puts on a proper footing the system of payment for water supplies 
l'E'epiYcd from the Military Engineer Seryice. This will put an end to the 
losses that have been incurred under the present system, losses which, I 
may mention, amount to something in the neighbourhood of five lakhs a 
year and which at present. in practice, are made good out of the pockets 
()f the general taxpayer for the benefit of the limited number of persons 
\vho live in cantonments. 

On the other side of the picture, there are the advantages of the BUt 
from what I may call the civil or non-official point of view. In the first 
place, there are the provisions of the Bill which put an end for all tUne to 
that system of one-man administration in cantonments which is knoWD now 
as •• the Corporation Sole ,. and also to nominated boards. The lIystem 
of election is introduced for the first time in all cantonments in India e.ven 
though in the smallMt cantonments there may be only one 'elected ~  . 
.In the. second place, there is the provision in the Bill ~  makes it 
oompulsory for all cantonment boards. except in the very smallest canwn-
lPeJl,ts, to appoint a committee of their members containing a non.oftlcial 
majority for what I may call the primary administration of Bazaar ar .... 
that is to say, those areas in cantonments in which civil interests ma.y 00 
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said to predominate over those of the soldiers. Thirdly, there are the 
provisions in the Bill which will replace the present military executive 
'o!ieera by a service of civilian executive officers" who ;will be recruited 
through the instrumentality of the Public Service Commission and, whose 
salaries, which will be considerably lower than the salaries paid now to 
the military executive officers, will be paid in equal shares by Government 
and. by the Cantonment Fund. 

Now, for the sake of convenience, I have tabulated in this manner 
the main fl"atures of the Bill on the one side and the other. But I do wiab 
to make it clear that DO system of cantonment 'administration will ev:er 
work 8Dloothly so long as we continue to regard the interests of the civil 
population incantonmellts as being necessarily opposed to the interest.s 
of the milif;ary population, or thl" intereRts of the military population 88 
being nceessarily opposed to those of the civil population. There is, and 
there must be, a community of interests. It may be true that the civil 
population in many cantonments has now increased in size beyond the 
minimum requirements of the soldiers. Nevertheless it is a fact ttlat 
the 1I0iUiers in cantonments could not get on without some civil population 
to .uppJy their requirements. Equally, it is true that the civil population 
themselves could not exiist were it not for all the trade and business that 
they get from the soldiers. In fact, Sir, J think, if we were to make a 
referendum to all the civil inhabitants of cantonments and ask themw 
choose between two alternatives, one, whether they would prefer to remllin 
in cantollments under military rules and regulations, or, fwo, whether 
they would prefer to separate themselves from cantonments and run their 
own atrairs completely, I have very little doubt that a large majority 
would be in favour of the first alternative. (An H01lourable Me1nbef' : 
II Question. ") This being so, Sir, the need for co-operation between ~  

two elements in cantonment/:! is obviously essential if our scheme of admini-
stration is going to work smoothJ.y, and this fact I think was very rightly 
recognizecl by the Select Committee. There was a feeling in certain 
official quarters that I had gone much too far in accepting this suggestion 
about Bazaar committees. It was argued that we were going to set up 
two kings ill Brentford-that we were going to introduce two parallel 
orgllJlizatioru; which were bound to come into collision with each other. 
On the other hand, it was argued that it might be a good idea on paper to 
set up a Bazaar Committee, but that in practice these Committees would 
exercise no real power unless the powers to be given t.o them were actually 
specified, enumerated and tabulated in so many words in the Act. Well, 
Sir, I think the Select Committee took the right line about that. Thcy 
recognized, as indeed is c'onstitutionnlly proper, that the authority of these 
Bazaar eommittees mUBt. be derived from the Board as 8 whole. Thev 
recognized that fact and they recognized that the extent of the powers ~ 
be delegated to these Bazaar committees must in consequence be capablp. 
of vari&tion according to the success and ability with which they were 
exercised. At the same time they did ask 90vf'rnment wh('ther t.hey ~  

giv!) an assurance that the -committees would be given a real chance of 
~ ~  and that Assurance 1 wry /lladly give today. As soon a!" 

this Bill has been PaBlted, as I hope it will be pasRed, instructioJUI will be 
issuoo. to all the cantonments concerned tn bring these Bazaar committnt!s 
into existence and to give them a reaJ chance of exercising rea] powerll : 
and, Sir, it those powers are exercised temperately and reasonably, tor t.hc 
pod of the cantonment 88 a whole, I believe the Bazaar committees may 
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be a IlUCCe&8 and also hlcidentally,relieve military oftlceN of ago9'i 4yJ 
of detaiJed work which they now find rather uncongenial. 

Then again there was the question of water supplies. It was urged 
in certain quarters that aH t.hese supplies were to be supplies for the civil 
populution in cantonments, it should, therefore, lie with the elected ~ 
·of the cantonment boards alone to ·decide ,whether they would take. thelr 
,supplies 'Ji water from the Military Engineer ServieeB or ~ ~  other 
source. liere tlM'ain·J think wiser counsels ~  Select .COIn-
mittee recognized that the decision in this matter must formally and 
constitutionally be the decision of the board as a whole, but on the IBSurance, 
,which: I again gladly give, that Government will not use 1!leir omcial 
majol':ity 011 the board solely for the purpose of forcing. cantonm.e;nt to ta.ke 
its supplit;!i of water from the 1\1. E. S. when ~  elected ~~  of ~  
board can "how that they are prepared and anXlous to take the11' 8uppbes 
from !!Ome other source which will be cheaper for the inhabitants of tbe 
,cantonment. 

Finally, I comr to t.he last point Which I want to mention' now. ~  

~  this big question of what is known as the land dispute in cantonments . 
. That is a question that does not come direct.ly int.o the provisions of this 
Bill, n(l1' indeed can it, but there are one or two clauses in the Bill which 
,ioucb upon it incidentally, and I know that Honourable Members opposite 
do attach considerable importance to the discovery of ~  satisfactory 
settlement of this long-standing dispute. Now, I am not going into thf! 
rights alld wrongs of the dispute today. It is a ('omplicated question and 
·1 Should IIOt be able to do so in the time at my disposal. Nor am I gOin:g 
to lldmit for a moment that the disput.e is the fault of Government and that 
:housp.-owncrs in cantonments, as a class, are entirely blameless or have been 
unfairly or harshly treated. Personally, I think, as a class, house-o\\'I\ers 
in cantonmcnts have done exceedingly wen out of Government during the 
last one hundred years or so, and it is an undoubted fact that during that. 
period very very large sums of money have passed into their hands from 
the pockets of the goem'rfll taxpayer in t.his country. On the other hanJ, 
I do recognize that a very large proportion of the friction which hIlS 
unfortunately been associat.rd with ('antonment administration for the last 
few :reUTS it; ultimately due to this land dispute, and I entirely agrM· thnt 
if a solution could be rp.ached, it would be a ~  to both parties. :All 
I ('an Ray is thnt. I have done my very best to reach such 8. solution and I 
think that we are in a fair way to Sllccess. We havp. done two t'lling'!. In 
t.he first place, Government. have decided not to hot.her any more about 
their d:Lim to be the owners of land in cantonment Bazaars. By that 1 d,) 
not. mesn that Government herehy formally relinquish their claim to be the 
(lWnE'rs of. such land, any more than that they relinquish their claim to be 
the ~ of land in cantonments generally. What I mean is that Gov-
ermDcllt do not intend to enfo-rce tlll1t claim in Ba?aars. They are going 
to r£'moy£, titJ£'ir Military Estates Officers entirely from RazaarR and they 
are g()ing to hand over their right!! in land in Bazaars t.o Cantonment 
Boards to make what they like of them-Rnd when I say Cant.onment 
Boards, J mean naturally the Bazaar ('ommitt£'l's of those Boards if, a8 I 
hope, these Commit.te£'s fUJlctioJl successfully. Tn this connection there 
is perhaps one mattp.r in the Bill to which I ougllt to make a reference, as 
I believe there haR heen some misunderstanding On t!ie.mbject.. One .of the 
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claWklH of the Hill makes it compulsory for the Cantonment Board to refer 
bDilding applications to the Military Estates Ofticer before according 
aumicipal sanction to them. Now that provision applies only·to buildiug 
applicatiolll! OIL Iud which is under the control of the Military Etitates 
Officer oud I have just made it quite clear that land in Bazaars will, not be 
unller the eontrol of the.Military Estates Officer. 'The result, therefol'e,is 
that it will be UIlDecessary for Cantonment Boar.ds in future to refer 
appIieationsfor the erection or re-erection of bhildings in Bazaars to. the 
Milit.lrj' Estatea Officer. They will, under the provisions of this Bill, be 
eatitled. tu ~ ~  they have not been able to do hithel'to,andthat is to 
refuse to gJ.·ut municipal sanotion .to the erection or re-ereetion of a 
bll:ilding. in & B. uaarif therare _ .. tisfied that the building represents &ll 
encroAchment, bw; whether they do 110 qr not will tMl ·entirely within their 
QWn ~  they will not have to refer the matter to the Military 
Est8.fft . Of6cer. 

Now, Sir; I said we had done two things. The second thing, as 
Honourable members may have seen from the Communiqu6which was 
recently published in the press, is that we have had a full and frank dis-
cussion with the All-India Cantonment .Associatioil regarding the position 
of ~  outside Bazaars. The result of that discossion in a nut. 
shell it! that,' if the house-owners on their side are now preparea formalli 
to;.(orego their claim to be the' owners f1f the soil-and that' is a thing they 
have never done hitherto-if they are willing to do t.hat, we on Our side 
are ~  to deal with them in the most generous way consistent with 
the . ~ S  for safeguarding of our· oWn oontingent interests ~ the land 
and tbenecessity for preserving the amenities of the cantonment and 

~  ~  and ov.er-crowding. There &1'e ·one or two small 
points still outstanding, but I believe myself that.a latlsfaetoi-y agreement 
can lind will be .reached on these points and I think that the agreement 
will prove satisfactory to both parties. 

Now, Sir, that is all I have to say for the moment .. I ~  not be so 
~  as to claim that th:is Bill, or the land agreement that I have just 
ment.ioned, is going to usher in anything in the nature of a millenium in. 
cllntonment.s. Diftlculties, I am afraid, will arise and there will be 
diffeJ'ences of opinion ; and those differences of opinion can, as I said, only 
be solved in a spirit of co-opera.tion. What I do claim is that we on our 
side have gone as far as w.e possibly can.to make the way to that eo-opera-
tion eHsy. I should also like now to acknowledge the very great assistance 
tlll.1t Thllve rE'Ceived pCl'SQnalIy in the preparation of this Bill both froll1 
the military authorities themselves, from the All-India Cantonments 
Association as at present constituted and, last but not least, from the 
Members of the Select Committee .who were good enough to go through it 
in great detail and reaclled the agreement that we have arrived at, In 
view of what I have said I do hope that the Bill will commend itself U> 
th(! House aud will not meet with opposition. 

Sir. I move. 

Mr. Dapnty President (Mr. Akhil Chandra Datta) : Motion moved: 
•• 'I'hat the Bill further to amend the OantoDmenta Aet, 1924., tor eerttiu purpOlel, 

u reported by the Meleet Uommittee for the BeClOud time, be taken iBto ClOnllidera· 
tion. " 

Mr. N. V. 0a4gi1 (Bombay Oentral Division: Non-Muhammadan 
Rural, :8ir, I am very glad to note the very6ne spirit in which the 

(JlIO·LAD .', • 
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ilonuurable Mr. Tottenham has moved the conaider,atiou. of .. the Bm, 
beea1J8e It is a unique experience that during the last 18 ~ 
6neo!icU¥. from the other side had been. pleased to appreci&tewhat littt. 
we ,haVe done to understand each other'. difficulties both in the. eoune of 
~  ~  in. tbeSelect Connnittee· as Well as in the ope,n HoUle. 

. [At this mge,. ~  (The ~  Sir ~~  ~  
rcSQDled the Chair.] .  , .. 

I ~ ~ that. the ~  does Dot cilium thiLt ~ wit! ~ 
AI .\lOU • tbia Btll iI pallid into an .Aet. ~  ~ agreed: itt 
dae .select ~  and tbooglt we also propo8e to'agTee here, it should 
JiM be dndel'ltood that '" are qbite satistled with the measttre taken. as 
a:wb'ol8.· :.&.t the *1be time, itwillbebttt ftlir' Oil my pirt ~ stat.!, dil, 
attE'r the assurances given by the Honourable Mr. Tottenham; itJeftst tM 

~~  deterv_. a fail" trial' at the ~  of tht ~  of the varion!! 
~  I do" not. knnw howfa:r, thil ~ ~  a. 
portance of this Bill There aTe oaly 90' can.tonmentB and if we take ~ 

ei viI population ollly it eertaiJdy ooneerJJ.a the civic rights and libertiea-
in mnnicipal matters of nearly 50 lakh6 of people. One great thing whidl, 
we have been able to ~  in tJleeourse of our diseuMion in the Select 
~ ~ S ~  ~  eaatonment will have an elected Board. Ita' 
size IQay differ from one. elected· member to the muimum number of 1 
t;nlt at the same too. wt' cannot .1,.'U.6h aside the fact that this hliEi been 
, gl'Nt iDlProv.nt ~ the oricinal Bill as it w .. iJitroduCed in the lut 
l)eJhi ~  PersonllllYt even now I think that if Government accl'p1;a. 
ttmt in eertain mattAl1'll it Is always better to be leas cautious and if my 

~  friend, Mr. Tottienbam, had taken the 'risk of giving an eleett-d 
majority, IaIIl lute there would haTe been no want of eo-operation Oil the 
par-t of the Cantonment Board, I dO agree 'With him' though not in aU 
rr.spects that military ~  murht t() prevail, hut I do add Ii rider to 
thj.s ~ ~  namely, ~  ~  prevail to the ex.tent which has bp,Elu; 
<feflned by otleo! tpe ~  Ctlnlmflnders-in-Cbief. The health, the wel-
fare ~  ~  ~  lD the arm.y are the only things that ought to matter 
alid no !!lore tha;n that,. If this liD!.itation is· kept in mind while delegat-
ing fUllctions to the $tatllfory Bazaar Committee which is Pl'opos('d in this 
mnl t ~ ~  thil,.t. ~  will be less and less friction and more and more 
of ~  (Hear, hear.) The real trouble with the Cantonment, 
administration· has always been firstly the great prejudice that has existed 
Iit:Hl that does exist that the military authorities are somehow or ~  

~ ~  rohgh I!lld rr.ady in their methods. This is not the time nor till'! 
octlasion w,hen I sl;loUld give. instances of their doing many things without 
vm'r great regard for st.rict application of laws and ~  principles, 
for I dO,not want to mar the atmosphere in which this Bill has been ~  
But it. should not be understood. art the lIame time that t.he whole prejudke 
is gone, Its elimination will depend to the extent to which the spirit thot 
has per\'aded the whole speech <.of my HonQurable friend, Mr, Tottenham, 
pervades in the administrM;ion of thiS Bill when it becomes law. . 

AD B'01lo1lr&ble ~  Iibpossible. 

Mr, N. V. Gadgil : If this is an impossibility, well the other thang 
IIlao will be a.n impossibility beca'CUleltoth .. ~  lipon each other. 
~  Sir. the Bazaar CommittP.e. I do admit. is Ii sort of agreement ·arrht.ed. 
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at in the Select Committee. Somehow or other we could not persuade 
the Government to accept our demand for baving an elected majority in 
the Cantonment Board. We would have very much liked the Government 
to Ilt:.'eept it, but somehow or other we could not. Then if that were not 
poHHible we suggested that there should be a division of functions in terms 
of territories in the sense that that part of the Cantonment which is exclu-
lively or predominantly populated by civil population ahoald be 80 
.Jministeftd. 10 far 88 the municipal matters are concerned that the 
lJIDPUlar voice ought to prevail. It was due really to an honest dOlire 
_ the part of the Government to accept this decisio;o tha.t this arranp-
WJ1rt of Buaar Committee was accepted. (Hear, hear.) 

I lUi always willing !f;o give everybody his due, but nothiJag more than 
tht. So that was the understanding, and I hope tha.t that understand-
iDe will be earried to the best of their ability through the various ~  

of the Bill. The Bazaar ColDUlittee consists of the elected :Members and· 
there are going to be two officials, the Health officer and the J!l.Dgineer and· 
1I'e do recognize the propriety of hAving these two on the B..-ar committee 
80 as to avoid further friction and further trouble after ¢he decisions are 
taken by the Bazaar Committee. 1 am glad to note in connection with thi& 
that although the Government have not given up all their claims to land ~ 
~  Bazaar area, yet from the assurance that has been given at least I 
pthered that Government will hereafter not trouble themselves about the 
ownership or put any undue or harsh obstacles in the way of perrni.ildOll 
lor building in, the particulor are,a. There is another matter which I want 
io refer, although it is not very relevant to this Bill. In the original Act, 
the IJocal Government has been empowered to divide every Cantonment 
into wards or communities for the purpME! of election. I think in thp. 
l'unjab, if I am right, the cantonments are usually diYided into warfls 
and there is no quelftion of dividing them into communities and this is. 
un ngTeeable surprise in a Province which is supposed to be very com. 
munal. I think a lead on that line should be given for every cantonment. 
We have experienced very great trouble in the Bombay Presidency 
espcrially after this amended Bill was published in the Govel'llment 
~  Resolutions after resolutions have been p8.&ged by several Canton· 
ment Boards and curiously enough with official votes that oflhe additional 
seat or seats that may be available when this Bill becomes law sho11ld 
go to this community or that community and it is very 8urprisillg to 
lell L'n that communities which have not been so fair recognised for the 
purpose of separate franchise or elector8!te have cropped up. 

Mr. President (The Honourable Sir Abdur Rahim) : The HO'll>ur-
.hIe Mt'mber can continue his speech on Monday. 

STATEMENT OF BUSINESS. 

The Honourable Sir Nripendra Sirear (Leader of the House) . On 

5 P.M. Monday next, Sir, the House will proceed with the bUSi' 
ness outstanding from this week's list. On Tuesday, I 

6hall move for consideration of the Company Bill alii amended by tiie 
Select Committee, and the debate on that Bill will continue from day to 
day until it is completed. 
'fhe Assembly then adjourned till Eleven of the Clock on Monday. tbp. 

7th September, 1936 . 
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